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LEGISLATIVE ASSEMBLY
Thursday, 9th November, 1944

s

} _a Assembly met in the Asserably Chamber of the Councll House at Elevena®
6f e Clock, Mr. President (The Honourable Sir Abdur Rahim) in the Chair.

N {STARRED QUESTIONS AND ANSWERS
WRITTEN ANSWER 1

CoMMUNAL COMPOSITION IN HIGHER PoSTs OF THE EXTERNAL AFFAIRS *
DEPARTMENT.

204. *Sardar Sant Slngh. Will the Foreign Secretary pleabe state the
number of posts carrying monthly salaries of Rs. 500 to Rs. 750, Rs. 760 to
Rs. 1,000, Rs. 1,000 to_Rs. 1,500 and Rs. 1,560 and above, in his Department,
and the number held by (i) Europeans (i) Amglo-Indians, (iii) Muslims, (iv)
Hindus, (v) Sikbs, and (vi) others uuder each category?

8ir Olat Oaroe:

First Part— o

(i) nil, (ii) two, (iii) nil, (iv) two, (v) nil, (vi) one;
Second Part—

(i) mil, (n) three, (iii) nil, (iv) one, (v) and (vi) nil;

Third P

(i) one, (u) one, (iii) one, (iv) two, (v) and (v1) ml
Fourth Part— .

(i) three, (ii) to (vi) nil.

COMMU’NAL Courosmon IN HicHER PosTs oF OFFICES UNDER THE War
TRANSPORT J)EPABTMENT

205. *Sardar Sant Singh: Will the Honcurable Member for the War Trans-
port-Department please state the number of posts carrying monthly salaries of
Rs. 500 to Rs 750, Rs. 75C to Rs. 1,000, Rs. 1,000 to Rs. 1,500 and
Rs. 1,500 and'above in (i) the War Transport Department,~ (ii)_ the Regional
Priority Authorities, (iii) the Coal Control Organisation, (iv) the Countrv Craft
Organisation, and (v) the Major*Port Authorities? How muny of these posts
under each category are held by (i) Europeans, {ii) Anglo-Indians, (iii) Hindus,
(iv) Muslimns, end (v) Sikhs?.

The Honourable Sir Edward Benthall: I lay a statement on the table which

gives the required information. .
Statement
Y ’ . Other - .
—_— Euro- Anglo- Hindus Muslims BSikhs Commu- Total
peans Indians nities
+ I.—WAR TRANSPORT DEPART-
MENT .
{s) Posts carrying salaries of 1 10 - .. 1
Rs. 500 to Ra. 760.
(#i) Posts carrying salaries of 13 5 1 .. 7
Rs. 750 to Ras. 1,000.
{i%s) Posts carrying salariea of 1 4 .. 5~
Rs. 1,000 to Rs. 1,500. )
(sv) Posts carrying galaries of 11+4% .. 2 .. 1 18
Ra. 1,600 and above.

[Nou —The posta against which sdouble dagger is shown are in the R@gxoml Port Dm;o-

"tThe question hour of today having been eliminated, the answers to starred questions
vore, in pursuauce of -convention, laid en the table of House.—Ed. of D.

(475) . ‘
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- ) s Other

. — Euro- Anglo- Hindus Muslims Sikhs Commu. Total
peaus Indmans - nities
II.-—REGIONAL PRIORITY
AUTHORITIES.
{(a) Office of the Regional Con:
. troller df Ratlway Priorities,
Calcutta (West).
(§) Rs. 500 toRs. 760 . . .. .. .. ..
(¢¢) Rs. 750 to Rs. 1,000 B .. . o s .
«(#57) Rs. 1,000 to Rs. 1,500 . 1 .e e - .. I
(sv) Rs. 1,500 and above . 1 . 1
"(b) Office of the Regional Con. .
troller of Raslway Priorities,
Caleutta (North). ) . N
(§) Rs. 500 to Rs. 760 . . .. 1 1
(#8) Rs. 730 to Rs. 1,000 . e .
(3ts) Rs."1,000 to Rs. 1,600 . 1 . - -1
2 (tv) Rs. 1,500 and above . 1 1
(¢) Office of the Regional Con. ‘
troller of Railway Priorities,
Bombay. ’ .
(i) Rs. 500 to Rs. 760 . . 1 . .
(¢8) Rs. 7530 to Rs. 1,000 . 1 . I
(#s) Rs. 1,000 to Re. 1,500 . .
() Rs. 1,600 and above . )}
(d) Office of the Regional Con- L
troller of Raslway Priorsties,
. Madras.
(i) Re.500toRs. 760 . . . .. - 1 .. 1
(#) Rs. 750 to Rs. 1,000 . . ..
{s8t) Rs. 1,000 to Rs. 1,500 . .o ‘e ..
(iv) Rs. 1,500 and above . 1 ¢ 1
{e) Office of the Regional Con-
troller of Railway Priorities, -
~ Labhore.
($) Rs. 50040 Rs. 7650 . . 1 1
(¢s) Rs. 750 to Rs. 1,000 . .. .. ..
(¥is) Rs. 1,000 to Rs. 1,500 . .. .. .. N
(sv) Rs. 1,500 and above . 1 .. I
(f) Offfice of the Beputy Regional
Controller of Raslway Prio-
rities, Gorakhpur. ‘
(i) Re. 500 to Re. 750 . -
(¢8) Rs. 750 to Rs. 1,000 . .
- (¥#%) Re. 1,000 to Re. 1,600 . 1 . X.
(¢v) Rs. 1,500 and above . - . .
II1.—Coar CoNTROL ORGANI-
BATION
(¢) Ra. 500-to Ra. 760 . 3 7 5 1 3 19
(%) Rs. 750 to Ra. 1,000 . 5 2 6 1 14
(¢6¢) Rs. 1,000 to Rs. 1,600 . 4 2 2 1 \ 9
(¢¢) Rs. 1,500 and above . 16 . 1 2 - 19
IV.;—COUNrnY CRAFT ORGANI- . 4
BATION
(i) Rs, 500 to Rs. 760 . . .. 1 1 .. 2
{s1) Rs. 750 to Rs. 1,000 1 .. .. .. 1
(##i) Rs. 1,000 to Rs. 1,500 .. 1- 1-

(sv) Ra. 1,500 and above
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i Other
—_ Euro- Anglo- Hindus Muslims Sikhs Commu- Total
peans Indians . nities
V.—MaJoR PORT AUTHORITIES
(@) Commwatoners Jor the Port
of Calcutta ) .
(s) Re. 500 to Rs. 750 ~. . 2 44 16 1 . 1 = 64
(¢¢) Rs. 750 to Rs. 1,000 20 36 & .. 1 .o [} 1
(3%), Rs. 1,000 to Rs. 1,500 &5 26 6 2 : 89
(tv) Rs. 1,500 and above . 19 1 1 .. 21
(b) Commissioners for the Post ’ o
of Chittagong -
(¢) Re. 500 to Re. 750 1 1 2
(i7) Rs. 750 to Re. 1,000 . 2 1 3
(¢#7) Rs. 1,000 to Rs. 1,600 . 1 1
(3r) Rs. 1,500 and above 1 o1
(¢) Madras Port Trust
(4) R< 500 to Ra. 750 - ‘2 2 2 6
(i) Rs. 750 to Rs. 1,000 1 1 . 2
(#i7) Rs. 1,000 to Rs. 1,600 "6 1 7
(iv) Rs. 1,500 and above 3 . 3
{(d) Bombay Port Trust ~ . ,
(t) Rs. 500 to Rs. 750 11 7. 12 [ 10 46
(1) Rs. 750 to Rs. 1,000 6 3 3 1 b 18
“(¢1%) Rs. 1,000 to Rs. 1,600 27 9 1 9 _ 48
(fv) Re. ] 500 and above 7 1 2 10
(¢) Cochin Harbour .
(¥) Rs. 500 to-Rs. 750 . . 2 - 1 1 4
{(#7) Rs. 750 to Rs. 1,000 2 2 ‘. 4
(«7) Ra. 1,000 to Re. 1,600 b5 . 5
(7v) Rs. 1,500 and above\ 1 1
Note.—Figures for the major ports are based on tho maximum i)ay of each post. Information

regarding Karachi Port Trust is not available.

SINEING OF THE 8. S. ¢ CORMORANT .

206 *Mr, K. 0. Neogy: (a) Will the Honourable the Railway and War
Iransport Member be pleased to wake a statement relating to. the circumstances
uuder which the O.T.R. steamer ‘‘Cormorant’’- foundered in September last
while on ferry service across the Ganges between Pafha and ‘Palezaghat?

(b) Has any enquiry been held into the causes of this incident? If so, by
whom and with what results?

{¢) What is the number of casnalties that occurred in this connection?

(d) When.was the S.S. “Cormorant’ built, and is the Honourable Member
satisfied that its repairs and renewals were being properly carried out during the

last few vears, and that the vessel was in every way fit for service?
The Honourable Sir Edward Benthall: (a) to (c).

In view of the length of

the statement for which the Honourable Member has asked and of the fact
that I have already stated the main facts when dealing with the adjournment -
motion moved by Mr. Mohd. Abdul Ghani on November 8rd, I will, Sir, with
your permissidn. and -in order to save the time of the House, lay the state-

ment on the table.

(d) S.8. Cormorant was built in 1883 and has been maintained in a good

state of repair.

docked every four years.

The vessel has teen laid up for survey every vear
The last date of survey was 8th January 1944 and

dnd

drn

was last dry-docked on 10th December 1942. Government are satisfied that
the vessel was in every_way fit for seryice.

A2
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' Statemend -

On the 12th September 1944, the Steamer Cormorant was proceeding along the usual
wain channel from Dighagirat ta Palezaghat. When opposite the Paleza village and about
the 800 ft. from the northern bank of the Ganges the bow of the steamer suddenly struck
against some hard substance--supposed to be a submerged tree trunk—there was a severe
vamp, and suspecting that the Steamer had collided with some submerged object, the Com-
raander ordered the steamer to be stopped and backed towards the bank and, at the same
time, sounded the danger whistle. The steamer was moved backward to the morthern bank
which it not .only touched, but the stern penetrated to a distamce of about 6 to 10 ft.
juto the bank. While the steamer was being backed all. the pumps had been rut into
action to empty it of any river water that had got in. It remained in contact with the
bank for about 20 minutes duting which period the lower deck was on the same level as
tho bank. This enabled the passengers to land without difficulty. The_ fact that all the
-37 lifebioys which were on the steamer were subsequently found intact shows that the
passengers found no need to use them, and, there was no occasion for any one to jump into
the stream. The country boats in the vicinity immediately came to the reseue and were
wedged in between the steamer and the bank thus enabling all remaining - passengers to
ot ashore safely. They were later picked up by other Railway steamers and taken on
1o “Palezaghat. ;

The danger whistle was heard both at Palezaghat and Dighaghat and the Railway,
the Police and the Medical staff quickly arrived on the scens and rendered all possible
asgistance..  The only loss of life which has so far heen reported was that of a girl of
about six vears. The girl got separated from her mother in the confusion which followed
the accident and ‘fell into the river. The fact that no one has so far come forward to
enguire about any missingl friend or relation, although several passengers subsequently
came in search of their belongings amongst the salvaged property, also goes to show that
no one other than the child mentioned above lost life. :

8.8. Cormorarit had a carrying capacity of 1,000 and, at the time of the accident, was
garrying about 600 passengers. - .
<~ On the 18th Beptember 1844, a joint enquiry was held which consisted of the Divisional
Traffic Superintendent, the Divisional Loco. Officer and the Resident Engineer, Gorakhpur.
The cnquiry was also attended by the Superintendent, Government Railway  Police,
Samastipur, and the Sub-Divisional Officer, Chapra. The enquiry committee, after inspect-
ing the site of the occurrence and examining.a number of witnesses, came to the conclu
sion that the accident was not due to any rash or negligent act on the nart of the Com-
mander. It is reported that there are some submerged tree trunks in the bed of the river.
‘The chahnel is swept everv now wnd then and dangerous spots are buoyed. These sub-
merged tree trunks gradually.roll on,-and if the water level is high it is difficult to locate
them. There was no such obstruction in the route when the previous steamer had passed.
Tt i believed that the force of the current moved the tree trunk from its position duting
the_interval between the passing of the previous steamer and the arrival of the Cormo-ant

In these circumstances, Government are satisfied that the accident was an accident and
no one could be held .responsible for it. :

.. TELEGRAPHIC DELAYS.

207. *Mr. O. P. Lawson: (a) Will tha Secretary for Posts and Air be pleased .
to state whether he ir aware of the considerable telegraphic delays which are
~occurring particularly between Delhi and Calcutta and whether he is prepared
to give the House information as to .the causes and as to thi steps now)l;

taken. to improve matters?

(b) Is it & fact that telegrams.are despatched through the post during
periods of congestion .although the full telegraphic costs are collected?

(¢) Would it not be correct for telegraph offices to refuse to accept telegraphic
charges in cases where the telegram will be despatched through the post and
to provide facilities for the posting of the original telegrams by normal means?

(d) Would it be fesasible during periods of congestion to divide destinations
into- regions which could be closed for telegraph traffic according to the extent
of the congestion, i.e., bar telegrams for the nearer destinations to which postal
ccmmunication takes only a few hours more than' telegraphic communication?

(e) Would it be correct to.sav that a very large number of telegrams are
now delivered so late that refunds of telegraphic charges on a very large scale
would require to be made if demanded, and, if so. what steps are heing taken
to remedy the situation? ) ' .

Mr. W. H. Shoobert: (a) I am aware that there have been serious delavs
in. the past but in recént months there has been . substantial improvement

generallv. and it is hoped that the improvement bill be maintained.
(b) Yes. ’ - C

eing
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- (c) The question of suspending acceptance of telegrams during periods of
delays on telegraph circuits has been carefully considered from time to time,
and it has-been detided that such suspension is Undesirable except in very,
spécial circumstances. The situation fluctuates rapidly and usually telegraph
esmmunication is established within a comparatively short period, on a limited
scale at least, either difectly or by alternative routes. The public is advised
of interruptions and. serious delays to traffic on all main circuits and more
precise information is available at telegraph offices. If senders tender tele-
grams in these conditions they must accept all risks arising from delay.

(d) and (e). No.

BRINGING OF THE OUDH AND TIRHUT RAILWAY INTO LINE WITH STATE RAILWAYS.

208. *Mr. Badri Duit Pande: (a) Will the Honourable Member for Railways
be pleased to state whether the Bengal Nagpur Railway and, the Rohilkhund
and Kumaon Railway which have been purchased by the Government and
transformed into the present Oudh and Tirhut Railway, have been brought into
line with the other State-owned Railways?

(b) Have the pay and emoluments of the subordinate staff been brought up
tc the standard of the other State Railways?

(c) How many officers of the old companies have been retired, and how
many of them are still in the employment of the Oudh and Tirhut Railway?

The Honourable Sir Edward Benthall: (a) The Bengal and North Western
Railway (not the Bengal-Nagpur Railway) and the Rohilkhund and Kumaon
Railway have been merged in the Oudh and Tirhut Railway. If the Honour-
able Member means the status of the Railway for administrative purposes,
after coming under State-management, the reply is in the affirmative.

(b) I would refer the Honourable Member to my reply to part (c) of Mr.
N. M. Joshi’s Unstan;ed Question No. 146 asked in this House on the 21st
March 1944. . : ] )

“(c) The total number of officers of the two late companies re-employed
by Government was 90, out of which five have since rétired and the rest are
still in service. Tn addition, Government did not re-employ five officers, who
had already attained the age of superannuation.

RAISING OF EMOLUMENTS OF SUBORDINATE POSTAL STAFF

209. *Mr. Badri Dutt Pande: (a) Will the Secretary for Posts and Air be
pleased to state if there is & scheme under active consideration to raise the
pay and allowance of the Subordinate Postal Staff? : : '

(b) Did the_Director General of Posts and Telegraphs recommend a liding

" seale of Dearness Allowance to these low paid officials? Tf so, why has it not
been given effect to?

" (c) Have any-provisions been made for such low paid ‘Postal employees te
get their supplies of cheap grain and cloth from the cheap grain control shops?

Mr. W. H. Shoobert: (a) The reply -is in the negative.

(b) The Director General did not recommend a. sliding scale of dearness
allowance. The second part of the question does not, therefore, arise.

(c) Wherever Provincial Government employees = are getting supplies of
grain at concessional rates, the concession has been extended to the P. & T.
staff who obtain supplies from the T.ocal Government shops or from depart-
mental shops. Where the benefits of sale of grain at. controlled rates are
extended to all local residents in any area, the P. & T. staff can of course
take advantage of them. Tt is understood that standard cloth is freely avail-
able at all places.

BomBAYy EXPLOSION.

210. *Mr. K. 8. Gupta: (a) Is the Honourable Member for War Trens-
port aware that the fire and explogions in the Bombay docks in April last were
an avoidable tragedy? ‘ ]

(b) Are Government aware that carelessncss and ignorance on the part of
individual officers resulfed in the seridus fragedv? If so, What is the action
taken by the Government of India against the offenders, and what preceutions
were taken to avoid such calamities?



(¢) Is the Government of India satisfied that there was no lack of Gl
nation between the various guthorities, and that there was no serious i
in the relevant rules and regulations? -

(d) Is it not a fact tlmt the burdening of key-personnel with dual respE:
bilities came in conflict with each other and resulted in the avoidable traga

(e) Is it not a fact that when the fire broke out in hold No. 2 of 8.8, Yot
Stikine’’ on April 14th, neither the N.0.I.C., nor the Commodore, R.]
was informed of it all, though the Deputy Conservator.of the Port Trust happen
ed to be at the spot at 2- %() p.M,, that is, more than an hour and a half betore
the first explosion took place? A

(f) Are not the following serious lapses contributory to the lamentable and -
avoidable tragedy— -

(i) non-hoisting of red flag on the ship entering the dock,

(i) disorder in the fire brigade cutting apparatus, _

(ii)) non-observance of rules against smoking,

(iv) absence of proper lisison between the Civil and the Military police ou
“the one hand and the civilian watchmen on the other; .

). absence of arrangements to clear the docks of non- essentnal personnel a
to give general warning of the impending explosion, )

(vi) the absence of the centralised executive control with .power -to 1ssne
. paramount orders and co-ordinate the various authorities and services concerned;
and .

‘(vii) the presence on hoard of such a highly inflammable mateml as cotton
that precipitates the accident?

The Honourable  Sir Edward Benthall: (a) I would refer the Honourable
- Member to ‘‘the First” Reportt of the Comumission of Inquiry on the Bombay
explosions’’, copy of whmh was laid on the table of the House on November
Gth.

(b) I would refer the Honourable Member to the Resolutiont of the Gov:
"ermment of India dated September 12, 1944, copy of which was laid on - the
table of the .House on Novemnber 6th. As regmds the precautions taken. the
Honourable Member may also refer to the press-note issued on October 28th,
setting out the main lines of action ‘taken to prevent a repetition of ‘he
occurrence. . ‘ ,

{c) The rules previously in force were reasonably comprehensive in the
circumstances existing ‘prior to the explosion, but the Government of India
agree that they nnght have been better .co-ordinated. As u result of the.
accident, the rules and regulations have been exhaustively c\ammcd revised
and co-ordmated.

(d) It is pot a fact that this was a contributory cause. :

(e) Yes, except that the Deputy Conservator was not on the spot until
3 p.m. Further in view of the fact that scuttling or beaching the ship was
proved to be no remedy for the situation, the presence of the naval officers
would have been of no value from this point. of. view.

(f) The Government of -India agree generally with the findings of the
Commission regarding the inadequacies referred to in this part of the ques-
'tlon Although the Commission have found -that the_bringing of explosives
into docks in war-time .was a primary cause of the explosion they have stated
that there was, in their opinion, no practicable alternative to it.

DISCONTINUANOE OF DIRECT TRAIN BETWEEN ALLAHABAD AND SAHARANPUR.

211, *Qazi Muhammad Ahmad Kazmi: (a) Will the Honourable Member
for Railways please state if it ig a fact that prior to the disturbances of 1942,
2 passenger train used directly to run between Saharanpur and Allahabad wvia

Unchahar? .

(b) Is it or is it not a fact that this was the only “train whxeh connected
“ Rae-Bareli with Allahabad ma Unchahar?

o ‘l';\'o;.) printed in these debates, but u copy has been placed in the Library of the House.—
o



(c) Is it or is it not a fact that now only one passenger train runs between
Saharanpur and Lucknow, and another between Lucknow and Allahabad via
Unchahar, but these two- trains have not got the old connections?

(d) Are the Government aware that the discontinuance of the direct truin
between Allahabad and Saharanpur is causing great inconvenience to the public
in general and to the litigant public in particular? -

(¢) Have the Government considered the advisability of restoriug the old
pessenger train between Allahabad and Saharanpur?

The Honourable Sir Edward Benthall: (a) and (b). Without the time
tables of the period, which are not readily available, I am unable to verlfy
these statements, but am prepared to accept them as correct.

(c) Yes, one passenger train runs between Saharanpur and Lucknow. Thete
is a connecting train from Lucknow to Cawnpore which in turn connects with
the ‘train at Unao for Allahabad via Unchahar. The train from Lucknow to
Allahabad via Rae-Bareli and Unchahar does not provide direct connection at
Lucknow- with the Saharanpur-Lucknow Passenger. R '

(d) The curtailment of any passenger service must neoessarily entail a
certain_amount of jnconvenience to the travelling public. .

(e) No. The discontinuance of the old train is part of the creneral eurtail-
-ment of all but the most essential passenger services in the present emer-
gency. T am, however, bringing\this question to -the notlce 6f the General
Manager of the East Indian Railway. -~

PropUOTION CESS ON DESPATORES OF COAL.

212. *Mr. K. 0. Neogy: (a) Will the Honourable the Supply Member be
pleased to state the objects with which a productlon cess has recently been
levied on despatches of coal? )

(b) What is the approximate annual income expected to be -derived from
this cess?

(c) What proportion of the income thus derived will approximately be spent
on different heads appertaining to the development of the collieries?

(d) To what extent will the different’ glades of colhenes be able to. partxcl-
pate in the benefits of the fund?

The .Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: (a) The
attention of the Honourable Member is invited to the preamble and Clause
3(8) of the Coal Production Fund Ordinance, 1944, a copy of which is- Iaid

on the table of the House. .

(b)- Taking annual coal despatches as about 25.6 million tons and the rate
of cess as Rs. 1-4-0 per ton, the annual income under the cess is estimated
to be about Rs. 820 lakhs. -

(c) and (d). As the cess has only recently been levied it is not pO%xb‘S
at this gtage to indicate the: amounts which will be spent under different
heads and the extent to which collieties of dxﬁerent grades will be benefited.

—
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. OBDINANCE -
to consutute a fund for the financing of activities for the improvement of production,
marketing and distribution of coal and coi
WHEREAS an emergency has arisen which makes it necessary to constitute a fund for
the]ﬁnagcmr of actmtles for the improvement of production, marketing and distribution of
<oal and coke;
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Now, THEREFORE, in exerciee of the powers conferred by section 72 of the Government of
India Act, as set out in the Ninth Schedule to the Government of India Act, 1835 (26 Geo. b,
¢, 2), the Gavernor General is pleased to make and promulgate the following Ordinance :—

1.-Short Title, extent and commencement.—(1) This Ordinance may be called the Coal
Production Fund Ordinance, 1844, ! ;

(2: It extends to the whole of British India. -

(3) It shall come into "force at once.

2. Imposition and_ collection of Pzcise and Customs Duties.—(1) With effect from such
date as the Central Government may, by notification in the Oﬁci&bGazetfe‘ appoint in
this behalf, there shall be levied and collected as a cess for the purpeds of this 6’rdinance,
on all coal and coke ‘despatched from collieries in British India a duty of excise at such

* rate, not exceeding one rupee and four annas per ton, as may from time to timé be
fixed by the Central Government by notification in the official -Gazette :

Provided that the Central Government may, by notification ip the official Gazette, exempt
from liability to the duty of excise any specified class or classes of coal or-coks,

(2) During the period in which a duty of excise is being levied under sub-section (1).
the Central Government may, by notification .in the official Gazette, levy and collect as a
cess for tbe.purpoues‘of this Ordinance, a duty of customs on all coal and\coke brought into
Br;tlsh !ndm from any foreign country or from the territory of any Indian State, at a
1ate equivalent to the rate of the duty of excise levied under sub-section (1):

Provided that the duty of customs shall not be levied on any class or clasdes of coal or

coke for the time being exempted from liability. to the duty of excise under the proviso %o
- sub-section (1). . ' .

(3) A duty levied under this section shall be in addition to any ‘other duty of excise
or customs for the time being leviable under any other law. )

(#) The duties imposed by this section shall - subject to and in accordance with the
rules made under this Ordinance in this behalf, be collected on behalf of the Central
Governnient by such agencies and in such manner as may be prescribed by the rules.

3. The Coal Production Fund.—(1) The proceeds of the duties imposed by section 2 shall
bﬁ ctl'redited to a fund to be chlled the Coal Production Fund (hereinafter referred to as
the Fund).

(2) The Fond shall be applied by the Central Government to meet expenditure incurred
on measures which in the opinion of the Central Government it is necessary or expedient
to take for the impmovement of production, marketing or distribution of coal or coke. .
a f(3! Without prejudice to the generality of sub-section (2), the Fund may be utilised to
etrav— - . ' -

(a) the cost of administering the Fund;

{b) the salaries and allowances, if anys. o_f Inspectors and other officers who may be
appointed to supervise or carry out tho activities financed from the Fund:

(c) the grant of bonuses to colliery owners for increased output of coal; .

(d) the deficit. if any, on any scheme for ostablishing and maintaining labour camps
ir .coalfields . under the supervigion of the_Central Government for the purpose of providing
such lahour for work in coal-mines and for providing for the transport of colliery labour
to and from work; .

(e) the deficit, if any, on any scheme for the procurement and sale of colliery stores
and equipment ; ) - )
* (f).the ‘grant to a Provincial Government, a local authority or the owner, agent or
manager of a cqal mine of money in aid of any scheme. approved by the Central Govern-
ment for the improved production, marketing or distribution of coal or coke; . -

(g) the vost of administering any system of control for the time being in force of the
production, marketing or distribution of coal or coke;
(h) any other expenditure which the Central Government directs to ba defraved from the
Fond. - : . . _
(4) The Central Government shall have power to decide whether any particular expendi-
ture is or is not debitable to the Fund, and its detision shgll be final.

(5) The Central Government shall publish annually in such form and manner. as may be
_prescribed by rules an acconnt of all sums received into and paid out of the Fund. ’

4. Appointment and Poweg of Vfficers.—(1) The _Central Government may appoint
Il‘mp;ctorg and otHer officors to supervise or carry out the activities financed from the

und. R : .

(2) Any officers so appointed shall be deemed to he public servants within the meaning

. of section 21 of the Indian Penal Code. - !

(3) Any Inspector may, with such assistance if any as he thinks fit, enter at any reason-

able time any place which he considers it necessary to enter for the purpose. of supervising

or carrying out the activities financed from the Fund, and may do therein anything neces-
sary for the proper discharge of his duties. :

5. Power to make rules.—(1) The Central Government msy, by notification in the official
Gazette, make rules to carry into effect the purposes and the provisions of this Ordinance.

(2) Without prejudice to the generality of the foregoing power, rules made under this
section may provide for— '

{a) the manner in which the duties imposed by ‘this Ordindnce shall be collected, the
persons’ who shall be liable to make the payments, the making of refunds, remissions



et

STARRED QUESTIONS AND ANSWERS 483

. MinRsmpoaveries, the deduction by collecting agencies of a percentage of the realisations to

the cost ‘of collection, and the procedure to be followed “u|1 remitting the proceeds

46 the orediy of the Central Government ; .
ff.%'ge lc;onditions governing the grant of bonuses from the Fund under clause (c) of
duliection (3) of section 3; _ o
- [c) the conditions governing the grant of money from the Fund to a Provincial Govern-
me.n;.. a local authority or the owner, agent or manager of a coal-mine; )
(d) the duties of the officers appointed to supervisze or carry out the activities financed
from the Fund; : . . , . .
(e) the form of and the manner of preparing, the account referred to in sub-gection
(5) of section 3;
(f) the furnishing by owners or agents or managers of coal-mines of statistical or other
information, and the punishment by fine of failure' to comply with the requirements of"
an; rule made under this clause. -

C0-ORDINATION OF GRADES OF OERTAIN TIME CHECKERS AND MATERIAL CHEOKERS-
. ON EaST INDIAN RAILWAY

218. *Mr. Kailash Bihari Lall: Will the Honourable Member for Railways.
be pleased to state: ’ . - - .
" (a) if it'is a fact that at Jamalpur the grade of the old Edst Indian Rail-.
way Time Checkers and the grade of the old East Indian Railway Material’
Checkers were ‘Rs. 16-2-80 and Rs. 16-2-40 respectively;

(b) if it is a fact that both the grades were abolished and one co-ordinated-
grade of Rs. 24-2-40 was brought into effect from the year 1930; -

(c).if it is a~fact that there is an old East Indian Railway grade V clerks
of Rs. 28-4-80;

(d) if it is a fact that there is a co-ordinated grade V clerks of Rs. 28-8-52"
from the year 1928; ’

(e)-if it is a fact’ that the old East Indian Railway grade Time Checkers
and@ Material Checkers when they used to cross their grade on promotion used
to go over to the old East Indian Railway grade V clerks of Rs. 28-4-80;

(f) if it is a fact that some of the old East Indian Railway grade Time:
Checkers of Rs. 16-2-30 who made Tepresentation for making their grade equal
to that of the Material Checkers were placed in the new co-ordinated grade of
Rs. 24-2-40 without being given any choice of election; and
- (@) if it is a fact that the clerks were brought to the new co-ordinated
grade of Rs. 24-2-40 without their knowledge? '

. The Homourable Sir Edward Benthall: (a) to (e). The reply is in the
affirmative. ‘

(f) The reply to the first part is in the affirmative. As regards the latter-
portion, the staff concerned could, had they so desired, have originally inti.
mated their intention to continue on the old scale.

(g) No._

SivkING oF THE 8. S. “ CORMORANT . N

214. *Mr. Kailash Bihari Lall: Will the Honourable Member " for Railways
be pleased to state: :

(a) if it is a fact that Oudh and Tirhut Railway's ® passenger steamer
‘‘Cormorant’’ which was on its way from Dighaghat to Paleza on the morning
of the 12th September, 1944, sank while it was nearing the bank;

(b) if it is a fact that many people in confusion jumped into the water to
save their lives and several lady passengers and children could not be traced;

(c) the total number of passengers on board the steamer, and its carrying
capacity; . '

(d) what measures of rescue were adopted by the authorities on the steamer
immediately and subsequently by the Railway authorities and the Government;
gnd ' . : .

(e) if the Government have got an enquiry made into the accident, and
what the report is as to (i) the cause of the disaster, (ii) the number of’
casualties, (iii) nature of the effort made to rescue the - victims of the disaster, .
(iv) probable value of the loss; and (v) nature of recommendation for compen-:
sation to the losers of life and property due to the accident?

The Honourable Sir Edward Benthall: (a) Yes.



(c)l S.8. Cormorant had a carrying capacity of 1,000 and, at~ the time of
thc accident, was carrying about 600 passengers. . )

(d) and (e). I.would refer the Honourable Member to the reply 1 have
just given to Mr. K. C. Ne,gy's Starred Question No. 206. As regards part
(v) of the question, claims for the loss of property ‘due -to the accident will
be dealt with under the .rules. ' ‘

TRAVELLING COURTS ON RAILWAYS.

215. *Mr. Kailash Bihari Lall: Will the  Honourablé Member for- Railwaya
‘be pleased_to state: ‘ . .
. () if it is a fact that a Travelling Court has been introduced in the East
‘Indian Railway; - -

-(b) if such courts have been introduced in other Railways also; if so, in
which of the Railways; ! .

(c) since how long these Travelling Courts are functioning in. Bihar, and
how many cases have been detected aund tried, and with what result; and

(d) the details of the system of holding a Travelling Court;:whether every
train contains a Travelling Court? . '

The Honourable Sir Edward Benthall: (1) The system of Travelling courts
was first introduced on the Patna-Gaya section and later on extended to “he
Main line in Dinapore Division of the E. I. Railway. .

(b) The reply to the first part is in the negative so far as the other Stats:
managed_ railways are concerned. The second part does not arise.

(c) and (d). T have called for certain information and a reply will oe
placed on the table of the House in due course.. - ’ :

7 UNSTARRED QUESTION AND ANSWER
Tour oF RAILWAYS Y ACCREDITED PRESS CORRESPONDENTS
. :e'l. Sardar Mangal Singa: Will the Honourable Member for Railways please
state: , .

(a) if it is a fact that the Railway Board recentl
Railways by the Accredited Press Correspondents; | .

(b) if it is a fact that the Railway Board did not consult (in the selec-
tion of Accredited Press Correspondents) the Department of Information and
Broadcasting; ‘if so, the reasons therefor; S e -

“(c) if it is a fact that the Press Association (not registered under any law -

" of the country) was approached to select the Accredited Press Correspondents;
if so, whether it is proposed to lay on the table the conwvention for approach-
ing non-officials unregistered and non-recognised Associations, TUnions gnd
Tederations; . ‘

(d) if it is a fact that invitation to the unregistered Press Association was
not approved by the Central Government; if not, what the fact is, and who
initiated negotiation with a non-statutory organisation; ' .

(e) the ‘amount. of expenditure incurred on the said tour tagether with the
nature of expenditure; and ~ .

eg) if it is a fact that, the Central Government have.always treated regis-
tered and unregistered Unions, Associations and Federations equally .and that
there 1§ no differential attitude between registered and unregistered organisa-

_tions; if not, the reasons therefor? . o

The Honourable Sir Edward Benthall: (a) Yes. i _

(b) The Department of Information and' Broadcasting wes consulted.

- (c) and (f). The Press Association was consulted in regard to the selection

‘of cotrespondents. There is no rule or convention concerning such consulta-

" tion and Government are free to consult any Associatipns or persons they niay
think fit. . o ;

(d) The answer to the first part is in the negative: the second part does

* not_arise.’ ‘ - .

" .. (e) The only direct expenditure incuired was on catering and on the pro-
vision of road transport at the -places visited. The total expenditure is not
yet known as the relevant bills have not so far been received.

y organised a tour of



'i’:‘;.';ﬂ;lldent (The Honourable Sir Abdur Rahim): Further discussion on

‘%é’e arding food situation. - -
| ng A. Sathar H. Essak Sait (West Coast and Nilgiris: Muha‘mmad.alll) :
BWIRE the outset T 1nust admit that the food question is now certainly receiving
‘reater and closer attention from the Government than it did some time.ago. It
: L‘mﬁeqhmg to learn from the Flonourable Member that he himself realises,

vhigt we all know, that a great deal remains to be done, that a great anjount gf .
avioidsble distress still exists. I hope that the Honourable Member and his
-dépdghnent will be able to cope with it and will tackle all these evily in a vety
short time. . . _ o

: The feeling in the country that now exists wjth regard to this question is, I
believe, correctly summarised in the amendment that I had the honour of plac-
ing before the House the other day. ¥ commend that amendment to the
acceptance of the House now.

Before dealing with that amendmeént I would like to dwell briefly ‘'on the
state of things that ‘exists in my part of the country, that is, Malabar. It is
well known that Malabar suffered a great deal, due‘to want of availability of -
food graips in that part of the country. We .suffered privations, hunger, pesti-
lence and inany other troubles which resulted in the loss of a great amount of
life in that part of the country. The Government of India’s eves and the
Provincial Government’s eyes were opened to this state of affairs in Malabar
only after we suffered all these days. But I had called the attention of the
Government of India to ‘the grave danger that was.looming by -a cut motion
that I moved in 1943 in which I asked the Railway Member to arrange for the
rushing of rice to my part of the country. Even earlier than that, T had had
correspondence with the Members who were in charge of this matter in those
days. But, as was described in a masterly survey yesterday by Mr. Griffiths,
in.the tragic period in which the Government was vacillating. indifferent and
doing nothing; we in our part of the country suffered and suffered. grievously :
of course, we did not have the same publicity that Bengal had and therefore
we went on suffering. There was n time in the Government of India when food
was nobody’s concern. For a short time the Honourable Kir Ramaswami
Mudaliar was in charge of it; but by the time he could get to grips with the -
situation in the country he was whisked away to England. T had then written
to him a letter of grave warning as to what was-impending in the country; but
after his departure nobody appears to have taken any care of what was going
on in the country, and the result is before tliec Housé. I do not want to go into.
past history and no good is going to cotne out .of it. . . )

So far as my part of the country is concerned; it is unfortunate, but it is a
fact that we use no other foodgrain than rice in Malabar. Barley, jowar and.”
bajra are things unknown to us.  Therefore it i only rice that will save
Malabar and rice was not forthcoming. There was a ‘time when rice was avail-
able, but the - difficulty was transport. But later on when the transport
situation became a little easier, all- the rice available was required for Bengal,
with the result. that, we in the sputh-west of India” went on suffering untold
miseries. In those days, we ~tried our best to enlist the sympathies of the
Central Government and the Provincial Government. We clamoured for ration-
ing, but all our attempts were frustrated because of the fear in high places
in the Government of India that if rationing is introduced in any part of the
countlz the Japs will be encouraged by the thought that there was shortage -
of food anywhere in India. That was actually the reason advanced by our
district magistrate, when one of the ‘municipal councils, despairing of any
Government action, started arrangements for introducing rationing in its area:
‘we actually had a censur taken, an enumeration was taken; and then we had
cards ready; but.suddenly the district magistrate eame down and - prohibited
.this activity. ‘That was long before the Government of India ever thought of
introdueing_ rationing.” However, that.phase is over and T am glad. to see that
-we have turned the corner; hut the present position as envisaged by’ fhe speech
of the Honourable Member gives us great anxiety: When first rationing was

(485 )
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introduced in the urban areas in Malabar, we were allotted one pound a posmes
& day of rice. It was later reduced to three:fourths of a.pound. Now, mm
Honourable friend says that it is still further to be reduced to 10 ounces of #iom':
per head. When we had one pound of rice per head, it was declared even by:
Government experts that this quantity was not sufficient for ‘manual workers. ..
Now, we are going to have rationing all over the district even in the rural aréas.;
This 10 ounces of rice that is going to be granted is going to affect.the manual
warkers much more than the city dwellers and the brain workers, and Honour-
able Members can very well realise the meagreness of this quantity. Under-
nourishment in our country coupled with the weak constitution of the people
has always encouraged the spread of epidemics. In 1942, in Malabar, the
spread of epidemics was wholly due to under-nourishment. The Honourable-
Member's speech therefore causes great anxiety to us in Malabar. I would
bere request the Honourable Member to make it clear whether the allotment:
that now exists in urban cities, éhat is about 3/4ths of a pound of rice is also to
be reduced to 10 ounces or is this ten ounces to apply only to the rural parts?
That is the first thing that I want him to make clear. The other is whether the
ten ounces that he mentioned is to cover only rice or all other cereals are to be
included in this ten ounces, because this is a very serious matter. If he is con-
templating the allotment of other cereals, I would like him to make &lear what
are the other cereals that he thinks are workable in Malabar. I know the people
of Malabar well. I come from that district and I have lived in that district.” I
can assure the House that no other cereal will be of any help in Malabar.

Within the short time at my disposal, I have got one or two matters to bring
to the notice of the Honourable Member with reference to Malabar. *The only
other food that our people know of, and especially the poorer section, is tapioca.
In the difficult days of 1942, we tried our best to stop its manufacture into
starch. Because starch was required by the mill owners of Ahmedabad and
‘Bombay and they were prepared to pay any price for it, much of this tapio~a
was exported -in the form of starch. We cried ourselveg hoarse to stop its export
but our District Magistrate will not move.. Then, later on, when matters
-became very acute, the export of starch was prohibited. Now I find that there
“is again an idea of allowing the manufacture of starch and its export. I request
my Honoutrable friend to put his foot down and tell the Provincial Government -
that on no account should this food &tuff be allowed to be turned into use for
any industrial purpose.’ T

Then, Sir, the greatest difficulty is, ‘and I agree with the Hononrable Mem-
ber, that rice is not available. He has made an appeal and T hope that that
appeal will have a great deal of effect. He.has appealed to the wheat eating
parts of the country to spare all their rice for such parts of the country ag can-
not exist on anything but rice. I think this appeal alone is not enough. He
has to make a survey and see how much of rice can be spared from those pro-
vinces which are used to wheat eating and he must cdmpulsorily take away that
rice for the people of the South. In that way alone can thig question be solved
to some extent. , - ' .

Then. Sir, he is in ‘the habit of making spasmodic allotments whenever a
crigis occurs in our districts. This will mot do. He has lo set up a definite
policy and let us know how much of rice we can expect monthly and that allot-
ment, whatever it is, must regch us in that month. Ag was pointed out by one
of my friends there, the allotment, for August is now reaching Malabar and this
upsets all the caleulations. with the resplt that rations are further and further-
reduced. ' - '

I will now deal briefly with one or two general questions and the question
of black markets. I agree with my friend Mr. Griffiths that in this countrv
‘there is still want of strong virile public opinion agninst the black market. I
hope, Sir, I will not be misunderstood in any part of the House when I say that
a great deal of this want of public opinion is due to the indiffcrence of the news-
papers. Thev certainly can help in crenting this sort of public oplnion. The
Tndian Press toddy is controlled to a groat extent by the Congress Party. ' T
hope my friends on my right will not think that T am trving to make a political




point out of it. (4n Honourable Member: ‘‘That is not correct™.) I amr sorr
I used the word ‘controlled’. It may not be controlled. It is in sympathy with
the Congress Party and the Congress Party today -hold such a position that
they can direct the Press in whatever way they like. (An Honourable Member:
*‘This is again wrong. I wish we could”.) That is right but the point ig this.
If the Congress Party will make up its mind to give a strong lead in this matter
I am sure that much can be done in this respect and I hope that something
will be done. When there is a black marketeer, he has.to. be hounded out of
society and if that is to be done, a stronk public apinion has to be created and
the creation of public opinion is surely in the hands of the Préss. That is why
I made that point. 1 do not think that the Press is sufficiently strong on the
subject of black marketing. I do not kuow why, but it is true that our public
workers also are not very strong on this subject. I could quote” several in-
stances where ‘black marketeers have been caught‘red handed and yet some
man of influence has gone out of his way to recommend ‘o the authorities
concerned that the man should be left free or let off lightly for some extraneous
" consideration. It may be that the man is rich or useful to some party and so
on. This has got to be stopped. That is my feeling and I hope my friends-of
+ the Congress will not take my remarks ami§s, :
One more point. There is very little co-ordination between the departments
“of the Government of India concerned in this question of food, For instance
there is my friend the Food Member, my friend Mr: Tyson in charge of Educa-
tion, Health and Lands and there is my friend of the Planning Department and
there is also the War Transport Member and I say that there is very little co-
ordination between these various departments. Mr. Tyson is going on in his
old merry way, doing things independently in his own-way. The other day he
brought up a Bill without reference to the Food Department. .
Mr. President (The Honourable Sir Abdur Rahim): Your time is up.
Mr. H. A. Sathar H. Essak Sait: So, I say there should be greater eco-
' ordination between the various departments.

Mr. J..D. Tyson (Secretary, Depdrtment of Education, Health and Lands):
8ir, Rising first after the Honourable the Food Member spoke, my Honourable
friend Professor Ranga said:  ‘“We have heard from time to time about more’
land being brought under cultivation, but how much more food has been pro-
duced?”’ I welcome that question and that is what I propose, in the time “at
my disposal this morning, to tell the House. In doing so I shall answer my
Honourable friend Sir Abdul Halim Ghuznavi also, who said that ‘‘Grow More
Food” is a complete failure. Mr. Nauman, who said that Grow More Food
“‘has received only lip sympathy and Government have made no effort to give-
financial aid to the cultivators or to let them have seed’’; Mr. Hegde who said
that Grow More“Food has ‘‘achieved nothing’’; Mr. Gupta who said that Grow

. More Food was ‘‘bunkum’’; and even my Honourable friend and erstwhile
colleague Mr. Griffiths, who was -nearer the truth when he said- that it has
“‘achieved something’’ but who finished by damning it with pretty Iaint.praise.
I will bombard the House with figures as little as I can, but I must give some.

On the hasis of the average of the three pre-war vears, which I take deliber-
-ately because the year immediately preceding the inauguration of the Grow
More Food campaign was a year below the average and I do not want to make
any unfair claims,—in the immediate pre-war period the average acreage under
w¥ice in India was 78-8 million acres, or practically 74 million acres. After one
year of Grow More Food the area under rice wag 75 million acres. Last year,
the area under rice was practically 80 million acres, that is, 63 million acres
- over the immediately pre-war average of 738:-8 million acres. And though the

" first rice forecast is not yet published. I am happy to be in a position
to inform the House that the indications at ' the moment are very
strongly that the area under rice this year will be fully maintained, if not
perhaps s little increased. I do not say the yield will be the same as last vear’s
‘bumper crop, but the area is aoing to be 'no less. _ .
. Sir Cowasfee Jehangir (Bémbav City: Non-Muhammadan Urban). How
much more rice has been produced? .

Mr. J. D. Tyson: T am coming to that.
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Now, tuke the case of Wheat. The area under wheat in the three years’
average before the war was 84-7 wiillion acres. V\e hu\'e not been able to in-
_ crease the area under wheut.

Thu next figure that 1 will give the House is the totul area .under all food~-
grains. The total acreage under all foodgrains in the three years before the
.war was 195 million "ucres. After one year of Grow More Food the figure was
204-5 million acres and lust yvear it was 2068 million acres. Thus there is an.
inerease of six per cent. of land under cultivation.

Now. 1 comne to production . . . . . _

Mr. E. L. 0. Gwilt (Bombay: Furopean): May I ask the Honourable
Member what is the increase in population for a comparable perlod’

Mr. J. D. 'l.‘yson I am not responsnble for the ihcreuse of - population. I
have got very.little time and I cannos give way.

Now, Sir, I come to the production of foodgrains. The production of nce

in the three years before the war was 264 million tons. In the first year of the
Grow More Food campaign it was 24-8 million tons. Now, I would like the
House to notice that though the area had inereased by over a million acres, the
crop actually decreased owing to natural calamities and the ravages in Benoal
“of a pest called Helmintho sporium last year, with still greater ucreage and
“with & bounteous harvest, the crop was 30-8 million tons. bo from 26-6 million
tons, the pre-war-average, it went up to 80-6 million tons. Thig is the highess
-on record. "It is 4 million tons over the production of the pre-war period and it
is twice the figure we used to import from Burma. We gat an increased crop
of wheat in the first yéar of Grow More Food but we did not get such 4. large
crop last year,—it was below the pre-war average. Now, for all foodgrains the
pre-war average was 554 million tons. After one year of Grow More Food it
was 574 nillion tons and last year it was pmctlcally 61 million tons, an increase
_of 5} million tons ever the pre-war périod.

Now, my point in mentioning these figures—and this is my answer to Mr.
(JW}lt—!S ot that this is enough: this is only a beginning. T could give the
House, if I had time, many reasons why in the existing oircumstances we are
worse off now in India with this increased production than we were in the pre<
war period and why we still want imports from outside. But what I am con-
cerned with ut the moment is to meet the suggestion that Grow More Food has

“‘achieved nothing'".

Now, Sir, I know that T will be told that my statistics are not to be relied
upon. But we must take them as they are and we are trving to improve: them.
Nearly all the provinces have got on hand schemes for improving’ their statistics.
We Kad a very: interesting samipling test on mathematically .approved lines in
the Punjab and the United Provinces. this last summer. 1 have not seen the
U. P. results but certainly as regards the Punjab it proved conclusively the
accuracy, this year at-all events, of the provincial figures of vield. ot

Mr. Manu.Subedar (Indian Merchants’ Chamber and Bureau: Indian Com-
merce): Have the Provinces accepted these figures?

- Mr, J. D. Tyson: 1 wmn sorry I oannot give way because the ‘time at my
dispos<al is very short.

Sir, when I was a Sub- dnmonnl Of’ﬁcer—that is a long time ago—we used
to collect income-tax for'-the Gevernment of India in the provinces. One. day
I wus unsporting enqugh to ‘compare the returns put in under income-tax with
thea returns put in' by the same gentlemen in applying for gun and revolver
licences and I was shocked. but not: altogether surprised, to find that. the pro-
perty for the protection of which they wanted the use of a revolver or a gun
was considerably greater than the propertv which was mentioned in the income-
tax returns. Applving the same test here.—if it is suggested that in order fo
placate my own Honourable Chief here the provinces are inclined-to ‘‘cook’*
theix figures 'and show a bieger area under crops or a bigger off-take than really
they have achieved, they would be on a_very dangerous ground for. immediately
they would be jumped npon by myv Honourable friend, the Food Member for a
bigger quota to his ‘‘basic plan”. There ig no reason, therefore, why we ‘should
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suspect thut the figures huve been ‘‘cooked’. As I said, our statistics are
improving. In some parts they are 1eusonably good and thev will be better
soon even in permunently settled areas like Bengal.

it may also be said that the bumper crop of 1943-44 was an aceldent and &
gift of Providence. A giit of Providence it certainly was, but it was no aecident.
The high prices obtaining for rice, especially in Beugal had led the cultiva-
tors to be willing to increase cultivation under rice and that upplies, I suppose,
*all pver India. Certainly us regards Bengal, that crop had to be sown at the
beginning of the famine and we were :told that the cultivators had under the
influence of high prices sold their paddy and even their paddy seed with the-
“result thut although there was the willingness to sow on a very great scale,
there was no seed. The Bpngal Government very largely financed the distri-
bution of seed for the- Aus crop, but they usked us to help themn in financing
the distribution of the seed for the Amun crop and we did this to the tune of
4} lakhs of rupees in the shupe of grants and Rs. 33} lakhs in the . shape of
loang to Bengal alone. Ior thut particular crop all over India, _we gave
8} lakhs grants and 50 lakhs loans for the distribution of seeds, and that is,
by the way, my unswer to Mr. “Muhamymad Nauman, whe L regret to see is
not in the House ut present.. We also gave large sums for reclaiming-waste
- lands in Orissa and Bombay, for ungatlon of various kinds, chiefly for rice,
in Assam and Bihar the U. P, and the (" P. . It wag therefore no accident that
there was a good harvest that year, though I agree that without a bounteous
monsoon, much of our help would have gone for nothing.” That is one of our
difficulties. - It is one that can only be overcome by Iong-term extension of
irrigation. But I venture to say that even if monsoon is patehy and the return
per acre for the whole of India is poor, it is better to have an eight anna erop
off 80 million acres than off 70 millions. So we go on trying to increase the
aréu upder foodgrains. During the current year we are spending even more .
in helping to distribute seed. “We have undertaken a considerable lmblhty,——I
have no time to gne the figures,—to help the Provinces in the matter of irriga-
tion —excavating *tanks, re-excavating tanks ‘and digging wells. These .are
particularly long-term—I may say they are permanent—improvements and they
should mean a permuncnt addition in” normal. vears to our food supply. Over
and above that, the power-operated schemes for irrigation associated with ‘the
tane of Sir Willinm Stampe are just beginning to take effect with the rabi crop-
that is heing sown now sind there will be mirch more effect next vear.

There has been—rightly, if T muay say so,~—considerable reference in this
debate to *'protective foods’” and we also have had them in mind right from the
beginning of the campaign. We had to go for first things first,. and the first thing
that was brought home to us very forcibly yas the shortage of cereals, espe-
cially of rice. But we have had this ‘matter of vegetables in the forefront of
our campaign right through. Of course. ‘there are two kinds of vegetables;
there is the country vegetable, and the position as regards country vegetables

_has not, T think, been dlfﬁcult We have had no complaints regarding them and i
we have left the matter to the Provincial- Governments. The seeds for country
vegetables are produced locally, and it is not much good trying to grow in
_Benfral the kind of country veﬂetqbles that grow in the Punjab. What I want
to.speak about, however, is the , European dype of vegetahles which are con--
gsumed by people of all races in the cities and by the armed forces.. Now, Sir,
the supply of seed for these was very largely mmorted from abroad right up to-
1941. We haye been faced qnmulmneously with the cutting off of these supplies
and with the increase owing to the war in our omdinary urban population and by
the influx—and T do not ]‘IP‘.lfﬂte to say that at the time it came, it was a very
welcome influx—of armed forces from overseas. Tn 1942 we started organising
vegetable production by Provincial Governments to take up the demand of the
armed forces for fresh vegetmbles and the demand of the Supply Dep'u'tment
for de-hydration. This was to be separate- production bv an agenev quite
different from those which ordinarilv supnlv the towns, the idea being To take
over the supply to the armv to a great extent, whwh would meanr- ‘that the:
existing supplies should continue to be available in the towns. Bombay led the-
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way in 1941-42. Madras, Bihar and the U. P. followed. Now most of the

“Provinces are growing vegetables separately for the army. We have been told
that the price ot vegetables in Calcutta has gone very high. Calcutta has had -
no relief from this scheme because unfortunately the Bengal Government - did
not get their vegetable scheme going and they could not_ take up the potato
scheme for which we. offered them -assistance. But Bengal is trying again, and
.if it can succeed in-growing vegetables for the army, that will pro tanifo -ussist
" the position in Caleutta. Some Provinces are now growing vegetables —under
similar arrangements for the civil populatlon and, again, Bombay is leading the
way. The army themselves are growing vegetables and other protective Toods
to an ever greater extent. Reference was made to the vegetable seed position
by my Honoumble friend Mr.. Griffiths yesterday., Notw, ~Sir, when outside
-supplies failed,- we had to organise an almost entlrely new industry, and mainly
through the Agrrcultural Departments of Kashmere State and of Baluchistan
we got a large acreage put under vegetables for seed produetion: I am free :o

“confess that there were difficulties of supply in the first year. The growers up
there were mainly private growers and they dealt to a great extent direct with -
seedsmen down here and a large number of seedsmen were caught out by the
loss of their foreign sources of supply. They did not get a sufﬁ(:lent supply and
‘there was also a certain amount of adulteration of seeds and high prices were
charged. Some seedsmen did not get seeds at all. In the upshot, I am not sure
'Whether there was actual over-all shortage, but undoubtedly there, was some
difficulty in getting hol# of seeds in somie areas. That is a point, which, in the
language current at the moment, T must “‘concede’ to my Honoumble friend
Mr. Grlfﬁths This" year, we have tlghtened up the whole thing; seeds are -
collected in bulk in bonded warehouses in Baluchistan and Kashmere and thay
are issued from there only wholesale to seedsmen and to Directors of Agricultura
-and ‘to the army, after germination tests, and they are issued at fixéd prices.
"There is no shortage of seeds this year. In fact, of some vegetables, we have
got a surplus of seeds, including cabbages, 'which I understood yesterday wers -
‘particularly the food of Americans! -

T have to make some short reference to medical supphes
. Mr. K. C. Neogy (Dacca Division: Non-Muhammadan Rural): What about

-milk supplv ' -

Mr, J. D, Tyson: 1 hope I have said enough to show-that wé have not
failed to ?ehleve something in our Grow More Food campaign and I hope that
“when my Honourable' friend M. Gupta sees the transcript of his Speech in which
he -hag described it as ‘‘bunkum,’” he will eat it!

T have very little time left to deal with other subjects. There has been,
naturally enough referencg to the epidemic situation. I should like briefly to
‘refer to that as it is a matter which has been causing grave -concern in this
‘House. Since the last Session, the epidemic posiflon in Bengal which was
‘then still causing us grave anmety has shown progressive 1mpr0\ement The
-cholera mmtahty which in January was 3,000 a week had deelined to 700 a week
in April and to 286 and 232 in the first two weeks of October. The mortality is
‘now considerably below average. Since April when the number of deaths from
“-smallpox, was over 2,000 a week there has been a steady improvement but the
numbers though low are still rather higher than the normal. What T really
-want to say here is this, and I hope the House will be interested to hear it, that
‘the Bengal Government have been going on with their campaign against ‘these
two dlseases and they have been carrying out moculatlous on g vast scale. In
one year, since November 1943,.the cholera inoculations in Bengal have totalled
18 millions ; vaccinations totalled 32 millions. That i is a colossal piece of work.
Thirteen thousand tube wells have been renovated or new ones have been sunk. T
‘need hardly stress the importance of that from the. cholera point of view.
Twenty thousand beds have been opened in 572 emer gency. hospitals. Tn 1943-
44 the malaria situation in Bengal was bad and it is of course bad this vear,
“because unfortunately in malarla one bad vear tends to lead to another bad
year. The Bengal Government have received for dealing with the malaria
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situation 100,000 lbs. of quinine and febrifuge and 179,000 tablets of quinine
substitute. The two together afford about 21 million treatments, ,

In Bihar,—and I think within the time left to me I shall have to finish with
Bihar,—the last six months have seen a very severe epidemic of cholera,—in
North Bihar. It began to develop in April and May; it reached its peak in
June with over six thousand deaths in one week. Since then the figureg have
shown a considerable improvement and for the last two weeks of October they are
597 and 744. But since the cholera mortality began to decline, malaria has
given cause for anxiety there. Now the military medical authorities have come
to the help of the Provincial Government. . They have supplied 22 military
medical officers for emergency duties and they have released an I.M.S. officer
with public health experience to be Additional Director of Public Health for
North Bihar. The Bihar Government have appointed an Additional Commis-
sioner for relief work in the Tirhut Division. They have got adequate supplies
of vaccines and anti-malaria drugs; 28 million tablets of quinine substitutes
have been supplied to them; they have made arrangements for fhe distribution
of anti-malaria drugs through malaria centres, district dispensaries, village
headmen and other village agencies. Voluntary relief organisations are being
organised and allotted compact areas and are being supplied with anti-malaria
drugs free. The great difficulty that the Bihar Government are having is to ge$
the additional medical staff which they require.

Mr. President (The Honourable 8ir Abdur Rahim): The Honourable Mem-
ber’s time is up. : :

Mr, J. D. Tyson: Then, Sir, I am afraid that is all that I can say.

Mr. Abdul Qajyum (North-West Frontier Province: General): Sir, I wanted
to deal with the ‘"Grow More Food'* campaign in a loter part of my speech
but haying listened to the remarks which fell from the last speaker I am
inclined to take that matter up first. He gave us some figures and ' theroby
tried to refute the allegation that the ‘‘Grow Mcre Food” campaign had fallen
flat and the allegation made from this side of the Hbuse is groundless. But
his own figures which I am going to quote—and which have been supplied to
me just now by mv Honourable friend Prof. Ranga, will show that the popular
belief stands corroborated by official figures. There has been a lot of pro- '
paganda in this country in favour of the ‘‘Grow More Food'’ campaign and the
Honourable Member told us that th® quantity of rice produced has gone up
from 264 million tons to 80'6 million tons. If you look at the official figures
of production of rice you will find that in the year 80-81 when a thing like
the ‘‘Grow More Food’’ campaign was unheard of, the production of rice in
India was more than 82 million tons, and right up to 1934-85 it was something
like 80 million tons. This is from the Statistical Abstract f8r British India.

Mr. J. D. Tyson: Ts that production only or import as well ? .

Mr. Abdul Qaiyum: The Honourable Member did not give way when I infer-
rupted; my time is also limited. ;

Then as far as area igrconcerned, we are told that the area under rice has
gone up to S0 million acres. Now with regard to the area under crops and
vield of British India,—obviously it could not have included imports,—I quote
from the Agricultural Statistics of India . .o — ,

The Honourable Sir Edward Benthall (Member for Reilways and War Trans.
port): Does that include Burma which was then a part of India? ‘
©  Mr. Abdul Qaiyum: That is not mentioned here. ‘In India”,—that is -
what is stated. But even then it would not make very much difference.

The Honourable Sir Edward Benthall : It would make a tremendous
difference. -

Mr. Abdul Qaiyum: Even apart from that I have other figures which will
_show that the area under foodgrains has not increased very much even leaving
Burma out of consideration. In the vear 1087-88 the area under food crops
was something like 15 crores and 43 lakhs of acres, and in 1942-48 it had only
risen to 18 crores and 2 lakhs of acres, which shows. that the progress made
is very poor indeed. ' . t

L B
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owever, leaving this ‘"Grow More Food'’ campaign for the time being, the
point made by Government ugainst criticisms from this side of the House is
. that most of the criticism from this side is not based on facts and figures and
that we have not got the wenderful secretariut. which Government have at their
disposal. Assuming for the sake of argument that this charge is true, that
. the Government of India have got machinery at their disposal from which they
eould have collected information about the state of things in India as regards
tood. 'They could have easily found out that long before the war India was
not self-sutficient in the matter of food; and any one who had seen the country-
side and the state of physique of the people would have easily found out that
there were millions of people in this country who were not getting one square -
meal a day. With all these fucts and figures at their disposal it is really sur-
prising that this wonderful Government of India had no plan and no policy
when the war began. If they had no facts and figures and had been groping
in the dark one could have excused them. But they knew very well that in
the matter of food, India was not self-sufficient. In spite of all this there was
no policy, and when they came to have some kind of policy, that policy has been
very erratic and halting,—a policy which has been changed from time to time,
u policy which has not_been governed by any principles, a policy which has been
very inconsistent and has caused a tremendous amount of loss to the people of-
_this country. When this country was overtaken by a terrible calamity like the
Bengal famine, when lakhs and lakhs of our countrymen were dead, and when
millions are even now going about as victims of the mal-nutrition -and bad food
-which, as press reports clearly indicate,~has resulted in widespread epidemics
throughout the length and breadth of this country,—epidemics like malaria,
choic.a, dysenterv, etc., which are the result of the bad food supplied to the
people,—it was after all those terrible things had happened that this Govern-
ment of India awoke to the realities of the situation and began fumbling round
for some sort of plan to be put into execution.

My Honourable friend Mr. Griffiths frem the European Benches made 4
very good speech vesterday and it seems he has taken a lot of trouble to study
the subject. I listened to his speech with -great attention. One remark thas
he made was that the conscience of the people of this country had not been
roused sufficiently and that there was no active public opinion in this country
to bring under control all such dreadful things like black markets, corruption
and other things which go with the administration of food control in this country.
I will frankly concede that to some extent our people can be blamed_for the
absence of a proper and sufficiently strong public opinion in' this country. But
at the same time it cannot be denied that the Government of Indis,
constituted as it is in this country, have got absolutely ‘no oonscience
and utterly lack the public support without which no Govern-
_ment-can function in any part of the civilised world. Mr. Griffiths was giving
us the analogy of how things had been worked out in Great Britain, how much
more effective and efficient was the machinery that was set up in that country.
One of the main reasons for the difference in the condition of things in Great
Britain and in India is that there they have a Government which represents
the will of the people and here the sume Great Britain has forcibly thrust upon
us a Ggvernment every act of which is contrary to the well-known wishes of
the people of this country. Imagine, Sir, a Government in FEngland during
war time which had shut up all the members of the present British Cabinet
and the Leaders of various political parties. What would be the state of mind
and the state of public conscience in England as regards any measures which
such Government, wished to put into execution? This makes all the difference
and it is for this reason that there is no public op‘nion behind the acts of the'
(:}ov{gmmen@ of India, and therefore the measures which thev have in prepara-
tlor: for desling with the problem of food have not succeeded sufficiently enough
_The Honourable the Food Memher was talking of the Basic Plap—some
won'derful plan “which the Govpmm’eut have evolved—which will bring “all
our troubles under control. I tried to read that Basic Plan in the Food Grains

-
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i y.Committee Report. The Basic Plan is very modest. It comes to this:
B4y have taken the full production of foodgrains in India for a period of five
s before the war, they have added to it the imports into this country and
subtracted from it the exports from this country, and they have satisfied them-

selves that that amount of fcodgrains was sufficient for feeding the population
in India.

. The Honourable Sir Jwala Prasad Srivastava (Food Member): That is not
the Basic Plan. ° - - )

Mz, Abdul Qaiyum: That is the Basic Plan as laid down in the Fongrams
Policy Committee Report. 'This will not do. Even with the production and
the imports which were coming in before the war, it is a well known fact thas
our people were not being fed sufficiently enough und this sort of Basic Plan
thefefore will not do. Bolder and far-reaching measures will have to be advo-
cated. You will have to go to the source of things—the actual production of
foodstuffs in this country. You will have to set up some sort of a planning
committee—call it a planning committee or by any other name, as you like—
which will decide what class of foodstuffs should be produced in this country
taken as a whole, what should be the area under each particular crop, and then
you.will have to do something much more than the Government of India has
been doing in the past. '

'I'he Honourable Member said' in his speech thet they were trying to Suppress
black markets. I think that by their refusal to buy up all the available
surplus foodgrains in this country, the Government of India—have aided and
abetted the establishment of black markets. After all how do these black
markets come into existence? People prefer to sell their foodgrains to certain
dealers—who indulge in these malpractices, in preference to public bodies. If
- some such measures could be devised whereby the State will take all the avail-
able surplus—and that can be done; it cannot be said that such a thing is
impossible ; it can be done very easily—beliete me it will end all our troubles.
We have two kinds of producers in this countrv: We have got small farmers
with small families to look after, and big landlords with a surplus. The policy
-should be such that the small farmers’ requirements should be fixed and as
much food as is necessary for the requirerents of his family should be entirely
left to him. But we have got large producers—big landlords—who keep hack
much more than they really require. And what do they do with it? These
are the people who are the victims of and succumb to the temptations of the
black markets. The Btate can easily fix a reasonable and legitimate price which
will give them a fair return for the_produce of their lands, and at the sam-
time some sort of law should be devised whereby ull this surplus should bhe
taken over direct by the State without the intervention of these horrible
middlemen who have come into existence as a result of the present system of
control which has been set up by the Government of India. These are the
people~who are dealing in what I should call the black market and the white
market. Simultaneously they sell to people who have got ration cards, and ss
the same time these are the very people who, under the eyes of the Govern-
ment officials, are indulging in malpractices known as the black market. Why
don't you stop supplies so that these people will not have anything to sell.
Make it impossible for big landlords and people with surplus to sell to any one

but the State. This is one of the methods whereby you can entirely eliminate
black markets. :

There is one thing more. In view of the tremendous rise in the price of
necessities of life which the poor agriculturist has to purchase, for instance
cloth and other necessitics of life, the Government cannot be blind to the fact
that he has to pay much more for these things, and in fixing the price for food-
stuffs it should be seen that a reasonable amount should be paid which will
gover the cost of his production and at the same time leave him with a reason-
able margin of profit.

‘Now‘, Sir, T want to say a few words about the administration of the Food
Countrol in this country. Anyone who has seen the Food Control at work im
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this country will realize—1 am not trying to scoré a point against the Govern-
ment—that there is a lot of corruption going on in” this department. In the
matter of Food Control, I think the (Government and the public can very well
co-operate in stamping out corruption. But I do not approve of the attitude
of the Government of India in this matter. When any criticism is levelled
against them and it is pointed out that a lot of corruption is rampant in this
department, they try to dismiss it by a blank denial that anything of the kind
exists and that the criticism is irresponsible. First of all, you must
be very careful in thé selection of your staff; no favouritism
should be allowed. It is only when incompetent people are taken in
the establishment dealing with Food Control, ‘people who do not know
even A, B, C of work, that it leads to corruption and incompetence. At the
same time, Sir, I think it is not beyond the competence of the Government of
India to set up a special Crimes Investigation Department to track down all
‘those officials of the Food Control Department who are suspected or are wefll
‘known to be corrupt. A special department should be set up in the interest of
‘public good and in the interest of a cleaner and more efficient Food Control
‘in this country whereby all such persons can be tracked down. And while we
"have this middlemen system still in existence, it will also be seen that the,
people who corrupt these officials are generally these middlemen who are
favoured with permits to sell stuff to the poor people. These middlemen are
the peoplsé who try to corrupt these officials because they are the people who
-stand to gain. This Crimes Investigation Department will aim at tracking down
these middlemen as well as the corrupt officials and will bring about the desired
reform which I think the Government and the people both desire to see brought
-sbout in this country.

Now, Sir, a few words more about the Grow More Food campaign. I have
.got some figures which I have taken from a book I was studying only last night.
I will reag out: ’ .

“In the year 1837-38, 154 million acres were under food crops in this country and in
the year 1042-43, for whick latest figures are available, only 160 million acres were under
food crops.”

That shows that not more than 6 or 7 million acres more have been brought -
wunder food crops in this country. It is obvious that the drive under the Grow
ore Food campaign has not brought about the desired result. I would like .
‘he -Honourable Member for Food to tell us whether there are any cultivable
Btate lands in India which have been brought under the Grow More Food cam-
paign, and whether he would give us some facts and figures,—and it will not
be impossible for him to do so—in regard to the total area of cultivable State
lands and what percentage of this has been brought under crops as a result of
the Grow More Food campaign? ]

Mr. President (The Honourable 8ir Abdur Rahim): The Honourable Member
bas got one minute more. )

Mr, Abdul Qalyum: I am finishing, Sir. There are other matters like the
proper supply of seed, the proper supply of improved agricultural implements,
the setting up of machinery for manufacturing manures and other things with
regard to which the agriculturists experience great difficulties. I will end <up
by saying that my criticism is not with a view to run down the Government
of India, but to bring 1t to their notice that there is-s lot of corruption ani:
that the system can be improved & lot if only the Government will turn their
proper attention to it. Sir, I support the amendment, : ,

Mr., 0. P. Lawson (Bengal: European): Mr. President, Sir: I would like
to join my friend, Mr. Essak Sait, in paying a tribute to the, Government for
their energy in tackling this matter and also, I may say so, for the regularity

) with which they bring this matter before this House for debafe.

12NooX 1 45 not think anybody can complain that food matters have been

insufficiently debated in this Honourable House, and I congratulate the Honour-
able Member on his courage and his wish %o share his troubles and his joya
with ys. : -
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The Honoursble the Food Member made four claims, as far as I under-
stood him, when he spoke the other day. He said that his all-India food policy
~hedl "beén accepted by the provinces, that prices had been controlled, that
Government stocks had been established to prevent local -shortages, and con-
fidence had generally been restored. Now, Sir, I think, as far as-in him lies,
and with the constitutional and administrative difficulties that he has to face,
that that claim is largely justified. But I must point out thdt he is very
largely still in the hands of provinces and that provincial administration and
provincial policies still very largely control the effectiveness of his actions.
May I point out, Sir, to begin with, that the figure that the Honourable the
foodgrains can be reduced very considerably if provinces generally decide upon
Secretary for Education, Health and Lbnds have given us of 60 million tons of
& motto of ‘‘sufety first”’ and there is no doubt in my mind whatever that all
provinces without exception are adopting a policy of ‘safety first’: and,
indeed, who is to blame them; the safety qf their provinces is their main cou-
cern. But if they wish to provide a margin of safety of say 10 per cent.—and
I apply this not only mérely to the provincial administration but to every
district and every person within a province—no less than 6 million tons of food-.
grains can be removed from circulation. Where then, Sir, is the increase that
the Grow Mors Food campaign has produced? It is already canceled out by
the margin of the safety that these provinces may demand. Again, Sir, what
authority has the Honourable the Food Member, who is responsible for the dis-
tribution of food and all the details that occur in_this great problem, to tell the
provinces what they are to grow, where they are to grow it and so on. He has,
in fact, no authority at all and the provinces can grow what they like, where
they like and how they like. So, Sir, I think it is fair to say that the criticism
which is levelled at the Department of Food is largely levelled on provincial
administrations: and here, Sir, 1 will mention particularly the question cf
quality. We in deficif provimces know perfectly well that we are getting bad
quality and the province sending this stuff to us takes no responsibilify ang
really dbes nothing to see that we get something better than what Mr. Neogy
yesterday described as ‘‘pebbles’’. Now, Sir, 1 am a little surprised that in
the various inter-provincial meetings which have taken place this problem hns
not been more adequately dealt with. Surely it is possible to tie the quality
to someone. lu normal times we know very well that ordinary business prac-
tice makes it inadvisable for a dealer to sell somebody else bad quality. The
‘“‘somebody else’’ won’t accept it and when it goes to arbitration he is liable
to lose very much more money than he has gained by adulterating his sup-
plies. But when you are faced with a situation in which the reply is ‘you can
take that or nuthing’, a very difficult situation arises, and I will go to this
ledgth, Sir, and say that as long as this state ‘of things exists it will be impos-
sible to preveut the adulteration which is undoubtedly occurring in the Gov-
emment rationing shops. A Government rationing shop-keeper will sell bad
quality and he will say ‘‘this is the stuff I received’’ and there will be no one
to say him, nay. So, Sir, my ad€ice to the Government of India is this: that
they tie the quality of these supplies to someone. The trade practices in
different parts of India differ and the guarantee of other method may be useful
in some parts but not in others. But I would advise the Honourable the Fcod
Member with ail respect fo apply this policy of tying the quality of the grain
supplied to somebody so that there may be recourse either bv arbitration or
other means to people who supplv bad quality. ' .
Now, Sir, the prices of foodgrains in India today are high. They are high
in comparison with other prices; there may be many who will oppose a reduc-
tion because of the effect of such reduction on the countryside. But the duty
of Government in this respect is to examine the general cost of living and to
fix prices at n’level which they consider fair and which will form a suitable
level and a universal level. Sir, ut the moment there are various prices ruling
all over India for foodgrains and the result is that there is juggling between pro-
vinces, between districts and so on, where the prices vary. If in a certain dis-
-triet your price for rice is Rs. 12 and in another district it is Rs. 14 a man will

-
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soon shift his rice somehow into the part of the country where he gets a better
_price and your arrangements are upset. I think that as soon as it can be done
universal prices must be established all over the country and when that happy
-state of affairs is arrived at, I would strongly advise Government to make those
prices fixed for a number of years so that the cultivators may know with a
~degree of certainty what they are going to get for their crops in time to come.
‘Then when any measure of uncertainty is removed we can go ahead with
“meagures for improvement and for the improving of yields, ete., about which I
wshall speak a little later. " -
~ 'There is another aspect of this price question which I must mention and
that is what Iwould describe as a transfer of inflation. I do not quite know
what the complete’ remedy is, because as long as partial control exists in this
country there will always be a measure of inflation thrown on to articles which
are not controlled and that, Sir, is happening to a very large extent in the pro-
vince from which I. come. As an example, T would quote the case of an un-
controlled article, namely meat. We have started in Calcutta two meatless -

~ days a week and what was the effect? Immediately the burden of demand was
thrown on to fish and fish prices jumped by Rs. 2 to Rs. 3 a seer almost at once.
The jump was totally unjustified but there  was no control over fish and the
meat had been removed from the market. Even thé coarse fishes like Rohu
and Katle jumped Rs. 2 to Rs. 3 a seer. Now, S8ir, that has occurred prac-
bically in every article of food that is not controlled. Milk, leggs, vegetables,
fish, etc., have all gone up and they have practically gone outside the scope of
the purse of even the middle clagses. The only possible remedy for this, and
it is an inadequate remedy, is stricter price control: and T am in entire
' sympathy with those who have to administer this problem when they tell me
that strict price control drives articles underground. I know it is trug and,
to a large extent, I know it will be hitting a brick wall. TUntil we can éhlarge
the rationing field, and I am rather doubtful whether that field can be much
enlarged at- present (certainly in the case of perishable articles),
until we can enlarge the rationing field and until we can
control = supplies ' more adequately, we must concentrate on administra-
tion and upon enforcement. 1 know that it will bring with it-a lot of aneil-
liary troubles. I know that there will be a certain amount of bribery here and
there: but I still maintain that & strong public opinion and with men, say in
the Legislatures, banding together to make certain that' malpractices are
‘brought to light and are punished, something more could be done and, apart
from anything else, it seems to me to be the onlv possible solution.
I would like to say a word, Sir, about public health, which has loomed
. large in this debate. I know from personal experience that public health is
declining. Our own office staffs, of which we keep & careful record. are defi-
nitely more frequently absent and they are getting ill very easily. That, Sir,
I think, is undoubtedly due to the absence of those foods, which the Honour-
able the Secretary for Education, Health and Lands called ‘profective’.
They are not getting eggs, they are not getting vegetables and I wag surprised
to find how jmuch the potatoe has become a normal item of diet. All these
things are now practically unobtainable and there is no question in my mind
that the health of the people is declining as a result. T think that this matter
of non-cereal foods demands the Government’s most urgent attention, because
if attention is not soon given to it there will be a definite and serious decline in
the health- of the: people. \

. T was vérv glad the. other dav to hear from the Secretary of the Education,
Health and Lands Department that over the question of rice there was a pro-
posal fo go more for production than increase in acreage. I know that it is
very easily and frequently stated by ecritics of the Government that there are
150 million acres of cultivable waste in thig country. That, Sir, is-a figure
which is totally misleading. Most of the culturable waste in this country is
not cultivable land at all and much of the rest depends on the communications
that can be established. There is no use telling a cultivator to go and culti-
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vate ‘s piece of land that has no roads, no railways and no water. Therefore,
Bir, we must undoubtedly go as far as we can for an increase in yield per acre
sud there iz no earthly reason why that yield per acre should not be
inoreaged.- 1 have little faith in stafistics, particularly in Indian statistics,
but 1 have seen it stated that the yield of rice per acre in China is double
that in India and in Japan it is three times. I know, equally well, from
personal experience that there are parts of India, which produce rice yields
per acre as large as-any in the world. Unfortunately there are other parts
which bring down' the average With a bump and the trouble is mainly seed. As
-the_Honourable the Secretary for Education, Health and Lands Department
stated the other day only about 6 per cent. of improved seeds is used in rice
cultivation in this country and I am glad to hear from him that an effort- is
to be made to increase that. '

Sir, I want to point out at this stage that while the position as regards rice
has improved very considerably, I'do not regard the future with anything like -
complacency. I think, to a large extent, the troubles of the Honourable the
Food Member ere still to come and let me tell him why I think so. In the
first place, to provide for the increase in the population of this country this
country has got to .produce every year half a million tons more of food grains.
The calculation is open to argument but I think it may be even more than that.
Now, 8ir, the Government is working to meet this increasing demand. They
are bringing in imports put, if I may say so, they are working ‘‘blind”’. They
do not know what the production of the country is. Their information regatd-
ing ‘the stocks that exist is largelv coloured by the provincial policies_and as
regards consumption in the country they have no information at all. The Gov-
ernment at the moment do not know what the people are eating. In the
United Provinces, where in the winter months the cultivator ate pulses, millets
very largely, I now understand that he is eating wheat and I<-am very glad
that that is 80, because it is a better food and better for-his health. But how
will this affect the wheat stocks that the Honourable the Food Member thinks
he has? ;

And let me add another waming regarding prices. Unless these prices are
stabilised reasonably soon, you are going to be in very great difficulties. There
are, I believe, one hundred thousand tons of gram found in excess in this country
now and if there is a drop of Rs. 2 a maund on that supply of gram someone
is going to drop half a crore of rupees. It may be the Government, it _may
be the stockists, but somebody is going to have to pay and in this country thers
must be milliors and millions of tons of stocks held in various.places. Leb
the price go down, apply a drop of one or two rupees a maund to these various
stocks that are held, I wonder how many of the small mofussil banks and co-
operative societies will survive. This is going to be a matter which the Gov-
ernment will bave to watch extremely carefully and the sooner-they stabilise
these prices, believe me, Sir, the happier I shall be. That brings me to the
end of my times and I must stop.

8ir Oowasjee Jehangir: Mr. President, we have heard from every Member
on the Opposition Benches a tale of woe, and I am inclined to believe with my
friend Mr, Lawson that that tale should have been voiced in the provinces
‘more than in this Honourable House. A great deal of the administration of
the policy of food control lies with the provinces, and unless this agitation
which we rightly hear in this House is carried more effectively into the pro-
vinces, I am 'afraid the Honourable Food Member will not be of much avail
to us from the Centre. -

There are only two or three issues to which I«desire to draw your atten-
tion. The first issue is the very important one of distribution which affects my
province. Therr are three or four netoriously deficit Iprovinces in India: they
are said to be Travancore, Cochin, Bombay and Malabar. Government have
1aid down a policy whereby in their opinion one pound a day per head, or 34
seers per week, is the minimum quantity that should be ralioned for an adult.
There are many parts of my province which do not get that minimum. The
whole of Cochin and Travancore perhaps do not get that minimum. Malabar
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or parts of Malabar may be i the same category; but Mr. President, thére &P
provinces in India where the individual citizen is getting much more thax that
minimum. Is it because those provinces will not come into line with the Gov-
ernment of India’s policy, or is there some other reason? Will the provincas
who have this surplus and who are giving out much more per individuel then
the deficit provinces, see reason? Can they be tempted—I will not say foroed,
but tempted—to come to a compromise with those provinces which are hating
less than the minimum—and by no means is t#t minimum liberal, it is & real
minimum to keep body and soul together? Will these provinces be made to
understand that India as & whole has to live and that if some provinces today
are much worse off, a timer may come when they themselves may be worse
off in other directions? They want cloth; they demand that the Government
of India should give them not only quantity but quality. - We supply that.
The Government of India makes us supply that and we doso . . .

Dr. P. N. Banerjea (Calcutta Suburbs: Non-Muhammadan Urban): We did
not get much of cloth in Bengal. *

Sir Oowasjee Jehangir: I really do not understand that. There is no reason
why Bengal should not get sufficient quantities of standard clot};. I am not
going to be diverted into that issue just now; but I may say that if you do not
get standard cloth in sufficient quantities it is up to you to agitate to get it.
Those provinces who do not make cloth, want it and itMs given to them. That
is only one example. In return I do believe they could be made to understand
that all peoples in India should be given an equal quantity of food.

Now, I will come to the very encouraging figures given to us by my Hon-
ourable friend, Mr. Tyson. 1 am not by any means elated with those figures,
for let me frankly tell him that I do not believe them. He told us that com-
pared to the three years before the war, in 1943 we had 4 million more tons of
rice. His department has presented India with 4 more million tons of rice.
The imports from Burma before the war were, I believe, 1} million tons. So
e has presented this country with two and a half times the quantity that
Burma sent us before the war. Does he ask us to swallow that? And if he
does, I will ask the Honourable Food Member to distribute that 4 more million
tons of extra rice to the rice-eating provinces, such as Travancore, Cochin and
Malabar. In these deficit provinces there is one very great difference which
the Honourable Member surely knows. Cochin, Travancore and Malabar are
accustomed to eat rice. It is very difficult for them to take to wheat, bajri or
jowari. I believe the Governments of those provinces are frying their best
but you cannot educate a people to eat something which they have never been
accustomed to eat: it affects their health, 1 sympathise with them. But we
in Bombay, who are also a deficit province can eat wheat, bajri and jowari,
We have that advantage, and therefore I would ask the Honourable Food
Member, while he considers this question of distribution, to keep this point
in view. We can eat everything . . . . ' b

bi)lr. ? V. Deshmukh (Bombay City: Non-Muhammadan Urban): Including
pebbles

8ir Cowasjee Jehangir: We have had to do that. While Malabar, Cochin,
and Travancors may deserve a greater portion of rice and I am prepared to
admit that, give us wheat, bajri and jowari; do not deprive us of the minimum
quantity of food; of course'a certain portion of rice, must be supplied. With
regard to these figures of the Honourable Member, I am afraid they do much
more damage than good, Wecause if we have got 6 more million tons of food
now than we had in the three years before the war, where is it? With whom? .

Mr. J. D. Tyson: With the producers to some extent.
8ir Oowasjee Jehangir: Did they eat nothing at all before the war? Are
they consuming all these extra 6 million tons? I ask the Honourable Food

Member—where is it? '
Dr. @. V. Deshmukh: Bunkum!



8ir Oowasjes Jehangir: Statistics are very dangerous thinge to play about
with, and I think the Food Member realises that more than anybody else. One
department says that it" has given the Food Member 6 fnore million tons &
year and when we cross-examine the Food Member not only here but in other
places he has got nothing to say about those six millions and I will ask him
this directpquestion—in which pocket has he got these six million tons of extrs
food? If he will tell us, we will raid it. Statistics are a dangerous tking and
if Government are to be deceived, do not let them try and deceive us because
it will only increase the discontent in the country.- It will only increase agita-
tion and rightly so. It will only give a handle to others to say that there must
be something rotten in the Kingdom of Denmark if after getting 6 million extra
tons of food in this country, as compared to the three years previous to the war;
we ate still starving.

Now, Sir, I will not take up the valuable time of this Honourable House. ,
I will only say that I quite agree with the Deputy Leader of the Congress Party
when he emphasized the principle that provinces should buy direct from the
agriculturist and cut out the middlemen. That policy is being adopted in my
province of Bombay and let me tell the Honourable Members it is not so. easily.
done as said. There are many complaints. The Agriculturists feel that they
are being compelled to part with a commodity for which in the black market
they could get more. They feel that sulum is exercised on them by the sub-
ordinate officers. There are camplaints of corrupfion on the part of these offi-
cials. Notwithstanding all these complaints, I agree, and I have said in this
House time and again, that that should be the policy of provinces. It canno$
be enforced from the Centre. The Centre is helpless. It is the provinces that
are all powerful in this question of food and each province must suffer or gain
according to the administration of that province. There are provinces fhat are:
better off than others. There are two reasons for it. One is the better admi-
nistration, and the other, and the much more important reason, is the people:
themselves who are ready to help themselves. If the people are not ready
to help themselves, well, they must suffer.- There are two reasons why some
provinces are better off than others. I will repeat that—better admi-
nistration and the spirit of the people themselves. I am proud fo say, Mr.
President, that at least in the city of Bombay, we have seen some public spirit
and people, men and women, never aceystomed to work of this kind, volunteered
for jt before rationing came into existence, which set an example, which made
not only rationing possible but rationing a success to a certain extent. I do
not claim perfection for it and if the province of Bombay, beirig a deficit pro-
vince, being a province that ought to be really starving, has done a little better _
than other deficit provinces, it is due to the spirit of the people and to the un-
complaining attitude of the millions who starve and suffer. There are millions
in the province of Bombay, outside the city of Bombay, where, believe me,
people are getting less than your most uncharitable minimum and still we are
told and complimented on the condition of Bombay and that is why, Mr. Presi-
dent, I desire most earnestly to draw the attention of the Government to see
that all provinces get per head an equal quantity of food and that some pro-
_vinces should not be allowed, because they happen to be surplus provinces, to
give their people much more than that minimum, while, we in the deficit pro-
vinces should be compelled by you to give our people much less than the
mingnum. P ‘

Dr. V. K. R. V. Bao (Government of India: Nominated Official): Mr.
President, T have been listening most carefully to the speeches which have
been made from the other side of the House and it appears to me that the
main substance of the speeches falls under two categories, a review of what
the Government India has done so far in the matter of food policy and food
administration, and .a recital of what should be done in extension of their
existing food policy. It is not my purpose, 8ir, to answer the charges whick
have been made against the administration of the Government’s food poliey
a8 it exists at present and as was decided largely by the foodgrsins Paliey

- . 4
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Committee, which, I may remind the House, pertained very largely to the
aupply of foodgrains and related mainly to-the urban atess.

There have been, Sir, a number of detailed complaints about the adminis-.
sration of food in the various regions from which Honourable Members come
and whose interests they represent in this House. It is obviousls not pos-
sible for me, within the short space of time #hat L have at my disposal,
%0 deal with those complaints, but I would like to assure the House that
every one of those complaints is now under the active examination of the
Food Department sand if any Honourable Member has got any detailed
matter on which he would require urgent inquiry and action to be taken by
the Government in the Depastment of Food, I am authorised to give him
an assurance on behalf of the Food Department- that if only he will let me
have the facts at the end of this debate or some time later, we in the Food
Department shall take the most immediate steps to have them attended #o.

Mr. Lalchand Navalrai (Sind: Non-Mubammadan Rural): I gave some
facts to the Food Member about Sind and he has not, replied.

Dr. V. K. R. V. Rao: During the course of the debate, a number of
points have been raised regarding extension of the food policy; if I may say
so, this concern with new matters perhaps implies that the House is not now
30 much concerned with the criticism of the food policy as it was formulated
last year which pertained meinly to foodgrains in urban aress, but that ‘the
House 1s now passing on to further problems which have been raised by vhe
comparative success of the existing food policy of the Government of Indis.
The new problems to which reference has been made are things like the -
extension of rationing in rural areas, the effect of procurement on producers,
the question of Government monopoly purchase, the question of the basic
protective foods and non-cereal foodgrains, and also the question of subsidy.

As regards procuremeht, Government monopoly prqgurement is only now
being extended in considerable parts of British India. The Department has
already appointed a special officer who is an expert in the grains trade to
visit all the provinces where a Government monopoly purchase system pre-
vails, particularly to exemine the manner in which the grain. is being pro-
cured from the producer, the price that the producer obtains, the smount
that is left to be retained by the producer and the effect of such procurement
on rural areas. The report is now in the possession of the Food Depart-
ment and copies of it ate being printed and will be sen$ to all the Provincial

Governments. This report is now under the aetive consideration of the
Department of Food.

 Mr. N. M. Joshi (Nominated Non-Officisl): Circulate it to all the
Members. - ’

Dr. V. K. B. V. Rao: I shall convey that suggestion to the Department.
Ag soon as the Department has considered the report and obtained the views
of the Provincial Governments, I am sure the Honourable Food Member
wou'd be able to come forward before this House and tel! them what we
intend to do regarding a number of problems such as those which -y
Honourable friend Prof. Ranga, who represents the Kisans, is particularly
interested in. - )

Then, Sir, a very much larzer question has been raised in this House,
the question of subsidy. There have been two voices on the subject of ® the
price of foodgrains. There have been some Members gho have been saying
that the prices of foodgrains are not particularly high at present and they
should at least be permitted to be retained at their existing levels otherwise
the producer will not produce, there will be no incentive to grow more food
and there wil be distress among the producing and agricultural classes. On
the other hand, voiees have also beén raised in this House to the effect that
the prices of foodgrains are high and it is not possible for many persons %o
purchase such quantities of foodgrains -as are required for their nutritional
requirements on account of the high prices of foodgrains and that something
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nise nd as a way of reconciling these two opposite points of view _
igh prices for the producer and low prices for the consumer—, a sugges-
tion;has been made in this House that Government should examine the
Pﬁﬂ}ﬁp}o of subsidy as far as the prices of foodgrains are concerned. 1 would
lﬂtq to tell the House that this principle of subsidy is under the active
examination of the Food Department and it has been under their examination.
for some time past. It is not possible for Government to come to a decision
on a complicated subject like that of subsidy without due consideration nor,
T am sure, will the House expect from me any dec'aration of decision-on the
part of the Government as regards subsidy. But I think perhaps the House
may be interested to hear from me a brief account of some of the enormous
complications which arise from the question of subsidy and I shall do so 2ot
only from the point of view of giving information but alsa in the. hope' that
subsequent speakers who shall follow me will take up this point and let the
QGovernment of India have some idea of how they themselves feel on these
complicated problems. - .

1t is important to realise—I know one Honourable Member in particular
waxed eloquent on the subject of the analogy of the United Kingdom and 1
have not got the time to answer him here but shall be glad to do so outside
this House—that the analogy of England giving a subsidy of 150 or 200
mil'ion £ is all very good, but we must remember that we are not dealing
with England but with India, a country even whose total national income is
lower than that of the United Kingdom. Now that we have reached the
stage when the prices of foodgrains are already high, the question whether’
subsidy will have an anti-inflationary effect will very much depend upon how
it is going to be financed.

8ir Oowasjee Jehangir: Is the agriculturist making any money?

Dr. V. K. R. V. Rao: That is a question which I am not prepared to
answer on the floor of the House. All that I can say is. . .

. 8ir Oowasjee Jehangir: Is he not responsible for inflation %0 a certain
extent?

Dr. V. K. R. V. Bao: I shall refer the Honourable Member %0 the
speech that was made by the Prime Minister of Bengal and which was
reported in yesterday’s papers. He said that the cultivator in Bengal is
very much better off than he was before and-he was advising them as %o
what he should do with the surplus money that he has got.

But to come back to the question: What is going to be the amourt of
subsidy that the House would like to give? "I would just give an illustration.
If the idea is to introduce a subsidy and if the idea is to bring back the-
prices of foodgrains to what*they were before the war—and the difference
between the prices now prevailing and those before the war is-Rs. 3 to Rs. 5
per maund of foodgrain, it must mean that the amount which will be required
will run into hundreds of crores. I do not want to stagger the House with
figures, but the amount will really run into hundreds of crores. And I
should like to ask the House to consider how that money is going to e
raised. If it is going to be raised by means other than taxation, it is not
going to be of the slightest help as far as the bringing down of the prices
of commodities in general and the cost of living are concerned. If it is o
be obtained by methods of taxation, the House will consider on whom $he
incidence of it will fall and how far the incidence of this tax will leave the
eultivator unaffected. Then again, my friend Prof. Ranga will say that the
subsidy should be such that the benefit goes to the producer and that it is
not taken away by the middleman. I entirely agree with him that Zhe
benefit of the subsidy is for the producer, but what is going to be the tech-
nique that we are going to have for this purpose. If there is a Governmen§
monopoly purchase system where the Government buys grain directly from
the producer—and I am very glad the Honourable the Deputy Leader of the
Congress Party has lent his support to this and this is also the policy of the
Food Department,—then it would be possible to institute this system  of

i
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subsidy. But the House knows that, excepting in some parts of the country,
the crop is not directly purchased from the producer by the Governmert. And
what is going to be the machinery which is going to be devised for the

purpose of seeing that the subsidy reaches the producer and is not intercepted
on the way.

Then, Sir, there is a'so the question, if you are going to institute 4
subsidy, what are going to be the grains which will be subsidised? Are we'
going to subsidise only the cereals, such as, wheat, rice, barley, bajra, maize
or are we also going to subsidise milk and milk products, vegetables,
poultry, eggs and other foodstuffs? I am not saying that they should not '.e

_subsidised, but I just want to say that these are problems which require
consideration and which cannot be answered on the spur of the moment.
They have nlready been under the examination of the Food Department and
they require a very long and exhaustive examination before it is posesible for
the Government to have a firm policy on the subject of subsidy.

Then, there is also the question of the consumer. As my Honourable
friend Mr. Joshi pointed out, and quite rightly, because he represents the
working classes, the benefit of the subsidy shbuld be such that the consumer
today 1s able to get foodgrains or other commodities at prices lower thap
what he is having to pay at present. Here, again, there are a number of
complicated questions which have got to be answered. When we talk of the
consumer, should the subsidy be given to all consumers or should it be given
only to a certain class of consumers? And if it is going to be restricted wo
a certain class of consumers only and not to all consumers, then what is
going to be the principle of restriction? Is it going to be on the basis of
income or is it going to be on some other basis?

Prof. N. G. Ranga (Guntur Nellore: Non-Muhammadan Rural): It
shou'd be on the basis of income. 7

Dr. V. K. BR. V. Bao: If it is going to be on the basis of income, whut
should be the levels of income at which the subsidy should stop? Then, Sir,
there is also the question, the moment you talk of income:groups, about what -
would be the position regarding industrial workers. As my Honourable
friend Mr. Jgshi knows, quite a large number of industrial workers are
getting a dearness allowance which is based on the existing cost of living.
If the Government of India decides to have a policy of subsidised foodgrains
for industrial workers and give them food at lower prices, will my Honour-
sble friend Mr. Joshi be prepared to advise his friends to accept a reduction
in the dearness allowance which is based on the cost of living, and which is

* based on the present high prices of foodgrains?#I am not saying that be
should, but I am only showing that that is a difficulty. The question as .o
what is going to be the position of industrial workers and all those consumers
who have had the benefit of a higher income directly as a consequence of
the rise in price¢ has got to be considered. Then again I do not know how
my Honourable friend Prof. Ranga did not make an interjection and say:
‘‘What about the rural people? Are you going to confine the benefit of the
subsidy only to urban workers?’’ During the debate in this House 1 gathered
the impression that the House has been very much concerned with the
interests of the rural people. What then should be the position of the rural
masses in & scheme of subsidy? What about particularly the classes with
which T have the greatest sympathy and to which my Honourable friend
Rao Bahadur Siva Raj referred, the landless labouring class, the class who
has borne the strain of every economic stress in India? What is going to he
their position in a scheme of subsidy? What is going to be position of the
non-producers in rural aress and what is going to be the position of the
inadequate producers in rural areas in a scheme of subsidy? What is going
%o be the position of producers who produce non-food crops? There are
manv complications. .

Dr. G. V. Deshmukh: Therefore the solution is, do nothing in the matter.

Dr. V. K. B. V. Rao: I can assure the Honourable Member that I am
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stating these facts for his consideration, and not with a view to show the
impossibility of anything being done in the matter of subsidy. It is only to
show that the problem is vast and complicated, it has got all sorts of
implications, and financial implications are the biggest of all. Apart from .
the question of the amount that a scheme of subsidy of any reasonable
character will cost, there is the question of who is going to bear the subsidy?
Is it going to be the Cefitral Government? Is it going to be the Provincial
Government? If the subsidy is going to be met by taxation, then on whom
should the incidence of taxation fall? My only point is that the whole ques-
tion of subsidy is one that bristles with difficuities. It is not that the Food
Department is oblivious of the fact that there are ‘large classes of people in
this country who do not get as much food as they should get. The Food
Department is anxious that not only should the price of food grains be brought
down and adequste supplies rushed to places where there is scarcity; but
also that the people who are in need of food do actually get it.. That is why
we are investigating this question of subsidy. Apart from the. question of
income groups, rural groups, urban groups, etc., what is to be the position of
pregnant mothers, nursing mothers and children? Would it be possible to
have free or subsidised milk canteens all over the country? Is it desirable

to have a system of subsidy on the basis of industrial canteens for the beunefit
of industrial workers? .

Dr. G. V. Deshmukh: May I ask the Honourable Member to tell me
either inside or outside the House how this question has been solved in other
countries ?

Dr. V. K. R. V. Rao: The Honourable Member knows that I am entirely
at his disposal outside this House, though I may not be within the precincts
of this 'building. I bhave very little time left. All that I want to say is
this. We, in the Food Department, have been considering this question of
subsidy. It is under our most active examination. As soon as we come 1O
& stage when it is possible to put forward any concrete suggestion, we may
have to refer it to a inter-departmental Committee consisting of the Economic
Adviser to the Gevernment of India, a representative of the Finance Depart
ment, of the Food Department and of the Department of Education, Health
and Lands for the purpose of going in greater detail into this question of
subsidy. Sir, this question of subsidy will also be one of the problems which
will be immediately investigated by the planning section of the Food Depar$
ment to which the Honourable Food Member referred in his opening speech.

I should like to conclude my speech by saying one thing. A . number
suggestions have been made on the floor of the House, some by way -°f
detailed criticism of the food .administration of the country.. On all these
matters any information given to the Food Department will be immediately
investigated and whatever the Government of India can do by way of com-
municating to the Provincial Governments will be done. In the matter cf
new suggestions regarding policy which have been made, almost all of them,
if T may say so, are suggestions which are well known already, which have
been under the examination of the Food Department for a considerably ‘ong
time and on which I hope the Food Department would be able to come

.forward before this House within a reasonable measure of time with concrefe

suggestions and policies. In the meanwhile, if Honourable Members opposite
will forgive me, I do very much wish that some little credit had been given
to the Food Department for the work that they have done in managing ‘he
food problem, at least as far as cereals and food grains are concerned.

Mr. Ananga Mohan Dam (Surmsa Valley cum Shillong: Non-Muhammadan):
Mr. President, I shall not deal with the long statements given by the Gov-
ernment time after time to show how they have been carrying out the food
policy and the food programme. I shall only refer to two or three points which
will throw a flood of light on the sdministration of food problem in éhe

_different Provinces. The policy of procurement, distribution and control of

prices, all these have failed in their effect on the people of this country. No
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doubt the Government have been giving long statements, but the fact remains
-that their effect on the people of the country is most unsatisfactory.” Regard-
ing procurement policy, 1 shall show one instance. Government have given
monopolies to comtractors. In Assam paddy is being purchased by Govern-
ment contractors at Rs. 5 a maund though the gagetted rates are Rs. 7-12-0
to Rs. 8-4-0 a maund. There are purchasing centres to which these poor
cultivators have to take their produce. The Government contractors, in order
to hoodwink the poor cultivators say ‘‘Oh! the Government have stopped the
purchase of rice. Go to such and such people’’. These people are all their
middlemen. The poor cultivators are sent to these middle men. These
middle men say, the Government are not purchasing,- how, so you had better
‘give the rice to us. They compel the cultivators te part with their rice at
a low price i.e., is. 5 & maund. Thus these cultivators do not at all get the
price which the Government have fixed in their communique or in the
Gazette. The Government are simply anxious to get at the rice by some pr>-
cess-or other. I brought these facts to the notice of the Chief Secretary «f
Assam Government, I also wrote to the Government of India, but no reply
has been vouchsafed to me on this matter till now. .

I will now take up the case of salt. Salt at one time was selling at twelve
annas per seer in the sub-division of Maulvi Bazaar in the district of Sylhe{
under the very -nose of the Sub-Divisional Officer. When the people com-
plained and brought it to the notice of the Deputy Commissioner, no redress
was given. Not only that. An officer went to Balaganj a big market in the
district of Sylhet and he detected a large quantity - of salt hoarded by ®
merchant. The- Government did nothing in the matter to punish the hoarder.
The result was that the particular officer who detected this was transferrad
elsewhere. Even licensed merchants hoard salt. The people were starving
for want of salt, and yet Government did nothing to bring out the hoarded
salt to- the public. I sent to the Government of India sll this news published
in the local paper the .Sylhet Chronicle, 1 sent cuttings in the month of
August, and now we-are in November, I have not yet got any reply from
the Government of India whether any enquiry has been made by the Gov-
ernment of India or not. This is the procedure -of the Government of Indis.
.This is the policy they are pursuing in this country, to give relief to the
people. ‘The Food Department says, it has dome much. 1 say they have
done nothing at all. I can give a large number of instances of maladministra-
sion and really no credit is due to the Department, on the other hand, they
deserve the condemnation of the people.

Now, I will take another point. There is the Fresh Frui¢ Ordinance in
Assam. As the House is aware, Surma Valley is known for its oranges.
Oranges sare required for military purposes. The confract for purchase of
oranges is given to people who are in the good books of the Provincial Gow
emnment. Some people say they are all_relations of the Provincial Ministers.
I do not know about this.- It is the talk of my town. As I was saying chi

. - y ying culg
Presh Fruit Ordinance prohibits the export of oranges outside Assam. TIf they
are not exported all of them are bound to perish. You can imagine the
phghf: of the orange-garden owners. The idea underlying this ordinance is
that if the orange growers are not allowed to export, they will be compelled
to sell them at low price to Government contractors. Otherwise the oranges
will all perish and become unfit for human consumption. These contracto:s
are thus able to purchase at a low price and sell at high prices to the mili-
tary. The Fresh Fruit Growers Association in Surma Valley have written to
the District authorities tha$ they can sell the oranges a4 Rs. 0.
But the contractor- who is now supplying it is getting Re. 11 /8/-. Of course
I am not concerned with the contractor or-any one'else. What I want to know
is why this fresh fruit Ordinance was passed. Instead of improving
the situation it has only made it worse, because these perishable
things will have to be sold at a lower price. Therefore I say that the Govern-
ment of India are vallous towards the interests of the agriculturists in spite

1r..
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. ’gtheir‘professiona to the contrary. This is & big problem before the country,

‘the price of consumer goods goes up and the price of the agriculturists’ stuff
-go#s down, what will be the condition of these poor people? These people whom:
1 mentioned a few minutes ago are selling their paddy at Rs. 5 and they have
to buy their salt, kerosene and other essential commodities at a price which it
is beyond their capacity to pay.

Sir, I will not take up much time of the House; I only want to say thas
I gave these instunces of corruption and maladministration to the Government
of India, but they did not favour me with a reply as to what they are doing.
I cannot thank this Government for their indolence, for their inactivity aud
for their want of sympathy with the people for whom they profess so much
sympathy. ‘ ~ .

Mr. N, 0. Chunder (Calcutta: Non-Muhammadan Urban): Sir, on-a poiné
of order, what is the use our speaking when no one from the Food Depart-’
ment is in the- House? -

The Honourable 8ir Sultan Ahmed (Leader of the House): The Food Membar
has just gone out and will be back very soon. _

Dr, 8ir Zia Uddin Ahmad (United Provinces Southern Divisions: Muham-
madan Rural): Sir, the production, consumption and distribution of food is et
present a divided responsibility. One is in charge of the Food Departmen§
and the other in charge of the Agriculture Department. Agriculture is im
itself a very big subject and it should not be tagged to a department which is
responsible for everything from childbirth to the grave.

The shortcoming of the Government of India lies in the absence of farsighted-
ness and imagination. We lost the import of rice from Burma and immediately
action should have been taken to make up for this deficiency. My Honourable
friend Mr. Tyson gave some figures about increase in production and my Hon-
ourable friend Mr. Gwilt quite cogently pointed out the increase of population
during the same period, i.e., about 6 millions. Therefore increase of produc-
tion should be correlated with the increase of population. Another thing is
that the Food Department take the total production of cereals, forgetting tha¢
in certain’ provinces people eat nothing but rice. I have evidence that whep
bajra was sent to Travancore #nd other parts of Malabar, they did not know
bow to make bread and how to eat it. We all know that bajra cannot be
eaten in the hot weather hut can only be taken in cold countries and in the
.cold weather. Therefore it is useless to send it to Travancore and other rice
_eating provinces.

We recently appointed a Famine Commission. But the real problem in
India is not so much the investigation of famine conditions but of growing
“mare rice for the rice eating people. We have recently condemned the pegging
system in South Africa but we hawe the same thing in the line system of
Assam which is primarily responsible for the rice shortage in Bengal. I have
figures with me. The total cultivable land now available in Assam valley s
'5,747,786 acres, and according to the figure given by the Minister in Bengal
they have got about 200,000 persons who are quite willing to go and cultivate
this land. We have got the land, the men and the resources. Then why rre
we not able to produce the rice necessary for Bengal? People say that the
acute condition does not exist; it may not exist at this moment, but Bengal
is not out of danger and a slight variation in the erop will make the situation
very acute. The other day there was a deputation of very influential men
representing Assam waiting on Famine Commission and a Resolution was passed
in which they said that the abolition of the line system will go a long way to
permanently solve the problem of food shortage in Bengal inasmuch as it will
bring under cultivation about 60 lakhs of bighas of arable land at present lying
fallow in the Assam valley. Therefore this should be tackled at -once. Bu#
who will do it? .If I speak to the Food Department they say it is no business
of theirg; the Agriculture. Department say the same thing and refer me b
the Home Department,-who will perhaps say that they cannot interfere wifh
provincial sutonomy. But will the Government of India shirk their responsi-
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bility simply on account of the obstinacy of few individuals in Assam, whea

People in Bengal are dying of hunger and people in Travancore, Malabar, and
other places are suffering so badly?-

One thing has to be remembered that the quality of rice in the different
places is different. The rice that is taken in Bengal grows only in Bengal and
Assam and in damp climaté and the rice grown in Upper India will not be
<onsumed by the people of those provinces. Therefore simply to talk of grow-

ing more rice is meaningless; the quality of rice actually needed by famins
province, has to be considered. ' -

As regards this shortage of food and the removal of the line system, I find
that Pundit Jawaharlal Nehru wrote to Sjt. Gopinath Bardoloi, the then Premier
of Assam, that the present line system was wholly undesirable and he also
said that: ' - :

_. “Every effort should be made to avoid giving préominence to the communal aspect of
it; essentially it is an economic question and -hotsd be tackled in an economic manner.’’

Miseries don’t come alone. Another point in Bengal is that you took away
their boats in pursuance of the denial policy. For the people of Bengal there
are two essential articles of food, rice and fish. Unfortunately both of these
things were taken away. Another factor which created difficulty was the influx
of a large number of non-Bengalees in the departments of the Government
of India amd in military personnel, English and American. And they have %o
be fed very largely on the production of Bengal. These two additional factors
—namely, influx of a large number of outsiders, and the taking away of boats
—do not exist in Malabar, Cochin and Travancore. Therefore the conditions in
those parts of the country were not so acute as in Bengal. Therefore, I
strongly recommend, in order to avoid any future acute famine condition in
Bengal—and I take it for granted that food shortage in Bengal has subsided
only temporarily and may be revived at any time when there is slight failure
in crop—(i) that Government should take steps to grow more rice in the cuiti-
vable land which is now available in Assam. (2) The Government should
immediately provide boats to help the people of Béngal in fishing and transport.
In ‘certain parts of Bengal boats are the only jmeans of transport and in order
to facilitate that and also to provide some kind of living to people—for catching
fish—Government should provide boats liberally. (8) The third thing which
Government ought to realize is the fact that it is the responsibility of the
Central Government to feed Calcutta. It is not the responsibility of the
Bengal Government to feed Calcutta, as in Calciitta itself we have a large
number of outsiders, mostly military who can afford to pay fancy prices for
articles consumed by middle and higher class people. They can afford to buy
all they want, and it is for this reason that prices have gone up abnormally
as compared to Bombay and Delhi. And, therefore, unless the Government
of India would take on.themselves the responsibility of feeding Calcutta, it
will not be possible for the Bengal Government, I am afraid, to do so. I would
very strongly recommend to the Government of India to take action in the
matter in order to avoid future famines. The troubles-are not over; they are
#till there, and it the Government keeps silent over the matter, famine may
recur. T say that the responsibility will be entirely ours and not that of the
Government of Bengal. We have been hearing eloquent speeches, and we have
had many debates on the food situation, there have been many committees
and conferences also, but no action has heen taken to relieve the people who
are dying of starvation.

Then, T come to the question of distribution. First of all, distribution wae
in the hands of merchants and husinessmen. Businessmen, unfortunately,
have identified themselves with black markets. Therefore the responsibility
shifted from the businessmen to officials. The officials are identifving themselves
‘with the Defence of India Rules, and they are proving as inefficient as those
who identified themselves with black markets. Both have failed. We have
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now to try another method. You ought to associate a larger number- of con-
sumers themselves—non-official members—and they must work under the super-
vision of officials and with the help of businessmen. With the general super-
vision of officials, and with the advice of businessmen in actual work, consumers
themselves should control distribution. Co-operative methods wherever possible

may be tried. .
Here is the Gregory Report. 1t says ‘the Government ought to take full
- responsibility of the purchase’. The Government instead of taking the respon-
sibility have changed the name; Tnstead of calling the ‘purchasing agents’ they

now say ‘clearing agemts. Change of name does not make the scheme more
efficient, Government ought to take direct responsibility of procurement. I
gave notice of a Bill m which there were three points which I mentioned. One
was about procurement. I say that the procurement of food is the responsi-
bility of Government. The second thing was that price should be fixed by the
Government and everything should be sold within- limits, and the penalty
should be very heavy for those who do not observe the rules properly. The
Food Member did not permit me to introduce the Bill. .

My Honourable friend, Mr. Rao discussed the question of subsidy. I could
not possibly consider that Governmlent is in a position to give subsidy to the
growers and cultivators in this countyy. It requires three times the present
income of the Government of India to do so. You ‘can only give subsidy to
those persons who.try to cultivate virgin soil but to give money to the growers
in this country in order to reduce the purchasing price is a very novel method
and T am surprised that an _economist should propound this theory.  The
details ate so many as Mr. Rao himself pointed out, we will not come to any

conclusion till five years after the war. )

Sir, there is one thing which has not been done by the Food Department.
They have fixed the price at which Government would purchase food grains
from the producers, but they have not fixed the price which consumers shall
have to pay. They should see that the difference between the two prices is

not very great. At present we find that the difference is sometimes as much

as Rs. 2/-, which is really very great. _ A -
Mr. President (The Honourable Sir Abdur Rahim): It is now Quarter Past
One. The Honourable Member Dhas five minutes more and he can finish his

speech after Lunch. - . y .
The Honourable Sir Sunltan Ahmed: There is a general desire in the House
that, you would kindly give us another half an hour after Five of the Clock

today," L.

Mr. President (The Honourable Sir Abdur Rahim): If this meets the econ-
venience of the Members, the House will sit till Half Past Five of the Clock
today.

Some Honourable Members: Yes, Sir. .
The Assembly “then adjourned for Lunch till Half Past Two of the Clock,

The Assembly re-assembled after Lunch at Half Past Two of the Clock,
Mr. Deputy President (Mr. Akhil Chandra Datta) in the' Chair.

Dr. Sir Zia Uddin Ahmad: Before lunch I~submitted that the situation
of rice in Bengal had- not become stable. It is still. precarious and we should
"make every attempt to grow more rice in the Assam Valley. Secondly we
ought to provide Y& many boats as we possibly gcan tq the people of Bengal "
to help them in fishing and in transport. Thirdly we have got in that area
8 very large number of Military personnel specislly. who require good food.
The prices in Calcutta as quoted by two Honourable Members on the floor
of the House are abnormally high as compared with other towns. To give
relief to the people .of Bengal, the Government of India ought to take ros-
ponsibility to supply food to Calcutta and they should have ldrge poultry®

farms, cattle farms and also vegetable farms and import livestock under
~ - A ) o
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lend-lease arrangements from America. 1t is very fair to the people of Bengal
" otherwise tlic prices will not come down however much you may subsidize.

The next thing I suggested was procurement. I said we follow the.
.Gregory Report. 1f the Government will take the direct responsibility for
purchases from the producers the complaints of large discounts to purchaser
will be over. I do not see anmy difliculty in compulsory purchase. We follow
the practice initiated by the Madras Government. ' :

As regards prices, they ought to be stabilized. There is no question of
giving n subsidy to growers. The prices should be economically 'fixed and
there oughf not to be any abnormal variation in prices from province to pro-
vince and from district to district, and if a subsidy i§ necessary it ought to
be given to stabilise -the prices ' all over the eountry as we subsidise for
stabilising exchange. Uniformity in prices and easy transport will close down
black markets. ’

No doubt the situation has very much improved but the power behind
the Food Depuartment is still the combine of the grain dealers. They are a
powerful body and I do not know whether the Food Department will ever be
strong enough to break this monopoly. In the case of gram, it was declared
by every province as an article not wanted. The moment the Food Depart-
ment declared it open to free trade every province purchased. it. It seems
‘that this was arranged by the combine of the grain dealers.

The next thing is the question of distribution. . . .

Mr. Deputy President (Mr. Akhil Chandra Datta): You have one minute

more. .
Dr. Sir Zia Uddin Ahmad: . . . .in places where we have the rationing
card. The systém prevalent in Delhi is hopelessly inefficient. If a person
happens to come on a Saturday evening he will have to go without food for
two days. He will net be able to get his card till Monday. There are so
many other difficulties, the consumers must have their. say. The officials
dont appreciate the needs of consumers. The consumers should .regulete
the distribution. If you leave it to businessmen alome. . . .-.

Mr. Deputy President (Mr. Akhil Chandra Datta): Your time is up.

Dr. Sir Zia Uddin Ahmad: . . “there will be dishonesty. If you leave it
‘to officials alone. . . .’ - N

Mr. Satya Narayan Sinha (Darbhanga cum Saran: Non-Muhammadan):
There will be greater dishonesty. ’ ‘ '

Dr. Sir Zia Uddin Ahmad: . . . .constant application of Defence of
India Rules. But leave it to the consumers under the advice of the officials
and the help and experience of businessmen. I shall discuss the difficulties
of transport on other oceasion. .

Mr. Manu Subedar: No one doubts the great business experience that the
Food Member brings with him “or his genuine sincerity to tackle the problem
~entrusted to him. But he must excuse non-officials if they take the food
-policy -and the food administration of the Government of Indja and the Pro-
vincial Governments as a whole during the last five years.® Sir, the figures
given by Mr. Tyson thjs morning were really very reassuring though why he
takes credit for the Grow More Food campaign I 46 not know, as I have got
here the Report of the Marketing: of Rice in India and Burma published in
1941, page 482, in ‘which in the years- 1937-38 the acreage under rice was
above 79_million acres and the produetion of rice was 81 million tons and 29%
-million tons. But I would rather rely on what he said this morning and what *
hc.aaid.means that there is epough food in this country and’if that is so. . .

‘Mr. N. M, Joshi: No. . )

Mr. Manu Subedar. . . . the responsibility for the distress in any part
of the. courtry will be that Government’s. On the other hand the European

Group is in the habit of trying to confuse and brow-beat the Indian side and
the cry of population has been raised. Let me dispose of it in a minute. On



the one hand over § miilions have-been taken away as combatants and noa-
conibatants. Perhaps 1 million of them are dead. Twe to three millions
are dead on account of famine and diseases and in any case the new births
since the war are infants and they are not likely to consume even the very
limited ration which the "Food Member offers. Therefore the problem is a
problem which shouid beé and could be considered without bringing the red
herring of population across it, which has been attempted. The wisest re-
mark which was made on the whole of this debate was by my friend Mr. Siva
Raj, when he said that the entire food difficulty arose on account of the war.
Mr. Biva Raj wanted to exonerate the Government of India and he said it
was due to the war and what could the Government of India do? As a mat-
‘ter of fact the trouble started with the denial policy in Bengal when 26,000
boats wecre confiscated and actually grain was exported from Calecutta in

"Bengal. It was taken away from the villages. Since the beginning of the
" war the entire concern of. this Government has been to get the necessary

military supplies. They have left the civilian population to fend for itself
like chickens in a coop or sardines in a tih. This lack of foresight on their
part is responsible for the various troubles we are experiencing. The Hon-
‘ourable the Food Member would have served Government as well as the
country much better if he dwelt a little more on the.lack of power of himself
and "his Government and their unwillingness to exercise this power at the
proper moment. ’ ‘ -

8ir, iu this country we are always at war. We are at war with poverty,
hunger and disease and in this war all the people through this country,
urespective of party-politics, are at one. Even Mr. Griffiths had to say uhat
the food problem ought to be now considered as important as the war itself!
This is our war and if the Honourable the Food Member would only exercise
the powers ‘which he has or ask for more powers which he has not and if ibe
Governinent were- really active, the position would be very much 'better.

Now, 8ir, I shall dwell on some of the mistakes, and some of the omis-
sions on the part of the Government which have ’ really accentuated the
trouble and from the nemesis of which we-are not still free. For one thing,.
Sir, Government have got an enlightened doctor, an economic Adviser who
bas produced a prescription for them. But what has happened? -~ The
report is probably going between the various Departments.  Probably the
Finance Department had something to say, the Agricultural Department had
something to say or the Political Department had something to say and by
the time they. have made up their mind as to what could be done, much

- precious time is lost and it is a pity that even now Government have fdiled

to uct up to their own report, to the advice given by their own doctor. Why -
have the Government, may I ask, failed to import the quantity of food which
is necessary and which was recommended and for which public bodies pressed
on all sides? Because they have not the  spine, they have not the will,
they had no desire, they had not the humanity to see what would happen to
the civilian population in this country. They were. entirely concerned with:
the war. In the beginning of the war there were people who were war-mad,

“who' thought of nothing but the war, who would not allow anybody to say

a word outside the war issue.- I have heard, Sir, from an officer who was
returning from Syria that.he had a fight with a British Officer on the boat in
the docks of Bombay 'as the boat was entering, becatee .that British officer

_said that famine will belp’ recruiting and this was before the Bengal famine:

- There -were, as I said, people who were war-mad and so they entirely ignored

the requirements and the necessities of the civilian population of this
country. - « ’ ) E

‘Take the position of the Government of Indis wvis.a-vis the- Provincial
Gpvermnents. 8ir-Homi Mody came to our " Chamber, so did Mr. Sarker
Sir Ramgswami Mudaliar and other Memhers in succession including the
Honourable the Food Member. - We always ‘raised the' question: When vou
could, why don’t you do something with the Provinces which have a surplus
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and sec that there is a just and proper distribution throughout India? They
said that there was the difficulty of Provincial Autonomy. I do not know
(because the number now exceeds many hundreds) the number of Ordinances
which have been issued and which have cut across not only the legislative
authority of this House but also the legislative and .administration authority
of all whe Provincial Legislatures and the Ministries. [ cannot understand,
Sir, how the Government of India came to regard the food position as not
important enough to enable them to exercise the powers which they have
axercised in less important fields, .according to some of us in most obnoxious
“fields. . :
" The Food Member was congratulating hirfself that the. surplus Provinces
are now fslling into line so far as rationing is concerned but have they fallen
into line so far as the release of their surplus produce is concerned? Is it
not & fact that very many of them indulged in open profiteering, some of
them added to the price of the food, which they permitted to be exported,
several crores of rupees and dispensed with an old outstanding debt gnd they
set such a bad example that several Indian State administrations in various
parts of the country found this & golden opportunity. They, in their wurn,
robbed their own peasants of the, food produced and they exported it Wt a
very heavy price. This did nof end there. If the Government of India nad
_shown strength all these evils would not have arisen. In the surplus pio-
vinces there was a very strong tendency towards hoarding. Merchants held
back commodities in the expectation of a rise in prices. Lorry-drivers, sta-
tion masters, coolies, porters and others were threatened that if they helped
in the export of food from -that particular place they would be penalised.
The Government of India did not act in time and a great psychological harm *
was done, first by the denial policy in Bengal and afterwards by the specula-
tion, the hoarding and the holding back in the expectation of better prices,
" which took place in the various provinces.

The Government of India showed themselves weak with regard to His
Majesty’s Government. They did not convince His Majésty’s (Government
of the necessity of the importation of food which was urged from all quarters.’
They are still in communication with His Majesty’s Government and though
Sir Henry French has come and gone, I hope the Honourable the Food Mem-
ber’ will be able to tell us whether there is going to be a pleasant and welcome
outcome of this mission.

Sir, they could not.get shipping for food: that was the excuse. May I
ask what was the necessity for whisky in this country, whisky which the
Commerce Member said was food to some 'people! May I ask why have
cosmetics and soaps arrived in Bombay in such large quantifies and why are
steel and iron and piping and other things arriving in Bombay in steamer
loads.‘ Does this House know that_under  the plea of.-consumer goods -whole
steamer loads have arrived in Bombay of various classes of goods which may
be needed in this country but some which are not needed, such for example
as 2 million kerosene lamps. Kerosene lamps have been imported into this
country when it is well known that the people have not got the kerosene to
“burn them and they are lying there on somebody’s account. They have eat-
en up valuable shipping space. What were the Honourable the Food Mem-
ber and hic predecessors doing when all this was occurring. Why were they
g0 spineless? ; . ' ' '
_ Take ‘the next point. When they convinced His Majesty’s Government
that some food was wanted for India what did they get? They got heley,
which the G.'ovemment of Bombay wgs compelled to buy. That barlev was
only barley in-the sense in which some scientists would say that it belongs
to the same generic family. It was not barley and it was not 'eatablerfv
human beihgs. TIts entire cost was debited to the Bombay Governmen# who
were compelled to pu.rchpse it and of course in their turn the Government of
India m\rgueq ‘“What cah we do, we have been compelled to purchase it'’.
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That was not all. Then came what is known as the small red wheat from
Canads. Those -are products which human beings never consumed in the
'past ‘and which they- will never consume in the future but which my unfortu-
nate province- had to accept at full value aid dispense to the population.
The Govercment of India had not the courage nor the strength @r spirit to
resist ‘that offer and to tell Hig Majesty’'s Govbrnment that this wopld not
do. We made a suggestion at one time that Indian wheat should not be
seént out to Russia, Middle East, North Africa and Italy. We suggested - that -
instead of importing from Australia for India -und. sending out Indian wheat
why don’t you do this way, vis., making a prohibition of the export of Indian
wheat and let Australia- supply these things directly; but the Government of
India would not accept, they were not willing, they did not see the humanity,
they did no: see the wisdom of the suggestion. Sir, even very late, even in
the course of this year we have been urging the complete prohibition of the
export of ground-nut, which is in substitution for other foods a very valuable
food product. What is the position? The Government of India could rot
do anything. Why? Because the U. K. C. C. was concerned. It was
the-U. K. C. C. who took the food from here for Russia; when the Ukraine
was gone it was the U. K. C. C. which took ground-nut from here—very
bedly needed for the population of Malabar and elsewhere. It would be a
most wonderful substitute for other foods and as an ancillary food: . .

Prot. N, G. Ranga: And manure slso.

Mr. Manu Subedar: My friend reminds me that even now the Govern-
ment of India and the Department of Agriculture is so slack, so negligent of
its normal duties thet it permits the export of agricultural manure, when on
the one hand it tries to grow more food—more food can be grown in the
country if more manure was made easily available; but the manure is taken
away from this country at & time when it is most needed in this country.

e Sir, Government missed the psychological factors, ~as I said. What is
the use of the Food Member congratulating himself that Rs. 13-12 is the
stabilised price in Bengal? Does he know that even when Ra. 2-8 was the
price per maund, there were millions ‘in this country on the margin of star-
vation, barely making a living, barely getting food? If they were starving
on Rs.2/8 ¢ maund, does he not imagine Wwhat the state of starvation would
be when the price is Rs. 18-12? And this is the price which has baen
brought down! My Honourable {friend will not dispute with me that the
price reached as high as Rs. 50 and Rs. 70'in Dacca and Chittagong during the
worst troubles. The psychological factor therefore is that the prices must be
brought*down. They must be brought down, not in a manner to hurt the culti-
vator, but they must be brought down from the inflationary factors which have
affected it. Who is the greatest culprit with regard to inflation? I Ao not
merelv refer to the note printing by the Honourable the Finance Member; I also
“refer to the rpilway charges. I refer-to the profiteering over materials sup-
plied to Bengal, indulged in by the Government of India themselves, about
which, when Mr. Suhrawardy made a big fight, the Honourable Finance
Member said he will disgorge and make good. Government profiteering of
every description by anybody should stop; they should set the example. I
-ag representing the commerce of India in this House will say without hesi-
tation that they should set an example which others can follow; and if there
is anybody not willing to follow that example in the matter of food, down
with him. ‘Take any measures you like and we shall be with you. :

Time docs not permit me to deal with numerous points which my friend
Dr. Rao raised. They are of course important points; but the question is
whether the points were raised by my friend, Dr. Rao, in order to come to
a solution, or are they merely raised in order to tell us that you are thinking
about them. What is the use of your continuing to think if the harm hap-
pened ir. the interval? ' :

T have two or three suggestions to make and I say that I am addressing
myself in this not merely to the Food Member but to the committee of the
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Viceregal Council which is going into this at- higher levels. Let it be re-
membered that I am speaking on higher levels alse and with every desire
that the policy of the Government of India in the - matter of foed should
succeed. $We are not here out to deflect you from the policy you have under-
taken. We are here to subport you and to make suggestions both here and
outside, at any time when you need it. The Centre should bear the cost of
supplying food at the same price to consumer as it purchases from the farmer,
the freight, deterioration and administration. The first thing I would sug-
gest is, that.instead of eonundrums which my friend Dr. Rao has expounded,
I .would suggest that- when food moves from a surplus to a deficit province,
‘it should move down on railway material rates: this will be some small assist-
ance m the matter of freight. The- railway revenues are now swollen to un-
natural figures and this would be & very - legitimate and proper use, parti-
cularly as the railways of India are even now giving concessions. .

_Mr. Deputy President (Mr. Akhil Chandra Daita): You have got two
minutes more. ~ :

Mr. Manu Subedar: They are giving concessions to military movements
to your war. -There is no reason why for this purpose the Honeurable the Food
Member if he showed strength and if he had, as I believe he would have, the
support of all his Indian colleagues, why he should not get -this. -

I would say a word briefly about milk and animals. It.is my belief—and
I challenge the Government to produce figures to the contrary—that more
animals are slaughtered in this country than are being produced by the natu-
ral process. You can only supplement them by .importation. If not, the
grow-more-food campaign-and the powerful array of figures quoted by Mr.
Tyson would next year be a very Sorry tale. This is the catastrophe lurking,
in my opinion, and I think it merits and deserves complete examination and
1 should have brought to light many more facts here if T had the time. ,

~ The next question is about corruption and profiteering. By whichever
door it enters your house, that is, this country, it is bad. It is a bad herit- ..
age and it will take years for our people to overcome this; and I say, whether
it is in the central departmcnts, in the. peoplc -who give permits for tgansport,
people who handle procuration, people who concern themselves with distri-
blition, whether central or provincial, the blame comes to this Government
and this Government ought to arm itself with powers as my friend Mr. Abdul .
Qaiyum suggested. About the subsidy which is wanted, it is not difficult to
find out ‘who are the-most fit people to whom you should give it. Start with
common humanity: you will soon discover the man who cannot pay for his
food, not only at 13-12 which he cannot pay but at pre-war prices. Give him
first the food he requires. Do not argue about it—as tc which department
will do it or from where the funds will come; give him food. It is a tragedy
and it is a blight on Britigsh rule in.this country that human beings should die
for want of a little food; and I hope the Honourable the Food Member and his
colleagues would wake up and would show strength. wouid make up for their
past omissions and would put the matter right. )

Dr. P. N. Banerjea: Sir, I listened with due attention the speech made
by the Honourable Food Member a few days ago. T rise now to point out
some of the omissions and errors in that speech and to make a few observa-
tions on the food policy of the Governmept, The Honourable the Food Member
did not say -anything about the magnitude of the great disaster which was
the greatest in India since 1771. Nor did he make even a passing reference
to the after-effects of the famine of last year. It is known to careful observ-
ers that the famine of last year not only carried away millions of persons
from the unfortunate province of Bengal, ‘but left the remainder of the popu-
lation in a debilitated and devitalised condition: The result is that this year
this devitalised population is unable to resist the onslaught of diseases like
malaria and cholera, and are falling easy victims to them. Thus we find
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that the fomine took a- heavy toll of human lives last year and is ruking
another heavy toll this year. .

- . But what is the Government doing to prevent further loss of life? Very
little. Medicines are not available in many parts of the country and where
they are available the prices are=so high as to be beyond the reach of the poor
people. The policy followed by the Government of Bengal is the old policy of
callousness and complacenty and their criminal negligence is as great this year
as it was last year, )
Sir, the devastation which has been caused by the famine can be gathered
from the reports of persons who have visited the villages during the last few
months. I am one of those who paid visitd to some of these
se M- unfortunate villages ahd I found that most of the mud huts in
which the poor people live are in a state of ruin and the poor people find it
difficult, to protect themselves from rain or the cold wind. In the riverside
villageg, the people have no occupation left to them because their boats
were taken away. In the villages where weavers predominate, there is no
occupation for ‘themn because of the high price of yarn. I could multiply
instances, but time will not permit me to do so. In a word, I must
say that it ie a mistake to suppose that the famine is over. If technically,
deaths from starvation are no more, deaths from the after-effects of starva-
tion are still there and in very large numbers, ;

- Now, coming to the figures given by my Honourable friend with regard
to the prices of rice, I say that .they are only partially but not wholly correct.
It is true that the sub-divisional average of prices of rice is in the neighbour-
hood of Rs 13 but the prices which prevail in some of the deficit areas are
higher than those mentioned by my Honourable friend., I msy point out
that, even if you take the figure of Rs. 18. per maund all round, it is need-
less to tell anybody who has even a very nodding . acquaintance with the
economic system of ther country that the price level is today nearly four
times as high as that of the pre-war normal year. I do not want that the
_price level of rice and -other foodgrains should go back to the pre-war level,
but certainly further substantial reduction in prices is urgently called for.
Otherwise, the poor people will not be able to get a sufficiency of food and
there will be more deaths either directly ar indirectly. ’

What about Caleutta? My Honourable friend failed to mention th
case of Caleutta. In that city, the price fixed is Rs. 16/4 per maundg
What is the justification for maintaining the price of rice at such a high
figure in Calcutta? The residents of Calcutta are not all rich people. There
are maaual labourers, smull artisans and the poorer sections of the middle-
class. These dre being hit very hard by the high price of rice which prevails
in Calcutta. ; B ) -

Then, Sir, my Honourable friend does not mention at all the prices of
other articles 6f food, mainly what' is known-as protective food—milk, milk-
products, fish and vegetables. The prices of these articles are 4 or 5 times
higher than they were last year. Now, what are the causes 3t the high prices
of these articles of food. Let us take milk first. Pure milk is not available
even at the price of one rupee per seer in any part of Bengal. Now, the real
reason for this is the great slaughter of cows. In fact, the slaughter of cows _
in Bengal was greater than in any other province of India. And what
was the object—to . feed the military. Then, in the case of fish, there slso
the demand of the military has a priority over the demand of the civil popu-
lation. As regards vegetables, the same thing happens. Now, taking all’
kinds of food together, it is clear that the total cost of food at the present
day is much greater than that of last -year.. The question is: How long can
the people suffer from this state of things? The remedy must come, and a
remedy caxr come if the -Government make separate arrangements for the sup-
plv of food for the military and their entourage. If that is not done, the
situation in- Bengal will become even more serious in future than it is at the

present: day.
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Sir, my Honourable friend seeke to depict a picture of the province which
is rosy, but I find that the picture is not only not rosy at all but is & most
dismal.onec. My friend points out that there has been an improvement in t‘he
prices of foodgrains and he claims credit for his Government and the Provin-
cial Governments for thaf. But to whom should the credit go? To Provi-
dence. I frankly admit that the Central Government did something to
relieve the distress of the starving millions of Bengal  at a very critical
, periad and tc that extent thanks are due to them. But so far as, the Provin-
cial Goverrment is concerned, I am not prepared to say that. There the
same buigling policy has continued; the system of procurement of foodgrains
is a faulty one, as has been pointed out by o committee appointed by the
Government of Bengal. Price control has become a joke as well as a scandal.
And - rationing has become a source of great inconvenience as it has been.
worked in & manner which.is extremely troublesome to people, also very bLad
food is being supplied in the rationing shops. Above all, there are huge

uantities of foolgrains which have been: wasted, and the Committee to
which I re¢ferred has condemned. the system of storage. What a'pity is it
that before the eyes of the starving population huge quanfities of food-
grains were and are still . rotting. This is & sin against God and a crime
against man. ’

Sir, added. to these ‘serious defccts in the administration the Govern-
ment of Bengal has not been able to show any competence in the matter of
dealing -with the food situation and corruption is rampant throughout the
administration. This i8 so far as the 'prés‘ent situation is concemed; what
about the " future? ’

Sir, it seems to me that the Honourable the Food Member is taking a
short-sighted view of the future. He hopes to tide over the present trauble,
but is the mere tiding over of the present trouble enough? Certainly not.
Bengal is at” the present moment faced with a three-fold problem. The first
is the problem of rehabilitation; the second is the prablem of re-vitalization;
and the third is the problem of the prevention of the recurrence of the-
famine. If this three-fold problem is to be solved to the satisfaction of nll,
grester energy will have to be put forth into the work and a well thought-
out policy will have to be adopted. Now, towards the achievement of this
end, T should like to make a few suggestions. In the first place, I should
like to suggest that the intervention of the Government of India should not
cease hut should be continued as a part of a consistent and continuous policy.
Secondly. I should suggest that greater financial assistance should be given
to” the province of Bengal by the Central Government, by the British Gov-
ernment and by the United Nations through the TUnited Relations Relief
aod Re-habilitation Fund. Thirdly, I would suggest that the Administra-
tion of Bengal should be placed on an efficient and honest basis. Fourthly,
T would suggest that normal trade channels should he utilised to a greater
extent in the future than has been the case in the past. Fifthly, greater
facilities of transport should be provided. Sixthly, the importation of food-
grains from abroad should be continued until the whole country is self-suffi-
cient in respect of her food supply. Beventhly, the production of food with-
in the countrv should be greatly accelerated and the ‘grow-more-food’ cam-
paign should no longer be a paper propaganda but should tackle the realities
of the situation. Lastly, 8ir, I would suggest that a long-range policy should
‘be formulated by the Government and actively pursued. o

With regard to this last suggestion, it was made by me nearly two vears
ago; if it had been accepted by the Government there would have been a
considerable improvement in the situation by this time. But better late
than never. Mv Honourable friend now spesks eloguently of this Jong-
range policy and he tells us that he would be able to supply us with “more
food, betfer food,. balanced food'’. Thess are eloquent. wards., but wards:

N



w very little value if they are not translated into aetion. I hope und
-he will do his "best to translate his words into action.

-1 w far the Government in this country has failed to perform its pri-
rviduty,  namely, that of saving human hves from staryation. And what
@. result of that? The result is, as has. been pointed out by my Hon--
oumble friend Mr. Gritliths, himself a Butlsher, that there has been a con-
side¥able ‘‘lowering of the prestige of thé Government in the eyes of thd
world”. Is it too much to expect that Government will now take steps.
which " will prevent a further lowering of its prestige and will adopt such
measures as will help to raise this prestige in the eyes not only of the Indian.
people but of the peoples of other countries as well?

Nawabzada Muhammad Liaquat Ali Khan (Rohilkund sand Kumaon
Divisions. Muhammadan Rural): Mr. Deputy President, let me say at. the.
outset that so far as the food situation in the country is concerned, a narra-
tion of hunger and starvation, disease and death, have become an apnual.
feature of this Honourable House. The matter has been under discussion
for the last three days and I do not think there has been any Honourable-
Member of this House, at least on ‘this side, who has not narrated a tals of

woe of what has been happening throughout India.

" Bir, yesterday, my Houourable friend Mr. Griffiths, who I notice is not.
here, made a very eloquent speech, except for his comparison of conditoins in
hugland with those prevailing in this country. My Honourable friend Mr.
. Griftiths stated that in England, everything with regard to the gquestion™ ci

food was perfect. He blamed the administration of this country as well as the
people of India for the inefficient manner in which the food problem -has” been.
tackled. As far as the people of India are conceérned; he asked us that we;
should be active. My Honourable friend Sir Cowasjee Jehangu‘ also siiggested.
that the people really should come forward and try to eradicate all the evile
that exist in the administration of food. Both these Honourable Gentlemen
counted without the host, which is the British"Government in this country and.
which is British domination in every walk of life in India. Sir, I am afraid
that these two gentlemen who try to Jut some blame on the people ‘of ‘India
really do not know the real conditions' that prevall in the land. They do not
come iuto contact with so' many ‘‘tin gods’’ who are part and parcel of this
‘machinery, the  Government of India. These ‘‘tin gods'’ do not like any
interference or any helpful co-operation or suggestion from the ‘people in this.
countrys I will give you one-instance. It is a very recent one. The gentle-
man who is in charge of the Food ‘administration and Rationing in U.P. went
to Meerut. The joint secretary of the local Muslim League took a deputaticn:
to him" and complained ,to him about the difficulties that the people were-
experiencing in securing fuel. He listened to their complaints. and after that-
. he asked them, ‘are there any complaints .with regard to food or any other
matter’'? Now, Bir, this young man, the joint secretary of the Muslim League -
said: ‘‘Yes, but I have no personal experience. I have heard it stated that-
the food ration which is being dlstributed or sold in the ration shops, is in a
number of cases unwholesome.”’ This officer ‘asked the joint secretary to go
along with him. He took him to the bazaar of Meerut. Unfortunately for
our joint secretary. most of the shops were closed, but there were one or twn
open. So, he took him there and said “‘look here what is wrong with this
grain. T}us is all right”. The young joint secretary told him: “I told you-
beforehand® that it was not myv personal experience, but”that it was what I
had heard, and as most of the shops are closed today, you really cannot say-
that these complamts have no foundation whatsoever’’. What was the result?
An order was given to the police to prosecute this young man under the Defencs -
of India Rules: With what face can the Government come forward and ask-
the people to co-operate with them? You do not want any co-operaticn
When they want to he helpful to you, you prosecute them. 8ir, my Honour--
able friend Mr. Grifiths—who I ain glad to see is. present here now—blamed’
the administration of this country {or the inefficient manner in which. the foodi
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problem was being tackled. I wonder if hé really realised that he was in fact
putting the blume on the Britishers inasmuch as the Governor General of India
who has all the powers is a Britisher, and the Governors of ‘the Pravinces, who
are really the persons who adniinister those Provinces, in spite of the Ministeries
‘that may be functioning, are all Britishers. If this administration of food has
failed in this country, it shows the bankruptecy of statesmanship and admi-
nistration on the part of the British people. Mv Honourable friend may
think that as there are so many Indians in the Executive Council ,and in
‘the services, therefore, really the blame would be or at least most of the blame
would be shared by them. With due respect to the great powers and the
great influence that the Honourable Members of the Executive Council of tho.
.Governor General of India enjoy, let me say that all the key posts of the admi-
‘nistration are in the hands, not of these gentlemden, but in the hands of the
‘“‘steel frame’ to which my Honourable friend Mr. Griffiths belonged once upon
a time._ It is true that in that steel frame, we do find some wmen who are
made of Tata steel, but it gaes without saying that it is the-‘‘British steel”
‘that is ruling this country, and.if there is any defect in the administration of
-food in this country, the blame lies on the British people and the British Gov-

ernment. N .

. Bir, let me dispose of the speech of my Honourable friend Dr. Rao to whom
I listened with great attention. I congratulate him on the torrentisl eloquence
of his speech. He put to the Honourable Members of this House a number of
posers. I thought that it was for the experts to answer difficult questions, and-
it was for laymen to put before them their difficulties. But in this case, Mr.
Deputy President, the process was reversed. Surely he does not expect me
to give him an answer to all the questions he put in the short space of time
“that is at my disposal. But let me tell him that on his own confession he
realises that the question of giving.subsidy is a matter which cannot be ruled
-out. He himself admitted that this matter was not only under consideration,
but under active consideration, of the Food Departnfent. Therefore it was
that a proposal was made from this side of the House that the question-of
subsidy should be considered and that subsidy should be given to bring down
the high prices now prevailing which are beyond the reach-of the poor people.
"There are of course two ways of doing it. One method is to bring down the
prices of foodstuffs and the _.other. method is, before doing that, to bring
‘down the prices of all those things which are required by the cultivafor. You
cannot bring down the prices of fgodstuffs if the cultivator has to buy all his
‘requirements -at fabulous prices. My Honourable friend was referring to the
-case of industrial labour. My Honourable friend is an economic expert and
‘T hope he will forgive me for saying that there was something in his mind
‘which he left unsaid. But he said, ‘“Will industrial labourers be willing 10
accept less wages than what they are getting at present?’’ T will tell mhy.
‘Honourable friend Dr. Rao, with the limited knowledge of economics that I
and other Members on this side possess,. that if is nat the amount of money
‘thet you give to a man which really matters but it is.the purchasing power of
-the 'money which is important. Therefore. Sir, T am afraid, the speech «f
my Honourable friend Dr. Rao has not heen very helpful. We expected that
an expert would give us the benefit of his exnert knowledge instead of putting
-posers to us. '

Sir, T read the speech of the Honourable the Food Member with great
-attention. He has tried to take credit for his department and for himself for
what Government have been able to achieve, which in*my opinion is mighty
Tittle, and wherever there has been an uneasy situation he has glossed over

it. He referred to the question of wastage and he admitted: that there has
been a lot of wastage. I think the House would have appreciated it still
more if he had given us some ficures of the wastage thatehas taken place
during the last vear. We want to know what is the quantity of foostuffs that
-“hag been wasted due to the inefficient manner in which the Government of
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, annmstered this de.partmeut 1 looked at ihe speech most care-.

i&d it"more than once, but L did not ind any figures with regard to
thé’ quty of toodstuff that has beeu wasted due to tie negligence of either
ihe officlals or the agents of the Government.

"Of . 'gourse the Governinent of India are pust masters m the urt of appoint-
ing comumittees, holding conterences, and importing experts, They ualways
appomt: ‘& committee to inquire into a matter when the situation no longer
requires it. We are told that they have imported un expert.from the Middle
East to help the Government of India in the matter of avoiding wastage of
foodstuff. . Sir, this reminds me of a story. In the olden days,—and I suppose
even now,—in every village you have a buj-bujjakar, & man who knows every-
thing, master of all. Once upon a time u young boy eclimbed up fo the top
of a tree; he had done this for the first time in his lif¢ und he did not know
how to come down. So there was great confusion and the villagers did not
know how to bring that boy down from that tree. The whole village collected
there and at lust word was sent to this-wise man of the village, the expert, to
come and make a suggestion as to how that boy was to be brought down.  He

“came, scratched his head, rubbed his eyes and said, ‘‘Yes, it is a difficult situa-
tion, but please bring a 1-ope”. So & man brought a strong‘ rope. The expert
said, “‘Throw it up to that boy’’. 8o they did it and asked the boy to catch hold
of it. The boy did it and the men below told him to tie it tightly round his
waist. The boy did that also and this wise man asked about half a dozen
men to pull the rope. The men pulled the rope, the boy fell down and died.
These people then said to this wise man, ‘“What have you done?'’ He looked
very sad and said, ‘*My friends, this boy's time had really arrived because in *
hundreds of cases I have pulled out men by the same method from wells”.
Sir, they have imported an expert who knows nothing about “the conditions of -
this country, nothing about the climate here, and he is going to advise the
Government of India as to how to save all thls wastage of foodstuff. I may
tell' the Honourable the Food Membey that in this country agriculture has been
and is the chief industry of the people, and for thousands of years they have done
nothing but cultivate the soil. The villager knows -how to protect his food-
stuff; of course the agents that the Government of India employed were not
expected to know it. Therefore instead of importing experts from outside it
would have been- much better if the Government of India had made use of
local talent drqd village talent in this respect.,

Sir, in this amendment moved by Mr. Essak Bait we have criticised the
policy of the Government of India in the matter of procurement. Sir, their
procurement has been not only ineffective but wasteful; and I hope the Honourable
the Food Member will correct me if I give any wrong narration of a case which’
has come to my knowledge. T understand that the Government of Bengal arrang- ...
ed with the Nepalese Government to procure in Nepal one hundred thousand
tons of rice. A certain price was fixed—I have got all the figures and if my
Honourable friend would ask me I will give further details, but T do not think
at this stage it is necessary—a certain price was fixed for rice as well-as for
" paddy. The Central Government, with all the authority that it possesses and
which it always uses in the Wrong direction, ordered the Government of Bengnal
to take their hands off this deal, and thev nppomted their own agent to buy
this rice in Nepal, who bought this rice at a price which was Rs.: 2/12 per maund
higher in the case of riee, and about Rs. 1/8 per maund higher in the case of
paddy. Thereby,  Mr. Deputy President, the Government suffered a loss of
nearly 40 lakhs. Then what happened? That is not the end of the story.
This man had never dealt in such big quantities of rice,—he had probably
got this. contract for reasgns which are’ either unknown or too well known,—
he had never handled such big quantities in hia life before. There was a big
amount of wastage. T understand that the value of wastage of the rice amounts
to nearly 30 lakhs of rupees, and now the Government of India are trving to
see that this loss is not borne by this ‘“‘innocent’’ man but by either the Central
Government or the Gévernments to whom the rice has been or will be supplied.
Apart from this loss in money, I suggest that it is criminal that such hig
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amounts of foodstuff should be‘lost when people are dying of starvation, whews

‘people are suffering from various diseuses due to malnutrition. This is, Bir,

only one intance; and 1 dare say that there are hundreds within the personal
knowledge of & number of members of this Honourable House. .

As regards distribution, Mr. Deputy President, it is the.same tale. ] do not’
have to giye any instances in this respect because the Honourable Member
for Food himself admits the difficulties that they are still experiencing with
regard to the carriage of foodstuffs from the surplus tp the deficit areas.

‘1. With regard to price control, I submit that if you control the price of ouly
certain cereals and do not control the price of other foods that are required for
human consumption, you are really not dealing with the problem effectively..
My Honourable friend, My. Griffiths, gave some instances from Calcutta, but
let me tell him,what is happening under the very nose of the Honourable
the Food Member—in New Delhi.. We- see that in the Statesman certain
prices are published, the prices of various articles of food including meat,
eggs, fish, fruit and so on for the next week. But nobody is selling those articles
at those prices; nobody can get them. 8o, that is no remedy. Of course it
serves one purpose. I1f and when public raises a cry, Government will come
forward and say that there is control. They will take cuttings from the States-
man to whom, I suppose, they pay a handsome amount for publishing these,
attach those.cuttings to the files and they will say, ‘look here, we have fixed
the prices’. Sir, it is really the most inefficient manner in which this problem
is being tackled. Everybody knows that cereals are not-the only food that is
consumed by people in this country. It is supplemented by so many other
articles and unless you are able to control all articles of food, you will not be
able to solve this problem which is facing the country. Sir, the Honourable
Momber for Food gave us some figures with regard to the quantity of ration
that is being given in various areas. He told us that in Cochin it was 8 ounces
or 55 ounces. 6 ounces really means so little that even I think my Honour-
able friend Mr. Griffiths’ dog would eat more than that. What is the use of
giving so little food to people and then feeling complacent about ‘it. All the
disaster that we hear of prevailing in the various parts of the country 1s due
to the fact that the amount of food which is being given to the people even
under the ration scheme—I am not talking of those poor people who cannot
get any food whatsoever—is so little that it is really impossible for a human

‘body-to resist any infectious ‘germs. Mv Honourable friend. Mr. Tyson, stated

that they have grown, I think T am right in saying, 6 million tons of rice more
than what they used to do before the war.

Sir Oowasjee Jehangir: All fnod put together.

Nawabzada Muhammaq Liaquat Ali Khan: Yes.

Mr. Deputy President (Mr. AkRil Chandra Datta): You have got two
minutes more. -

Nawabzada Muhammad Liaquat. Ali Khan: Sir, according to the Gregory
Report, T understand .that what- was required was only about a million tons
from outside India and according to the figures that my Honourable friend,
8ir Cowasjee " Jehangir, gave us India used to import only 14 to 2 million tons

‘of rice from Burma. So, in fact, we have got much more rice in India today

than what we had before. -

An Honourable Member: Where does this go?

Nawabzada Muhammad Liaquat AH Khan: ‘My Honourable friend asks
where does it go. "I can, only think that probably all of it or most of it goes
in wastage which figure the Honoureble the Food Member has not given wus:

- 8ir, the negligence with regard to food is indeed criminal in this cauntry.
There are indeed & number of other matters which could be dealt with by
me, but as you have just said I have very little time at my disposal, T will
wind up by saying that as far as the question of solving the food problem in
this country is concerned, there is no party and no indiyidual who has refused
b= eo-operation to the Government. If vou have not been able to take
advantage of that offer the fault does not lie with us; the fault lies with vou.
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The _fact is ghat your officials who are “'the nests of corruption”’ do not want any
outside examination of their administration and that is the reason why they
neither welcome hor.do they encourage any public co-operation in this matter.
Bir, it is a well-known fact—everybody knows it, may be that the Honourable
the Food Member does not know it, or would pretend not to know it—that as
far as the Food Department is concerned, i is rife with corruption and nothing
effective is being done by the Government of India or their agents, the Pro-
vincial Governments, to eradfcate this evil. Unless and until there is a marked
. change in your outlook and in your policy, this situation would continue to
be serious and the hundreds and thousands of people will continue to suffer for
want of food and from disease and deaths from starvation will go on;—the
hbloo_d of all these people, the miseries of all these people, will be- on your

eads, '

Mr. Bhulabhai §. Desai (Bombay Northern Divisions: Non-Muhammadan
Rural): Mr. Deputy President, Sir: 1 rise to support the amendment which in
collaboration with my Honourable friends, most of the Non-Official Members
of this House, we have placed for the consideration of this body. For it 's
not uncommon that she Government instead of saying positively what their
poliey is, bring in a most neutral and non-commital motion before the House.
When the question of South Africa was before us the Honourable Member
moved that the situation may be taken into consideration. When an equally
important question comes before the House relating to food, the Honourable
Member in charge says the question may be taken into consideration, as if it
is no part of their responsibility formally as to what their policy of case is.
_ But notwithstanding the fact, that is the manner in which they want it

to put before the House so that ultimately they may be able to defend them-
selves by what you may call a mere argument and not a ‘question of policy or
. principle. Hence it is that in future I do commend to this House that they
will demand that whenever the Government puts forward a proposal it should
be in terms definite, it should be in terms affirmative and it gshould be in terms
in which one is able to say to what extent there is an alternative to that policy.
‘What we are left with is this: that you are asked to say that this is a matter
to be considered. Of course, who denies it? And therefore we are obliged to
put forward an amendment in the form in which we have done—that all you
say is that it should be considered: we say, having considereq we are of ‘this
opinion which we have put forward and embodied in that amendment. So
much, Sir, for the form and manner in.which questions of this grave and pre-
eminent importance are being dealt with on the other side of the House.

There is the first' and foremost observation which I wish to make. Even
during war time, side by side with fighting the war, it must be the duty of the
State, if it wants to fight the war efficiently to see to it that the health, the
strength and the morale of the rest of the population is maintained side by
side with those who are fighting in the actual front. That is the accepted
“duty of all the States who are now fighting the war. But unlike them all,
so far as the Indian administration of today is concerned, they are, as the
Honourable the Food Member put it, in a stage of experiment, and there is no
greater condemnation of- the manner in wHich the matter is dealt with in that
during a period of some two to three years there have been three successors
in this office. Can you imagine, Sir, that a problem of this magnitude, a
problem of this importance, is merely handed from man fo man because T
believe, following the traditions of the steel frame, so long as a man can affix
to his'name the letters I1.C.S. as he sees himself. he is fit for every subject
on earth. That is the manner in which this problem hag been tinkered with
during the last three years, at least from the time it was perceived that it
became a real acute problem in this countrv. Tt is a subject of the first and
foremost importance o be considered. The Honourable the. Food Member
~ecould not have selected a better nom-de-plume for himself. The Honourable
the Food Member told us it is.time to ring the curtain down on what has
happened in the past in Bengal. I quite agree. Tt suits him to say so. Tt
suits him ‘to ask everybody else to think so, but can this country econsider




N - LATAQLSAL Y A JTOEMEM
[(Mr. Bhulabhai J. Desai.] .~ . L R
the question today except iu the background of what has-actually happensd?
- You have had many speeches trom ths side of the House regarding the .oon-
dition of thé provinces from the Mewmbers of the constituencies to which they -
-belong. You have been told that the ration now—wherever there is any
rationing at all—varies from anything like six ounces to a pound. "In other
words, on their own adinission, the amouns of foed they are able to Supply with
all the Herculean efforts they have made cannot maintain body and soul
‘together, I think it is commouly accepted now that for a man or a womap
who is a manual labourer, it is not possible to live, at all events live with any
hope of doiug any work for which they are intended, for anything less than a
pound of cereal. "If that is so, it is somewhat of a hardihood for this-Govern-
ment to tell us, ‘Oh, consider the problem which I am putting before you. -All
I have been able to do, with all the expert advice in my command isg to be
able to show that the amount of ration varies from six ounces to 16°'. If thag
is the situation in which we find ourselves today, I do not think it requires
any eloquent words to point out in what state we find ourselves in so far as
this counfty is now concerned. _ '

The next, Sir, we-cannot forget the immediate background of this situation:
that during the last year there has been a famine of an unprecedented character
in this country. It has now been followed by epidemics which are not-merely
just an aftermath of that famine alone but the aftermath of the actual under-
nutrition of this country during the last century. For indeed it is admitted
by the spokesmen of Government themselves that 80 millions out of 400
millions are hungry in this land. It used to be also a commonly accepted
fact that a large number of manual workers, landless labourers and the smaller
farmers never get more than a meal a day, and still we are told that that
is the only situation that has to be perpetuated in the future. That is not
the problem: that is not the way to look at the problem. But indeed, if
the under-nutrition is to be carried on, apart from the msal-nutrition that pre-
vailed during the period of the famine, it is quite obvious that to call it a
food policy is to insult.the world, insult ourselves and insult the very language
. itself. T the policy is that those who starve should continue to starve, do
" you call that a policy of the Government? Can you have a greater condemna-
tion- of the Government itself? )

On the other hand, it is now time—and the time came long ago, if there
had been a popular Government in this country, the first great
R question in the scheme of any reconstruction whatever is to bring
up. the standard of life of the Indian man and woman in the street, in
the factory and in the fields to a level certainly of two meals a day. And
therefore it is that the problem of problems before the counfry is not merely
a question of what is described as the Basic Plan. My Honourable friend took
exception to what Mr. Abdul Qaiyum said as fo what was the Basic Plan and
I shall read out to you, 8i¥, from the papers circulated by the Department
(page 9, paragraph 80) and this is their Basic Plan: .

“In place of the formula still” employed the Committee recommeiids that the following
formula be adopted. =~ Normal consumption requiremenis should be taken at the average
‘of the estimated harvests of all the foodgrains over a five year period ending 3lst March
1942 plus minus the imports and exports of the same period. Surpluses and deficits should
-be calculated on the basis of this normal consumption.”

In other words the basic aim of those who are now in charge of this Deport-
ment is to do no more than merely strike an average of the last five -years.
If that is their basic aim, they cannot expect' us to congratulate them. My
Honourable friend told the House that it was not a matter of self-complacency,
it was not a matter of self-congratulation or, to.be more accurate, self-adver-
tisement. I would like him to choose what word he likes. The House will
have-to find out whether what he said coincides with any of those three words
or all of them. But the fact remsins that the Basic Plan is merely to reach
what he calls the average of -the last five years plus/minus the imports and
exports, so that you do not know what it is on a particular item, because if
_varies with the desire to please our neighbours. We have to fight a-war, we

4 P.M.
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> have to be irlendly with the Central part of Asia and even a livtle Turbier

off and therelore 1t is tnas. whatever mnay happen to our chiidren iv does ot
watter but we have got to feed our irends and, as some people said, in a
manner which does not eommend itselfi 1 think-even to those who set it.
But we have to see that we create a market in the friendly countries. Those
were the excuses given for the export of food from this country "at a time
when not only, at any rate, the same condition was prevailing here, mamely,
not one. square meal a day for the average man but it was getting less ahd
less from time to time. So that in the background of a famme, when more
people died than people have died in many other countries in the actual tlgﬂf*
g of the war itself, the sacrifice- that the Indian people were- made, to make
is bomethmo tor which this Government is answerable. - For indeed, not ouly
have we iought in the fields of warfare contributing two million and more of
men In the matter of depleting the Indian populatlon but also in the mattel ob -
war time food policy we have had to pay a price equivalent, (as we now
know, nearly two million people died in famine and more than three million .
died in epidemics), so that if yow have five million deaths to be accounted for
by reason of this policy, you cannot afford to be complacent, unless you have.
reached the beatitude “mch the Honourable friends on the other side have
done. Of course it is a beatitude which is their only shield, for, indeed, other-
wise they could not face this House with the kind of problem which they-
have placed before us. Therefore it is that we are very sorry thas the other
side of the House cannot possibly ring down the curtain on the loss of five
million lives so lightly as they seem to think., But whoever has thought of
Indian life as life at alll They have always thought that so long as adminis-
tration went on, so long as taxes were collected, so long as an énforceq peace
was reigning in this land, that was enough for the purposes of those -who are
ruling in thig country. However, the -time has come when the administration
-of this ecountry must be In the hands of other persons who have a double claim.
to that situation, claim not mierely beecause it is their inhereng right but claim . -
in order only that they may fulfil their responsility to those for whom they
labour and for whom they have got to labour. We cannot continue to have a
-Government which is entirely detached—they are completely detached. They
have neither the popular support nor have the faith that they have any popular
support or sympathy. They are carrying on an administration merely ou
paper as if in a kind of laboratory.. That is the kind of ‘administration that
is bound to produce the results which we see today im this country.

You are all aware thiat the great Pusa Farm is no longer Pusa except in
name. It has now been removed to someswhere in the nelﬂhbomhood of great
Delhi. But what is the ebject of that experimental statlon not merely -the
farm but all its little sisters spread out over the different parts of India. The
object was that the yield in India of every kind of commodity that is produced
should improve. You have here the figures officially authenticated and the
result which you have today tells its own.tale. ‘“The’ cerop_of yield in pounda
per acre: rice in India is 988, rice in- China 2,433, rice in Japan 3,070, rice in
the U.8.A. 1,680: and wheat 811 in India, 981 in China, 1,350 in Japan and
990 in the United States.”” We are at the lowest rung of the ladder in the
matter of production in so far as the yield from our fields is conecerned. During
a period of one hundred years *surelywthey were not waiting for a famine to
come. It was their obvious duty to see to it that™in so far at least as the
stability of Indian life was concerned, even if they had done nothing in this
country, they could at least have blought about one standard of life for the
average man, so that when the day dawns and- when he has had his labour and
the sun goes down he would be able to say, at all events, that he has had one
standard of life given to him. Standard of life is & matter to be cared for
every where. The. standard of life in India iz what you are condemned to.
That is the standard here. As against that here is an extract which T shall
read out’ from your own records. Dr. Maclagan Gowtie, Director of Surveys
in India, estimates that with large scale planning and in concert with the
Central and Provineial Governments some 170 million acres of Barani land, i.e.,

land which is dependent on rains alone, gould be brought into full cultivation.
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-In other words, the problem is not merely. giving us figures as to what iuy
-iriend .travelling to Lahore wae able to get from a little surplus provinee:
“the provlem is the real basic problem. The basic plan ought not to have becu
‘merely to cast the average of five years’ production. The basic plan ought to
-bhavé begun years and. years wgo, to bring a larger quantity of land under
‘cultivation and a larger yield .per acre, if they had only taken the trouble to
d:) 80. So far as these farms are concerned; | have visited one in Burat and
I find they are merely luxuries. They carry out what are called experiments
but 1 have never seen one of them reach the cultivator of the district at all. '
I have always felt that if this Government was at all «oncerned even withe
just the bare life of the people, the bare actual nominal proper existence of the
eople, we would not have been in the condition in which we are today. It
38 perfectly absurd for any Government to come and say ‘‘Oh, yes; but we did
not, anticipate this; we did not anticipate the famine’’. 1f you. could not
anticipate what is likely to happen, all that you can do when famine comes
is to hold up your hands and say the famine has come: then why do you admi-
nister the country at all? Contrast that with the statement which Sir Henry
French himself made on his departure from this country. The newspaper
reporters asked him ‘‘Sir Henry, you hiave been here; you hgve made inquiries;
did you find that there was a famine in this country costing millions of lives.
Aré you aware of that?”” The only answer he gave is: ‘‘Such a thing is
unthirikable in Britain’’. Imagine a country that does” not produce enough
food to supply its -own population, and that country is fighting a war. India
is fighting under conditions more or less laid down by the other side, In that
country, while fighting a war, it was unthinkable that any single man will die
of hunger. That is the situation there after six years of war. . That is the
pronouncement of the expert, the Secretary of the Food Department there,
‘who came and told us here. " Yet it is actually taken by the other side as if the
war was a sufficient excuse for millions of deaths either from famine and hunger
.or from the subsequent effects of it, namely, malnutrition and under-nutrition
and, therefore, of epidemics. The prime duty, therefore, of the Government-
“is not merely-just_to govern, merely to maintain the steel frame and take taxes
~—88 crores a year budget used to come before this- body year aft8r year,
-apart from the 800 crores that will come now, if not, 400 crores, under the
stress of the war; and we used to be told at the end of the year ‘‘Oh; 56 ar
55 crores will be required for the army; and so much for the services; and as
-to the feeding of the children of this land, do what vou like’’. That is how
this administration has goné on; it is not a case of mere individual efficiency;
it is not a case whether A is able or B is able; if is-a case of entirely over-
“hauling the mammer jn which the conditions of this country have got to be
looked at, repaired and repaired immediately. Unless, therefore, the ‘basic
~plan is that all available land which is culturable is brought under ecultivation
‘and the increase 6f yield per acré is brought up to the standard—if not of
‘Japan because it i8 three times- ourselves but even twice what it is now—
‘T have not the smallest doubt that such a government would deserve well of
- their ‘country. But a government that merely tells_us ‘“We will find a little
“from here and a little from there; and if it cannot be moved and if you starve
we are vervy sorry’’,—that is a kind of empty sympathy which hag absolutely
‘no value; it does no credit to the giver and gives very little solace to the taker.
I come then to the next part of the problem I hope and trust that the Honour-
“able the Food Member, when he rises fo answer, will be able to tell us what his
“basic plan is. T have read out the document which he.has promulgated; and
«we have put forward what we believe ought to. have been done by this Goverr-
ment yeard and years ago. In England T am told and I found it from their
documents that were published three years before the war began, they began
‘to -conserve food; they made it a problem of their own; so that countries which
do not grow food make additions to their food production, get from, elsewhere,
and make it a matter of their duty in order that their population may te
~maintained by them in the matter of physical and ethical morale. But whose
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business is it in this country to care either for the physical or the ethical morale
of the Indian people? 1t is that which is the root cause; it is that callousness
and that indifference, because this Government has gone on to no other pue-
pose except merely to govern from thetop.

To give you an illustration of the way in which my Honourable friends-
look at this matter. The Honourable Mr, Griffiths got up and said—he deli-
vered undoubtedly as we have always accepted i a very glib speech, but he
was very particular about saying one thing, and I would like the House te
examine that in order that you may see ‘what is the mind behind it. He
said ‘“Oh, yes; I agree your policy is good enough though your administration
is bad and corrupt; but take care that the duty which the Central <3overnment
has undertaken, the task of feeding Calcutta—that. sghould not be disturbed .
So far as the yield of rice in Bengal i8 concerned, I do not.see that the 56
lakhs of people in Calcutta are any different to the rest of the population of
Bengal. But I knhow why this demand is being made. It'is this. ‘“It does
not matter what happens to you and the rest mgfhe rural areas of the country,

" but we who live and who trade and who have industrial factories in and
around Calcutta, we must be first fed, whatever happens to the rest of the
land.” . .

Mr. P J. Griffiths {Assam: European): On a point of personal explanation;
my industrial constltuency is in Assam—not in Calcutta.

Mr. Bhulabhai J. Desai: So far as the Europeans are concerned, I hope
my learned friend absolutely understands that this quibbling is to no purpose.
I was not talking of Mr. Griffiths personally—I suppose he will find food where-
ever he goes; he has not much difficulty about it. But the question was:

- Why was it-he said it? I turned it over in my mind yesterday, why Calcutta
was singled out for this particular purpose of a soft corner in the heart of-the
Central Government? Yes.” It is of course the jute mills, it is the jute trade;
it is the residence of the bulk of the Europeans who have very well prospered
in this country—I do not object to their prospering, but I do object to any
discriminatory treatment which they require for themselves and those by whose
sweated labour they are probably hoping to make profits. It is that which
has my objection. I have no objection to Calcutta ‘as Calcutta: they are as
good friends of mine as anybody else; but the point is that the rationing of
the cities should have a better purpose than the purpose which‘one cannot help
arriving at—not by any suspicious mind but by a process of reasoning. The
reason why the cities are being rationed, and particularly the principal ones,
is: ‘‘Ob, yes; we are fighting the war; we have got our industries situated
there—what they call the'essential industries—round about a few cities. What
will happen # the labourers were not fed and the factories came to a stand
still?’”  So that, while I admire the policy, I do-not have the least objection
to it if the rural areas were equally well treated with the cities. Who ob]eetb
to it as a mere matter of administrative convenience? But if there is any-
thing more than mere-administrative convenience, that.the cities may he
preserved along with the industries which feed the war, and the rural areas may
look after themselves, that is a matter that I am not prepared “to accept.
Hence it is that we come {o the real cause of the problem,.the problem of
rationing the cities—on which one may congratulaté one Member or the other
—vwhoever devised it ought to know what happens in the rural areas today.
Even in those areas which are supposed to be self-sufficient, if not deficient,
even there the distribution is extremely poor. The administration is very muclh
typified as: Mr. Griffiths frankly admitted. In other words, one Collector
says: ‘‘Oh, yes; my area has a certain amount of surplus; but I am adminis-
tering this district; what do T care for the neighbouring one.’” And the neigh-
bourlng one starves while.this district probably has some sort of surplus whlcl“
they can easily spare. But the aetual reason is this, that in the matter o%
the administration of food policy and food dlstrlbutlon, there is no: policy af
all. There is no policy of any real attempt to raise a - greatee
vield, out of greater land and _ better land and better manured . land and&
better cultivated land and better seed. That is the way to increase ths

D
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yield, not by merely talkung about it.in newspapers or giving mtem'
three or four days. 2

That cannot be achieved, but you come to distribution. I regret to -
that so far as the movement of the crops of this country are concerned, Q‘vnm
from a surplus to a defici} area, there is not that attention to their movements;,
which the problem deserves. True, you can make the efficiency of the_war
as an excuse for it. I anr told for example, and-I take the figures from “their
own published records, that out of 100 trains, 60 trains now run on whas is
called military purpose. The other 40 carry goods for the civilian population
and civilian traffic. Thay is the situation to which we have been reduced.
In other words, the fact comes to -this. Nobody says that you should nok
fight the war but if the efficient fighting of the war means that the rest of the
country, at the end of the war, will find itself in a state of starvation and
epidemic, you would have fought the war in vain so far as we are concerned,
because it is no longer a mere political problem. You may very well remem-
ber—and 1 believe it is writ large even in British history—that hunger is the
most potent instrument of revolution anywhere in the world «nd you are
driving _the country ifito the jaws of-hunger. The.re are causes sometimes
which rise mto flames, go down and allay themselves but a permanent hunger
of the kind that you have created in this land is something which ought to
be eradicated, even at the cost of other things. Hence it is that we make
the appeal that eo far as the movement of crops, particularly food crops, is
" concerned, greater facilities ought to be given than we have hitherto been
able to see. We find that the distribution in certain areas is so unequal,
that we-find that there is less there than what is sufficient for the people:
You begin with that mxt-ml disadvantage but even with that disadvantage, what
little “remains is not evenly distributed. You can easily understand what
happens. P

That brings us to -the third part of the amendment which we have pu$
forward before this House—that is the corruption which is rampant in the
matter of the administration of this policy. I agree that it is possible for
my Honourable friends’ on the ‘ofher side to say: after all the subordinate
officials in that particular hierarchy to which they belong are men drawn from
this land and that, to that extent, the lower standard ef morality is probably
a8 much to blame as anything else. It is true, but what answer is there to
this question. * You have undertaken to administer this country. You have
taken away every initiative from everybody and having done that you now
say ‘Oh, the agents whom we employ being Indians, we do not have any blame
to bear’. That will not do. The fact remains today that in the matter of
the food policy,, the inequalities of life that are experienced, the sufferings
of the poor man that afe to be seen, you cannot just merely wave your hand
and say, in the language of my friend Mr. Griffiths, that there is not that
.p_atriotic sense. The remedy was entirely in the hends . of Britain. 1 would
not say ‘in your hands’. If there had been in this country, among the men
who administer this.country, men who really represent the country, you would
not find the spectacle that you find today. You have got men who are paid
4o do a job, who have not that anxiety for the well:being of the people that
we should like to see. You cannot blame if that machmery goes’ into" the
conditian into which it- has gone now and hence it is that the whole system
of Government in this country has got to be overhduled. We have said it so
often in the past. I do not say it on any political ground whatever, nor o
any. racial ground. We are saying it on one and one ground alone—that as
long as vou do not have an administration in this country which responds to
“the people and to which the people respond, you may be quite certain that
you will never be able to tackle the problem that has come before this House
and-you cannot solve one iota of it at all. Hence it is that we have moved
this amendment. The Honourable the Food- Member simply says he will
consider if. We thank him very much for this sop and you will never give it
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fd censideration it deserves unless the pinch that is now felt by the poof
man, 18 transferred to you. The helplessness of the situation was well known,
Wl spprecisted and well felt—that the sdministration is in the hands of men
wlioth we ocannot influence to the extent and in the manner in which we
shotild like to be able to do it,~and it is true to say that whenever there is &
famine, whenever there is any popular problem to be solved, the Government
of the day, as it now exists, always fights shy of popular machinery. I have
read some of the circularg of Government. They think, ‘‘These agitators’ will
get intg touch with the people, they will do good to-them, they will bring
about some equal distribution, will persuade those who otherwise may not be
pérsuaded by us. The result will be ‘that people will be with them and where
shall we be’’. Hence it is that it-is an insidious political idea that has often
ssken hold, at all events, of the district officials in this country. They will not
allow any popular machinery to get into touch with the people at large. They
do not wunt to use them, lest ultimately they may find themselves isolated
in the condition in which they are and want to be. Hence it is, as I said,
that we Sﬁy that people must respond to them and they must respond to the
people. ere there is a complete cleavage of that situation which has resultéd
in the condition in which we find ourselves. We cannot therefore forges the
lesson that Bengal has taught us. We: cannot 'forget the lesson—that in
Malabar gnd other parts of that area you have got about a third of the ration
that a human being cen subsist on. We cannot forget all that. You can
do something for the solution of this problem-:even while you are in office.
Unless you enlist popular association and unless you enlist it in a wholehearted
manner, without any mental reservation, you may be quite sure that the people
will not respond to you. Unless you do that, as8 my Honourable friend here
eloquently “put it, the blood and the miseries and the death of thousands of
shese unfortunate people will be on your heads. We have not moved this
smendment in any spirit of antagonism. We have moved this amendment with
8 view to helping you so that you may recognise the errors and the difficulties
of the situation but if you dare to oppose it, let the House and the country
Hecide it. ~ -

The Honourable Sir Jwala Prasad Srivagtava: Sir, one of the. principles
which I have adopted in replying to the debates of this kind is that truth must
be told and faults must be owned, and I am going to answer to.this debate
on those ‘lines. . .

[At this stage, Mr. President (The Honourable Sir Abdur Rahim) resumed
the Chair.]

Sir, I am happy tq say that although bouquets and coconuts have Both been
thrown at me during this debate, nobody has thrown rotten eggs at me.

Mr. Abdul Qaiyum: They are very expensive: 5 annas per egg.

The Honourable Sir Jwala Prasad Srivastava: I was going to say that
perhaps because eggs have become too expensive. I dd not say that the charges
which have been made against us have stunned me or ‘even dazed me. In
fact, I feel that my main speech at the opening of the debate holds the field.
I have not heard one definite criticism of the policy which I emumeiated in that
speech. There has been a great deal of criticism in matters of detail, but the
‘policy remains unassailed and I am happy to say that the House as a whole
recognises—I feel that way, I may be wrong—that the policy which the Gov-
ernment is now following is the right one.

. An Honourable Member (from the Congress Benches): You are wrong.

' The Honmourable Sir Jwala Prasad Srivastava: I am very sorry to say that
politics have been imported into this debate. I have kept food out of politics
all the time that I have been in charge of the Department. I have been
very anxious that no political considerations should be.brought into food and I
Fhink I have succeeded to a large extent. T have received in places the co-
operation from all sections of the people, people belonging even to the political
instifutions to which ‘my friends over - there belong. I have congratulated
myself on this fact and T would expect this Assembly which consists of the
chosen representatives to follow that example.

A



Mr. Bhulabhai J. Desai: Not that side: not the 39!

. The Honourable Sir Jwala Prasad Srivastava: Now, Sir, I will deal with
rome bf the main charges that have been made against us. The first charge

.which has been made is that the war caught us napping and that we were not

‘wepared before the war broke out or soon after the war broke out to deal
with the food situation as it might have arisen. 1 do not know whether I am
expected to put up a defence on behalf of the Government of India tonight
here. I have been in charge of the Food Department for only a little over:
15 months, but I have looked up some of the records and I would like to give
to the House some facts as to what happened in the beginning of the war.

The Government of India soon after the declaration of the war, that is to
say, in Septémber 1939, decided to impose price restrictions on all pnmary
commodities. The provinces were delegated with emergency powers in this
regard. In October 1989 a Conference was called by the Government of India
to discuss this matter, especially with reference to food prices. This Confer-
ence was attended by the representatives of the Provincial Governments and

‘the States, and amongst those attending the Conference were the representatives
.of the provinces where -<Congress Ministries functioned. This Conference

unanimously opposed the imposition of any restriction on food, either price
control or anything else. The Congress in those days thought that the agri-

* culturist must be allowed to make the most out of foodgrains &nd there should

be no restriction on foodgrain prices. The Congress were very definite in their
views. In my own provihce of the United Provinces, as an employer of labour,

I myself approached the Congress Ministry to thirk of the future when there
may be shorfage of foodstuffs, but they sant me away saying that I had some
ulterior motive in asking for restrictions to be, imposed on foodgrains. They
thought, at that time that there was no necessity to clieck the prices of food-
grains, like my friend Prof. Ranga who is still of the same view. The
Congress, who could have started price control in the beginning of the war,

did not do it dehberu.tely It was their belief that any restriction imposed
on prices would not be in the best interests of the country. I do not blame
them for that. Nobody could fefesee the circumstances which arose later,

and T am sure that even if the Congress were in power for the next 12 months
or 2 years, they would have continued with that policy. They were convinced
that in the interests of the cultivators no lowering of prices and no restriction
of prices of foodgrains was desifable. Therefore, I say that we were all
caught napping.

The Government of India again called another Food Conference in January
1940. That was about four months after the declaration of the war and that
Conference also unammous]v resolved not to impose any price control on food

ains.
g An Honourable llember. Was the Congress there?

The Honourable Sir Jwala Prasad Srivastava: I am unable to say so. It
is a pity they disappéared all too soon. What happened actually was that the
price of foodgrains rose sharply soon after the declaration of war. Then
because of the war, because of the course which the war had taken, prices
became stabilised and then they started falling actually . and they tell very
nearly to the pre-war level.

An Honourable Member: Why blame the Congress?

" The Honourable Sir Jwala Pmp&d Srivastava: I am not at all blaming the
Congress. I am praising them. Let my Honourable friends disabuse their
minds of this.

Now, Sir, nobody could-have thought of imposing price control of food grains
until actually the war situation became much worse and that was in December
1941 when Japan declared war. The real trouble in India so far as the food
situation goes arose after the entry of Japan into the war. This contingency,
T submit eould not have been foreseen by anybody, whether it is this Government
or it was the Congress Government$ or the Muslim League Government. How-
ever, I do not think it is much use crying over spilt milk. As I say, none
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-of us was an astrologer and the course of the war could have been foreseen
-only perhaps by Nazi astrologers or the mad men of Tokyo. You and 1
.could not have foreseen it. ‘Ihat being so what did the Government of India
-do? _ As soon as the war against' Japan was declared, and when we foresaw that
there was a chance of our losing Burma rice, we culled a conference and we
imposed price éontrol, and ever since then we have beey, working to get the
better of the food problém in the country. We have made mistakes, I am _
free to confess. But ko would you have if you were doing the job. Perhaps
you would have made worse mistakes. Anybody tackling a problem of that
kind and of that magnitude is bound to inake mistakes. The wonder is that
we have not made more mistakes. 1 think, Sir, that on the whole, we have
.done extraordinarily well. I remeniber, Sir, that last year this time when
there was a food debate, nobody talked of chlckens poultry and eggs and those
kinds of things or of cabbages They only talked of rice and wheat. The
fact that they have forgotten those cereals now and are today talkingsof
protective foods, such as poultry; eggs, chicken and milk—I admit my Honour-
able friends are more interested iu those things which contain vitamins—this
-change in their topic for discussion shows that reully the food situation of India
has vastly improved. There is no special shortage of foodgrains. I admitted
in my original speech that there were local shortages in some parts but I think
I have dealt comprehensively with the main deficit areas and the steps we
‘have taken to relieve those shortages. But there is no major catastrophe any-
where howsoever you may like to misrepresent things. Sir, the main proof of
the success of our policy is that prices have fallen all round. -Wheat and riee .
are the two main staple grains. As I told the House in my initial review,
the prices of both are rapidly coming down.

An Honourable Member: With what rapidity ?

The Honocurable Sir Jwala Prasad Srivastava: If the Honourable' Member
will read my original speech. he will find the figures. I do not want to repeat
them and thus_take up the lime of the House. Sir, it is gratifying that
prices have gone down as they have done. There is no doubt about it that
the situation in the country is much better. I do not say there is no-room for
further lowering of the price and to that extenf, I am in full sympathy with
-one clause of one of the amendments. At the same time, I would like
Honourable Members of the House to decide among themselves as to what is
‘the right course in regard to prices to be adopted. Some of the Honourable
Members have impressed upon me that we are trying to ruin the growers.
Another set of Honourable Members have said that prices are still too high.
Now, Sir, judging from the speeches made this afternoon and yesterday in the
House, I have a feeling that we are somewhere in the right. In any case,
Sir, T wish to assure the House that the Food Department are most anxious
to fix prices “which will be within the reach of the poorest consumer and will
at the same time be not unfdir to the producer, leaving him with a reasonable

margin of profit. We realise and sympathise with those who stand up for the
cultivator. We know he is the backbone of the country, but at the same time
who must remember that there are poorer people in India than the cultivator
who must be fed and it is the duty of the Food Department to feed them. ’

Sir, I will now turn to some remarks made by my very old friend Mr.
Griffiths. T was” very glad to hear his eloquent speech 'but I felt somehow
that he mistook the forum; he thought he was speaking in the Bengal Legisla-
tive Assembly and that he was not Mr. Griffiths but Mr. Fazlul Huq. Anyhow
we have. taken a note of many of the points raised by him and I wish to assure
him that they are mostly provincial and thers is no difference of opinion
between us and him in regard to them. The only point that I should like
to enlighten him on is in connection with the ‘‘Grow More Vegetables’ work
which is being done by the Government of India. My Honourable friend
Mr. Tyson has given you an account of what his department is doing in this
direction. I am not going to enlarge on that but T should like to say that in the
matter of control of prices of these articles my department is exercising every
vigilance. Of course I admit that we started a little late in this, for the simple
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reason thet all our energies” were dbsorbed in the matter of foodgrains. We
took first things first and we ure now.devoting our attention to this in right
-earnest and 1 should like to tell the House of what is being done by the Gov-
.ernment of India. We fully realise its importance and we consider that the
-shortage and high prices are due very largely not so much 'to the army demand
.88 to other contributory factors which exist at the present mowment. Sir, the
.main difficulty in controlling the prices of these articles is the difficulty of
-securing control of production and stocks. They are not like foodgraing where
we can procyre large quantities and keep against & rise in the market. How-
-ever, Sir, what the Governinent of India have done is that they have stimulated
.action by the Provincial Governments in close collaboration with the military
.authorities to take certain busic steps, such as, to survey and ascertain local
resources, to increase and oco-ordinate local production, divide the resources
available, to allocate them to priority censumers, co-ordinate the, demands and,
above all, reduce or eliminate the. element’ of competitive purchasing. For
-this purpose, Sir, w¢ have formed area and provincial co-ordination committees
.on which the Centre, the Provinces und .the defence forces are represented.
Tn addition, in Southern India. we have formed in consultation with the
E., H. and L. Department a special committee to deal with cattle movement.
Apart from these measures, whenever the Government of India receives
‘information of the imposition of a ban which involves other provinces or States,
we inquire into the merits of the case and endeavour to secure the necessary
~co-ordination of supplies by discussion and-agreement. Finally, we are in
constant correspondence with the provinces and States as to the importance
-of securing the distribution of non-cereal foods to those sections of the popula-
tion which most need them. I am glad to say that I believe that.Provincial
Governments are now fully alive to these problems.

The case of Calcutta appears to be a special ane. It is a pity that the Pro-
‘yipeial Government of Bengal did not move in the matter early enough, but-1
wish to assure the House that they have now got down to the job and I hope
the situation in Calcutta will soon be relieved. In addition, Sir, the House
is probably aware that the Government of India have imported large quanti-
ties of tinned milk which has. come as a boon to many places where women
_-and ehildren have been suffering from mal-nutrition. -

Dr. P. N. Banerjea: A mere drop in the ocean.

The Honoursble Sir Jwala Prasad Srivastava: No, it is a fair quant",ity-'
‘I admit it is not sufficient but still it is very useful. I have seen thig milk
distributed in areas of Cochin and Travancore with very good results. ‘

Bir, I wish to assure the House that so far as protective foods are con-
~cerned, they are now our main anxiety and I hope this time next year Honour-
able Members will move on to something else and not take up protective foods.

An Honourable Member: You think the war will go on till then?

The Honourable Sir Jwala Prasad Srivastava: The next thing that I should
‘like 'to, falk about is this question of feeding Calcutta. I know many
Honourable Members are keenly interested in this problem but they-are aware
that last -year we agreed to feed Calcutta in very special _circumstances.
" There is an over-all shortage of rice in the country; there is not enough rice
to go round and the needs of other parts of India have to be taken into
account. .Last year on account of the famine we decided that we should
take Calcutta out of the hands of Bengal in order to restore confidence, and
T am .glad to say that we have done this successfully. The time is not yet
‘ripe for announcing any definife decision on this matter because we are still
-collecting the figures. But my present feeling is that once we have received
all the surplus .and deficit figures from the provinces we should treat Bengal
and Calcutte in the same way as any other province for the purposes of the
“basic plan, that is to say, if it is found that Bengal including Calcutta is
deficit in any particular grain we shall try to meet the deficit, subject to our
~overall supplies. If it is surplus it is up to the Provincial Government to _
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sgveaniifyom - within ite own boundaries. That is my personal inclination.
I do“nes-wey. this because 1 have got unything against Bengal or Calcutta—
4" thet hss been our main concern during the last twelve months—
8 %28 .but I find that the needs of other parts of -India are far greater.
They-have been neglected in the past because we had Bengal on our hands.
I think it is time now that wWe did something for them. When I say this, 1
would like to correct a misstatement by my Honourable friend, Mr. Bhulabhai
Dasai- He thought that the total scale of ration in Travencore or Cochin was.
six ounces. That is not so.

. Mr, Bhulabhai J. Desai: I took it from mj friend, Mr. Seth, who-
-belongs to Malabar.
The Honourable Sir Jwala Pragad Srivastava: It is not so. The ration.
there is 12 ounces out of which six ounces is rice. It has always been so.

An Honourable Member: That one cannot eat. It contains worms;-
pebbles and -what not. .

Maulana Zafar Al Khan (East Central Punjab: Muhammadan): Do you-
think that-12 ounces are sufficient? - .

The Honourable Sir Jwalaprasad Srivastava: I am not saying anything-
of the kind., That is why I am appealing to Bengal and to other parts of
India to give us more rice to increase the ration of Travancore, Cochin and’
Malabar. I have just been there and I feel that the people have undergone:
terrible strain during the last three years and now it is time that we gave:
them more rice. The difficulty is that people ine those areas will not eat.
either millets or even wheat. They are used only to rice, and so it is neces--
sary for us to find more rice for them and as the Honourable Members would.
realize that the resources of the Government of India in rice are meagre.

Mr. H. A, Sathar H. Essak Sait: May I correct one discrepaney. . . .

The Honourable Sir Jwala Prassd Srivastava: Let me finish my speech..
I am sorry, I cannot give way. ' ‘

Andther matter which has been dwelt upon is the question of rural areas..
Last year people were unxious that even cities should not be rationed. Why
cities have been chosen for rationing first is not because . of any. military or
imperialistic reasons, but for the simple reason that cities don’t grow food-
grains and the people there have got to. get ‘foodgrains ‘from villages. In
donditions of scarcity the cities starved. That is the only simple reason-
why we started with the idea of rationing in ¢ities, and I am glad we have-
very largely succeeded. We have now under ration 42 millions of people
and T think the number of towns is 420 as T said in my speech. This is no-
mean achievement for 12 months because at one time people were all oppos-
ed ‘to rationing. They thought it was an imposition which they did -not.

want to tolerate. T am glad now that people are asking for an %extension of
rationing.

e - -

Mr. N. M. Joshi: Which people? .

The Honourable Sir Jwala Prasad Srivastava: People living in the cities.
About rural rationing, as T have told the House, we are starting an ex-
periment in Malabar. It is a very complicated and d.iﬂic_ult matter. It is
accompanicd by compulsory rural procurement. The d.nstmct'v v:v_hxch imposes
“rationing has got also to procure all the available supphe_s.mthm th_e. distriet
and then if there is a deficit it has gop to arrange additional supplies from
outside. Mnlabar is the first district in British India where rural rationing
is-being. started. I am watching the experiment with great interest and if it
succeeds, as [ hope it will, then I think it ought to be extended to other
deficit areas. 1 have already suggested. that Vizagapatam should be taken
next. o -
Prof. N. @. Ranga: How long will it take?
~ The Homourable Sir Jwala Prasad Srivastava: In these things you eannot
go too fast. It depends on the peop]e'thegnselves; it does _not‘ rest with the-
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Government at .all. The people have got to get used to it, and we have got.
to learn by experience what pitfalls we have to avoid. I do not wish to say
more on this subject beyond assuring the House that the Food Department
is alive to the needs of the rural areas and is doing whatever it esn.

Another matter which has been prominently dealt with in the debate is-
the question of corruption of Govermment officials.

Dr. P. N. Banerjea: Rampant everywhere.

The Honourable Sir Jwala Prasad Srivastava: I am not aware to whas.
extent corruption is rampant but that there is some corruption I have no
manner of doubt, but as the House knows how very difficult it is to eradi-
cate corruption in such matters. The Government is most anxious to catebh
out all misdoers and I would ask for the assistance of the Members of this.
House in eraditating corruption. As Mr. Griffiths pointed out, it takes two-
to make corruption: The giver and the recipient are both to blame.

An Honoursble Member: What about the intermediary? .

The Honourable Sir Jwala Prasad Srivastava: And I am sure the Mem-
bers of this House will assist us in encouraging the giver to cope to us and
tell us of any such cases.

I have only one point more to deal with. Mr. Griffiths said that the
performance of Great Britagn in the matter of food had been so much better
than that of India. I entirely agree with him but what are she comparative
circumstances? They started on food administration there seven years-
ago. .

Mr. P. J. Grifiths: Why did not your Government do so?

The Honourable Sir Jwala Prasad Srivastava: I have explained that.
You toc never pointed out that there was any need for food control in India.
You have been a Member of this House for many years. I do not seem to
have read any of-your speeches to that effect.

Mr. P. J. Griffiths: I pointed out six months before your Food Depart-
ment was set up.. . ’

' The Honourable Sir Jwala Prasad Srivastava: We started "off in right
éarnest on a co-ordinated policy 18 months ago or even less than that. Great.
Britain has got to cater for 40 millions of people. We have to cater for ten
times that number. Great Britain has the advantage of organised trade ¢han-
nels for distribution. We have mnot got that advantage. Great Britain’s
problems of procurement are nothing; they get all the stuff supplied to them.
in conveniert parcels which come from overseas. . . .’ ’

Mr, P. J. Griffiths; \No, no...

The Honourable Sir Jwala Prasad Srivastava: Most of it. And every bit
of agriculture, which is not much, is controlled. We have to secure our sup-
plies from millions of small producers. Then, Sir, take into consideratiorr
the transpert problem. The distances in Great Britain are nothing as com-
pared to mine. Stjll these considerations have not made us lose heart. We-
have gone on and .done whatever we could. Sir, I am glad to be able to say
that Sir Henry French when he visited this country paid us & great compli-
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ment. . . . - . .
‘Er. Satya Narayan Sinha: How much rations did he get? - 7
The Honourable Sir Jwala Prasad Srivastava: . . . on what we had heen

able to achieve within fifteen months. Sir, he came as a partial critic. His
opinion is worth something.
. Mr. Bhulabhai J. Desai: Did he dine with you?
The Honourable Sir Jwala Prasad Srivastava: I think I have dealt with
many of the points which were raised in  the debate: which call for a reply
“from me. * There is one ppint -left in the speech of Mr. Liaquat Ali Khan

-
2 l
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when ‘hé referred to Nepal paddy purchases. I think he has got his facts all»
upside down.

Nawabzada Muhammad Liaquat Al Khan: Why didn't you challenge me
then so that I could have given you a reply.

The Honourable Sir Jwala Prasad Srivastava: He had better verify “them.

(Interruptions from Muslim League. Benches.)

It is not correct to say that the agent who bought the rice bought it at a
price above that arranged for by the Bengal Government. He did not do it.

Qazi Muhammad Ahmad Kazmi (Mecrut Division: Muhammadan Rural):’
When was the enquiry made?

8ir Syed Raza Ali (Cities ‘of the United Provinces: Muhammadan Urban):
At what price did he buy? At the same price? :

The Honourable Sir Jwala Prasad Srivastava: I cannot give all the pnces:
from memory.

(beveral Honourable Members interrupted.) !

He bought at the price fixed by the Bengal Government. That is the-
main basic fact.

Sir Muhammad Yamin Khan (Agra Division: Muhammadan Rural) How
was this calculation made?

The Honourable Sir Jwala Prasad Srivastava: I do not know. As regards
loss by deterioration the assertions are much exaggerated.

Nawabzada Muhammad Liaquat Al Khan: What are the true facts?

The Honourable Sir Jwala Prasad Srivastava: There is no question of
not holding, the agent to the terms of his contract. That again is not correct.

Nawabzada Muhammad Liaquat Al Khan: What are the correet facts?

" The Honourable Sir Jwalas Prasad Srivastava: Some loss mev;tsbly takes'
place. I have not the exact quantity. .
(Several Honourable Members again interrupted.)

Mr. President (The Honoursble Sir Abdur Rahim): Order, order.

The Honourable Sir Jwala Prasad Srivastava: But the way 11; has been
put is not right.

Nawabzada Muhammad Liaquat Al xhur He does not tell us -the nght
way and still he says it is wrong!

fh? Honpurable Sir Jwala Prasag Srivastava: Well, 1 have told you the
right facts. e

Some one raised the question of Canadian wheat not’ being ﬁt for
human consumption. I do not know whether he has tried it. ' -

Mr. Manu Subedar: I have tried it and I have suffered by it.

The Honourable Sir Jwala Prasad Srivastava: But palates differ, I
have {ried it and I like it. It is very mice. In any case I tell you a sample:
of this wheat was approved by the Bombay Provincial Advisory. Committee
who T believe tested it. They must have cooked it and eaten .it and they:
were quite satisfied with it- and 1 have the authority to say-that Sir
Purshotomdas Thakurdas found it absolutely right. My friend Mr. Manu
Bubedar might make further enquiries into the matter.

Mr. Manu Subedar: You were too weak. You could not resist Iis
Majesty’'s Government.

Mr. Satya Narayan Sinha: You can stomach anything!

The Homourable Sir Jwala Prasad Srivastava: A number of amendmcntu
have been moved. I will now deal with them. By the trend of the speeches
they bave not traversed my main statements with regard to the policy and
achievements of the Department of Food and yet it is thought fit to condemn
us for a number of things of which we are not guilty on the admission of the
other side of the House. Not a word has been said about the ‘inadequacy of
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twansport. 1 am glad to say that there is complete understanding between
the Food Department and the War Transport Department and thanks to mYy
Colleague on my left, things are working very well indeed. No Member had
one word to say against the War Transport Department and yet in one of
the amendments that Department has been brought in. (Imterruptions.)
would appeal tc the House not to be carried away by emotiop or by. . . .

Mr. Abdul Qaiyum . . .logic or good sense |

The Honourable Sir Jwala Prasad Srivastava: First of all I would deal
with the amendment of Dr. Zia Uddin. I regret that = Government cannot
accept the amendment as it stands. It must vote against it although rome
of the points which the Mover has advocated already form part of the Gov-
ernment policy. On the specific points raised by the Honourable Member
the attitude of the Government of India is as follows: The Government do
ot admit that no effective measures for growing more rice have been adopt-
ed. Pidduction is a matter for the Education, Health and Lands Depart-
ment who have already dealt with the details of the Grow More Food cam-

.

gn, particularly the question of increasing the production of rice. The
%ime is however aware that s great deal has been done by the Army already
in grder to reduce its demsnds on the stocks available for the civil populs-
tioh in the establishment of poultry, cattle and vegetable farms.

_ Dt. P. N. Banerjes: In what portion of the country?

The Honourable Sir Jwala Prasad BSrivastava: The Food Departmment

.- particularly agree with the Honourable Member in his advocacy of steps o
Atilise the resources of Assam for growing more rice and this is one of the
things which I have been chasing for some time. This problegy is under
aotive “consideration between the Food Department and the Department of

Edycation Heslth and Lands and certain proposals will shortly be made to
“the. Government of Assam. ’

~ Now with regard to the control of prices and the black market. The Food
Department is at one with the Honourable Member in believing that the con-
&rol of stocks is an essential feature for the control of prices. The aim which
Goverument has effected in its procurement machinery in the past year, com-
tined with the assurance which it has had of imports, has enabled the Pro-
vincial Governments to build up stocks with the result, as has been amply
shown, that confidence has been restored and prices, particularly in the
Bastern Roegion, have shown a marked and continued fall. I take note of
thé particular methods which the Honourable Member has advocated for the
control of individual stocks. I may say that it is the policy of the Govern-
ment of India to stimulate Provincial Governments and Administrations to
improve hoth the procurement machinery and their administration of the
Foodgrains Control Qrder to the stage, where they have both effective know-
fedge of the location of stocks and the means of controlling or acquiring those
stocks if required. That also deals with the objection.raised by my friend
Mr: Gntﬁ_ths. As regards statistics, I agree with the Honourable Member
that the improvement of statistical information is an essential part of the
improvement of food control. We already have a scheme for distribution
from surplus to deficit areas on the lines advocated by the Honourable Meni-
ber. 'No food grain can move except on Government account and Govern-
went’s view is that the necessary priorities for the transport of food grains
aJready cxist. We are, however, constantly watching the situation in con-
su!taplpn with the War Transport Department and wherever we Tfind that the
priorities allotted are insufficient we shall not hesitate to press for such higher
priorities as nay be necessary._ It is already the policy to fix maximum
priceg for the whole of India by statute. We have proceeded a very long
way towarde this goal. In the case of rice we have not yet been able to
realise an all-India maximum on & single sll-India basis. We hope to be
uble to do so in the course of the next twelve months.



We tully” agree. with the Honourable Member in the desire to associate
non-official Members of the Legislature with ‘the Food Administration at
-every stage. So far as the Centre is cohcerned the House realises that I
have established a Central Food Advisory Committee and Price Advisory
‘Committee in addition to the Standing Committee of the Legislature, whose
assistance and advice I have constantly sought and gratefully acknowledged.

As for rationing, I am afraid that I cannot agree with the Honourable
Member that rationing should be confined to towns with a population of
150,000 or over. Our policy first of all is to extend rationing to all towns
with & population of 100,000 and then to extend it where necessary to
smaller towns. My information isg that -wherever rationing has been- intro-
duced, in spite of complaints which we have received on certain aspects of
rationing, there is developing a general public demand not only for the exten-
#ion of rationing so far as food is concerned but for its extension to other
* «eommodities outside the range of food, pure and simple, © o

I agrec with the Honourable Member in deploring wastage of food wher-
-ever it has occurred and could have been prevented. At the same time, we
must acknowledge the great difficulties which Provincial Governments have
4 face ‘n setting up the organisation necessary to prevent this wastage.

Sir, this is as far as Dr. 8ir Zia Uddin Ahmad’'s amendment goes.

As regurds Prof. Ranga’'s amendment, I am unable to accept it, as it
stands, although I have very considerable sympathy with many of the points
which the Mover seeks to make. These points are already engaging our
attention and I will not give the detailed facts, which I have already stated
in my speech. . .

Thea,” Bir, there is an amendment moved by my friend Mr. Essak Sait.
(Government do not accept this amendment and must oppose it. The Food
Department does not accept that the defects pointed out by the Mover exist-
ed in the working of the Food Department at the Centre. I have stated the
true facts in my speeches and I cannot accept & censure of that kind. In
fact that- censure is not justified at all by the speeches made in this House
or by the mover of the amendment himself. His speech. was appreciative
of the work which has been done by the Food Department. That being so,
I think it is a little hard that an amendment of that kind should be movad.

Sir, as regards Mr, Chattopadhyaya’s amendment, we are in generul
sympathy with the object of it but we cannot accept it as it stands. The
facts show that a very considerable improvement has been effected. in. the
Bengal situation and the Bengal Government is already taking advantage of
<ooperative societies. * -

As regards Mr. Avinashilingam Chettiar's amendment 1 have considerable
sympathy with many of the points which the Mover seeks to make but I am
unable to accept the amendment™ . .

Before I sit down I would like to thank my friends, the non-official Mem-
bers of this House, for the many valuable suggestions that they have made.
As was ussured by Dr. Beo, we shall examine every one of them and-give
our best consideration to them. In fact what I detected was that many of
the criticisms were levelled not so much against the Centre as against cer-
tain acts of omission and commission ¢f the Provinces.

I take this opportunity of acknowledging once again the continued guid-
ance and constructive suggestions which I have received from the Honourable
Members. Whatever may be our differences in matters of detail, our main
objective is one and-common—Food for all, on which the life of the commun-
ity depends. Whatever Government may be in power, it cannot have any
other objective. Politics as such are entirely outside this sacred sphere. So
let us bend our energies to real, honest constructive work for the common
good. Without your support, the support of the chosen representatives of
people like yourselves, my Department cannot achieve anything worthwhile.
With your help nothing is impossible, I am quite sure cf that. We have
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set a great and noble task in .an hour of unprecedented crisis in the
history of our nation. Let that task be not marred by political rivalries.
That is 1y wish and fervent appeal. ,

Mr. President (The Honoursble Sir Abdur Rahim): Order order. . . .

Maulvi Syed Murtuza Sahib Bahadur (South Madras: Muhammadan): On
a point of information, Sir. I want to be informed on certain points. Neither
the Honourable Member nor Mr. Tyson have dwelt upon the very important
question raised in the debate, that is, regarding: the line system in Assam. I
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want to be informed about it.

Mr. President (The Honourable Sir Abdur
Honourable Food Member has made his reply.

The motion moved was:

Reahim): Order, order. Tha

“That the food situation in India be taken into consideration.'

The first amendment is in the name of Dr. Sir Zia Uddin Ahmad. . .
Dr. Sir Zia Uddin Ahmad: Sir, I do not press it to division.

Mr. President (The Honourshle Sir Abdur Rahim): Does the Honourable

Member wish to withdraw it?

Dr. Sir Zia Uddin Ahmad: Yes, Sir. -

. Mr. President (The Honourable Sir Abdur Rahim): Fas the Honourable
Member the leave of the House to withdraw his amendment?

Honourable Members: Yes, yes.

The amendment was, by leave of the Assembly, withdrawn.

-

Mr. President (The Honourable 8ir Abdur Rahim): The next one ig in the

name of Mr. Essak Sait. It is:

.

“That the following be added at the end of the motion :
‘and having considered the same, this House is of opinion that the eo-ordination' of

procurement and distribution between surplus and deficit

areas is epi'valy wanting;

that the transport in that behalf is not adequate and timely (even conside: .g the priority

for war purposes) and that the prices are. beyond the means of the maes

this country; and that the steps taken b
cation of corruption among those engagedy
of food work are poor and ineffective’.”

" The Assembly divided:

the poor in

Government for exercising vigiiance over eradi-
by Government in the matter of the execation

—

AYES—61.

Abdul Qaiyam, Mr. -,

Abdullah, Mr, H. M.

Ahsan, Mr. Mahammad.

Azhar Ali, Mr. Muhammad.
Banerjea, Dr. P. N.

Chandavarkar, Sir Vithal N.
Chattopadhyaya, Mr. Amarendrs Nath.
Chettiar, Mr. T, 8. Avinashilingam.
Chetty, Mr. Sami Vencatachelam.
Choudbury, Mr. Muhammad Hussain.
Chunder, Mr.- N. C.

Daga, Seth Sheodass.

Dam, Mr. Ananga Mohan.

Datta,” Mr. Akhil Chandra.

"Desai, Mr. Bhulabhai J.

Deshmukh, Dr. G. V.

Deshmukh, Mr. Govind V.

Essak Sait, Mr. H. A. Sathar H.

Fazl-i-Haq Piracha, Khan Bahadur Bhaikh.

Gauri Shankar Singh, Mr.
Ghiasuddin, Mr. M.
Gupta, Mr, K. 8.

Habibar Rahman, Dr.
Hans Raj, Raizada.
Hegde, Sri K. B. Jinaraja.
Hosmani, Mr. 8. K

Tsmail Khan, Hn'jee.Chowdhury Mubammad. -

Jinnah, Mr. M. A,

Joshi, Mr, N. M..

Kailash Bihari Lall, Mr,
Kazmi, Qazi Muhammad Ahmad.

Krishnamachsri, Mr. T. T.

Lahiri Chaudbury, Mr. D. K. -
Lakhichand, Mr. Rajmal.

Lalchand Navalrai, Mr,

Liaquat Ali Khan, Nawabzada Muhammad.
Mangal #¥ingh, Sardar.

|Manu Subedar, Mr.

Misra, Pandit Shambhudayal.

Murtuza Sahib Bahadur, Maulvi Syed.
Naidu, Mr. G. Rangiah.

Nauman, Mr. Muhammad.

Neogy, Mr. K. C.

Pande, Mr. Badri Dutt.
Raghubir - Narain Singh, Choudhri, ,
Ramayan Prasad, Mr.

nga, Prof. N, G.
Raza Ali, Sir Syed.
Reddiar, Mr. K. Sitarama.
Sant Singh, Sardar.
Satyanarayana Moorly, Mr. A.
Sham Lal, Lala.
Siddique Ali Khan, Nawab.
Siddiquee, Shaikh Rafiuddin Ahmad.
Sinha, Mr. Satya Narayan.
Sri Prakasa, Mr. :
Subbarayan, Shrimati K. Radha Bai..
Umar Aly Shah, Mr. .
Yamin Khan, Sir Muhammad.
Zafar Ali Khan, Maulana. '
Zia Uddin Ahmad, Dr. Sir.
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NOES—45,

Ahmad Nawaz Khan, Major Nawab Sir.
Ambedkar, The Honourable Dr. B, R.
Anthony, "Mr. Frank R. -

Azizul Huque, The Honourable Sir M.
Benthall, The Honourable Sir Edward.
Caroe, Sir Olaf.

Chapman-Mortimer, Mr. T.

Chatterjes, Lt.-Col. Dr. J. C.

Daga, Seth Sunder Lall

Dalal, Dr. Sir Ratanji Dinshaw.

Dalpat Singh, Sardar Bahadur Captaln
Griffiths, Mr. P. J.

Gwilt, Mr. E. L. C.

Habibur Rahman, Khan Bahadur Sheikh.
Haidar, Khan Bahadur Shamsuddin.
Imam, Mr. Saiyid Haidar.

Insk1p, Mr. A, C.

Ismaiel Alikhan, Kunwer Hajee.

James,’ Sir F. E.

Jawahar Singh, Sardar Bahadur Sardar Sir.
Joshi, Mr. D.

Kamaluddin Ahmad Shams-ul-Ulema.
Khare, The Honourable Dr. N, B.
Krishnamoorthy, Mr. E. S. A.

The motion was adopted. .
Mr. President (The Honourable Sir

Kushal Pal Singh, Raja Babhadur

Lalljee, Mr. Hooseinbhoy A.

Lawson, Mr. C. P.

Miller, \lr C. C.

Muazzath Sahib Bahadur, Mr. Muhammad,

Moudaliar, The Honourable Dewan Bahadur
Sir A. Ramaswami.

Mudie, The Honourable Sir Francis.

Raisman, The Honourable Sir Jeremy.

Rao, Dr. V. K. R. V.

Richardson, Sir Henry.

Roy, The Honourable Sir Ascka.

Sethna, Mr. D. P.

Shahban, Khan Bahadur Mian Ghulam Kadir
Muhammad.

Shoobert, Mr. W. H.

Siva Raj, Rao Bahadur N.

Spence, Sir George.

Srivastava, The Honourable Sir Jwala Pra-

sad.

Stokes, Mr. H. G. .

Sultan Ahmed, The Honourable Sir.

Thakur Singh, Capt.

Tyson, Mr. J. D,

Abdur Rahim): The question is:

“That the followmg be added at the wud of the motion :

‘and having considered the same, this House is of opinion that grain prices in most
places are unemnomlcalk low for producers and that the failure of Govemment to sub-
suhze the food consumption of the pootest consumers both in towns and villages is hitting

hard both the producers and consumers of

The Assembly divided:

food’.”

~ AYES—58.

Abdul Qaiyum, Mr.

Abdullah, Mr. H. M.

Ahsan, Mr. Muhammad.

Azhar Ali, Mr. Muhammad.
Banerjea, Dr. P. N.

Chettiar, Mr. T. 8. Avinashilingam.
Chetty, Mr. Sami Vencatachelam.
Choudhury, Mr. Muhammad Hussain.
Chunder, Mr. N. C.

Daga, Seth Sheodass.

Dam, Mr. Ananga Mohan.

Datta, Mr. Akhil Chandra.

Desai, Mr., Bhulabhai J.

Deshmukh, Dr. G. V.

Deshmukh; Mr. Govind V.

Essak Sait, Mr. H. A. Sathar H. .
Fgzl-i-Haq Piracha, Khan Bahadur Shaikh.
Gauri Shankar Singh, Mr.
Ghiasuddin, Mr. M.

Gapta, Mr. K. S.

Habibar Rahman, Dr.

Hans Raj, Raizada,.

Hegde, 8ri K. B. Jinaraja.
Hosmani, Mr. S. K.

Ismail Khan, Hajee Chowdhury Muhammad.
Jinnah, Mr. M. A.

Kailash Bihari Lall, Mr.

Kazmi, Qazi Mubammad Ahmad.

Krishnamachari, Mr. T. T.

Lahiri Chaudhury, Mr. D. K.
Lakhichand, Mr.' Rajmal.
Lalchand Navalrai, Mr.

 Liaquat Ali Khan, Nawabzada Muhammad.

Mangal Singh, Sardar.

Manu Subedar, Mr.

Misra, Pandit Shambhudayal.
Murtuza Sahib Bahadur, Maulvi Syed.
Naidu, Mr. G. Rangiah.

Nauman, Mr. Muhammad.

Pande, Mr. Badyi Dutt.

Raghubir Narain Singh, Choudhri.
Ramayan Prasad, Mr.

Ranga, Prof. N. G.

Raza Ali, Sir Syed.

Reddiar, Mr. K. Sitarama.

Sant Singh, S@rdar

Satyanarayana Moorty, Mr A,

Sham Lal, Lala. s
Siddique Ali Khan, Nawab.
Siddiquee, Shaikh Rafiuddin Ahmad,
Sinha, Mr. Satya Narayan.

Siva Raj, Rao Bahadur N.-

Sri Prakasa_ Mr.

Subbarayan, Shrimati K. Radha Bai.

‘Umar Aly Shah, Mr.

Yamin Khan, Sir Muhammad.
Zafar Ali Khan, Maulana.
Zia Uddin Ahmad, Dr. Sir.
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"Ahmad Nawaz Khan, Major Nawab Bir. Krishnamoorthy, Mr. E. 8. A.
Ambedkar, The Honourable Dr. B. R. Kushal Pal Singh, Raja Bahadur
Anthony, Mr. Frank R- Lalljee, Mr. Hooseinbhoy A..
Azizul 'Huque, The Honouruble Sir M. Lawson, Mr. C. P.
Benthall, The -Honourablé Sir Edward. | Miller, Mr, C. C.
Caroe, 8Sir Olaf. . ’ Muazzam Sahib Bahadur, Mr. Muhammad.
Chandavarkar, Sir Vithal N. Mudaliar, The Honourable Dewan Bahadur
Chapman-Mortimer, Mr. T. 8ir A. Ramaswami.
Chatterjee, Lt.-Col. Dr. J. O. Mudie, The Honourable Sir Francis.
Daga, Seth Sunder Lall. Raisman, The Honourable Sir Jeremy.
Dalal, Dr. Sir Ratanji Dinshaw. Rao, Dr. V. K. R. V,
Dalpat 8ingh, Sardar Bahadur Captain. Richardson, Sir Henry.
Griffiths, Mr. P. J. N ‘ Roy, The Honourable Bir Asoka.
Gwilt, Mr. E. L, C. ' Sethna, Mr. D. P. -
Hsbibur Rahman, Khan Bahadur Sheikh. Shahban, Khan Bahadur Mian Ghulam Kadir
Haidar, Khan Bahadur Shamsuddin. Muhammad. -
Imam, Mr. Saiyid Haidar. y .

i Shoobert, Mr. W. H,
}:;Fl%i MflkhA‘ C'K Haj Spence, Sir George. ’
Jm:l.' s‘:. F. nﬁ; unwer Hajes. . |Srivastava, The Honourable 8ir Jwals Pra-
Jawahar Singh, Sardar Bahadur Sardar Sir. sad. - ‘
Jehangir, Sir Cowasjee, Stokes, Mr. H. G. o
Joshi, Mr. D, 8, Sultan Ahmed, The Honourable Sir.
Kamaluddin Ahmad, Shams-ul-Ulems. " % | Thakur Singh, Capt.
Khare, The Honourablg Dr. N.’ B. Tyson, Mr. J. D.

The motion was adopted. . .

Mr, Pregident (The Honourable Sir Abdur Rshim): The next Amendment
is in the name of Mr. Chettiar. . i

Mr, T. 8. Avinashilingam Ohettiar (Salem and Ceimbatore  cum North
-Arcot: Non-Muh#mmadan Rurael): I do not press it. I want to withdraw -
it. . .
.. Mr, President (The Honourable 8ir Abdur Rahim): Has the Honourable
Member leave of the House_to withdraw his amendment?:

Honourable Members: No, no. p

Mr, President (The Honourable Sir Abdur Behim): The question is:

+ “That the following be added at the end of the motion :

‘having considered the sathe, this House is of opimion (1) that the prices fixed for
paddy and other food grains should bw revised in view of the present. circumstances, and
in eonsidering the level of prices of food grains appropriate to a particular area, regard
should be had to (a) the cost of articles entering into the cultivators’ cost of production;
(b) cost of articles entering into. his standard of life and (c) cost of cultivation of marginal
lands, as it obtains at present-cost levels; .

(2) that having in view the enormous amount of corruption created by the fact that-
revenue and other officers have been entrusted with the duty of issuing licences for pur-
chasers and distributors of paddy and rice, wheat and other food grains, these -licences
in the districts and taluks shall be issued on the advice of the adwsory board, attached
to the districts and taluks and to co-operative societies wherever available;

(3) that J:easauts. shall be given the choice of supplying food grains ither in the
shape of paddy or rice, wheat or atta and thus be entitled to eliminate the profiteering now
being made by millers; and -

(4) that every effort be made to review and reduce the marging of profits now allowed
to various agencies of middlemen; ) )

(5) that the responsibility of the Central Goyvernment should not cense with more allot-
ment of food grains but it should extend to seoing that their allotments reach the deficit
or needy areas and that no invidious distinction shall be made in distributing rations between
civilian population and those who are the irelatives of people in the armed forces and
also between the urban and rural peoples, and that all needy peoples, . whether living in
towns or villages be granted eqnal rations; . .

(6) that in cases of districts experiencing great scarcity, district-wise and equitable

joning shall be organised ; ’ , .
rnh(?’x; a%d that to mget the food deficit in this country, apart from the measures taken to
tide over the present difficulties, other measures of a permanent character such as that
of new 1irrigation schemes, manuiacture of fertilizers, fixation and maintenance of minimum
prices of food grains shall also be taken up as soon as possible’.”

The motion was negatived.

Mr. President (The Honourable Sir Abdur Rehim): The next Amendment
is that of Mr. Chattopadhyaya. The -question is: )

“That the following be ndded at the end of the motion :
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‘In view of the fact that the system of procurement~and distribution of essential food-
stuff adopted by the Food Department of the Central Government has not succeeded so
far to alleviate the difficulties and inconveniences of consumers in Bengal and in other
affected provinces as well, the co-operative system of production, distribution and consump-
tion be introduced and adopted in the affected provinces specially in Bengal by setting up
Co-operative Producer, Distributor and Consumers’ Society registered under the Co-opera-
tive Socleties Act'.” s

The motion was negatived.

Mr. President (The Honourable Sir Abdur Rahim): The question now is
that the following motion be adopted: '

“That the food situation in India be taken into consideration :

(s) and having considered the same, this House is of opinion that the co-erdination of
procurement and distribution between surplus and deficit areas is entirely wanting; that
tho transport in that behalf is not adequate and timely (even considering the priority for
war purposes) and that the prices are beyond the means of the mass of the poor in this
country; and that the steps taken by Government for exercising vigilance over eradication
cf corruption among those engaged by Government in the matter of the execution of food
work are poor and ineffactive: _ .

(b) and having considered the same, this House is of opinion that grain prices in most
places are uneconomically low for producers and that the failure of Government to subsi-
dize the food consumption of the poorest consumers both in towns and villages is hitting hard
beth the producers and consamers of food.”

The motion was adopted.

The Assembly then adjourned till Eleven of the Clock on Friday, the 10th.
November, 1944.

»
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